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From:

To,

Principal District & Sessions Judge
-cum-Spl. Judge (PC Act)(CBI),
Rouse Avenue Court Complex,
New Delhi.

The Registrar General,
High Court of Delhi,
New Delhi.

No.MP/MLAs./RACC /Gaz.[2025] ?%%V 6

Sub:-

Ref:-

Sir,

Monthl

Dated 0:] )%) ~X

rogress report of the Courts setup for trials against sitting an
former Members of Parliament (MPs) and Members of Ledgislative

Assemblies (MLAS)

No0.5384/DHCIGaz/G-2/2022 dated 28" SEPTEMBER, 2022.

With reference to the above mentioned letter, please find enclosed herewith
the monthly progress report of the Courts setup for trials against sitting and former Members
of Parliament (MPs) and Members of Legislative Assemblies (MLAs) for the month of JUNE,
2025 in the prescribed format from the following Judicial Officers of Rouse Avenue Court

Complex, New Delhi for information.

ISI. No. Name of the [Designation L.P |Instt | Cases Cases Dis {Pendency
Judicial received [transferred as on
Officers by 30.06.2025
transfer
Sh. Dig Vinay '
: Special Judge
1  [Singh (PC Act)(CBI)-09 19 0 0 0 0 19
2 [Sh. Jitendra Special Judge .
- Singh (Pcacy(cB)-2s | %2 | © e 0 g -
3  [Sh. Vishal Special Judge
Gogne (PcActcB)24 |2 | © 0 2 g -
4  |Sh. Paras Dalal |Addl.Chief
Judicial Magistrate- | 19 i 0 0 1 19
01 .
5 |Ms. Neha Mittal |Addl.Chief
Judicial Magistrate- | 23 0 0] 0 1 22
03
6 [Sh. Vaibhav IAddl.Chief
Chaurasia Judicial Magistrate- | 21 0 0 0 1 20
04
TOTAL
125 1 0 0 3 123
- _..--.--:\ Yours faithfully,
i A
O&<6’ “ ’ k.4‘ S ‘. -
< /4 7
0, N 08 Jul
’0,7 % efi[., Gy, \ (Kanwal Jéet Arora)
"2 -, . Principal District & Sessigris Judge
,,7 97) ta, }Tneein® (idennT -cum-Spl. Judge (PC Act) (CBI)
%;’% "t i Rouse Avenue Court Complex
., New Delhi

%
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DIG VINAY SINGH
Spagial Judgs (PC Ast) (CBHY"

MONTHLY PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs AND MLASS/ it08 ae)

0. 512, Fifth Floor,

REPORT OF THE MONTH OF JUNE-2025 BRI G
{Letter No. MP/MLAs/RADC/Gaz./2020/E-22388-22393 dated 24" November, 2020}
Name of the Presiding Officer DIG VINAY SINGH
Designation Special Judge (PC Act) CBI-09 (MPs/MLAs Cases)
Rouse Avenue District Court, New Delhi.
Date since which posted in the court 29.04.2025 (A/N)
Total number of cases pending on the first day of the 19
month

Number of cases disposed/transferred in the month with | =
detail i.e. conviction, acquittal, discharge, acceptance of
closure report, etc

Number of cases pending on the last day of the month 19

Number of cases instituted in this month

Prepared by: @g\v’l\ﬂ”/

\ / (Dig Vinay Singh)

an Spl. Judge (PC Act) CBI-09 (MPs/MLAs Cases)
(Algtmad/JA) Rouse Avenue District Court, New Delhi
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speBlF NUGK @&Cﬂgo <c$l>-09
s Cases
(WPs [ MLA mﬁh Eloor,
SI| CNR No. and Cause title Nature - Penal statutes involved No. of accused Whether accused is sitting or fmﬁ’r\é?‘l\hﬁ/ML o teofiyrt,| Date of cognizance
No Whether State case, complaint Rouse Avenu e tutlon
case or closure report Now
DLCT110001012019 CBI-PC Act U/S 120B, 420, 465, 468, 471 IPC 10 Former 27.04.12 08.06.2012
13(2) r/w 13(1)(d) of PC Act, 1988 MP
1 CBI
Vs
Ambumani Ramadoss etc.
Date [Present Stage | Detail of prosecution withesses |Statement of| Detail of defence witnesses| Date since |Whether there is any stay of proceedings ordered by superior court, if yes give detail Whetherany |Expected date of disposal
of of the case accused - when matter interim orders are of case
Frami Whether has been existing in the
ng of recorded or posted for matters
Char not final
ges arguments
Witnesses| Witnesses |Witnesses Defence Defence -No- # Disposal within two
cited | dropped |examined witnesses | witnesses Although there is no stay, but the matter cannot progress because of the -No- years from date of
cited examined following reason. Vide order dated 07.10.2015 the Id. Predecessor Gour framing of charge
ordered framing of charges against 5 out of 10 accused while discharging the Documents of this file
remaining 5. On being challenged by the 5 accused who were put to charge or] :
one hand, and by CB! on the other hand qua the discharged accused, vide con.'npnses of
order dated 29.07.2019 Hon’ble DHC in Crl. MC no. 4442/2015, 5003/2015 approximately 11,000
5005/2015, 5007/2015, 58/2017 & Crl. Rev. no.38/2016, Hon'ble DHC pages.
remanded the matter back. On being challenged, vide Judgment dt. 27.07.2022
n SLPs, the Hon'ble Supreme Court had remanded the matters back to thj
For| Awaiting 119 N/A N/A No N/A N/A N/A !-ion'ble DHC for consndenn_g the matters afresh on merits. Howevgr, the abov
mal (Clarfications udgment has nowhere md_lcated that the impugned orderljudgn?ent dt
29.07.2019 of the Hon'ble High Court has been quashed and set aside only
char / qua the accused who were discharged by this court in this case and were
ge | ordersor petitioners before the Hon'ble Supreme Court and it was not qua the accusec
yet |directions of gainst whom charges were earlier directed to be framed. Hence, some
to | the Hon'ble larifications on the above aspects & with regard to the effect of the abovg
be High udgment dt. 27.07.2022 are sought by the accused persons in the pending Crl
fram| Court/Arg. Rev. nos. 38/2016 of CBI and other connected petitions i.e. Crl. M.C. Nos}
ed On A-1 442/2015, 5003/2015, 5005/2015, 5007/2015, 58/2017 filed by the accused
S ersons in this case are scheduled for hearing before the Hon'ble High Court o
application/ 1.09.2025
further Note: Order dated 19.09.24 passed by the Hon'’ble High Court in Crl. M.C.
proceedings No. 4442/2015 (Crl. M.A. 6570/2024 & 7413/2024) and Crl. M.C. No
43/2015 (Crl. M.A. 6594/2024 & 6595/2024), CBI sought time to address
arguments on the issues .




Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own motion
vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case The Action plan formulated and the steps | The specific reasons, if any causing delay in

during the month taken for expeditious disposal of the case | disposal of the matter

(Matter was not listed in this month) - Crl. M. C. No. 4442, 5003, 5005, 5007 of 2015 and 58 of
2017 and Crl. Rev. P. 38/2016 are pending before the

# On Previous date of hearing 16.05.2025:- Hon’ble High Court. Also documents of this file comprises of

approximately 11,000 pages.
1. It was submitted by both the parties that the
petitions before the Hon’ble High Court under nos.
Crl. M. C. No. 4442, 5003, 5005, 5007 of 2015 and
58 of 2017 and Crl. Rev. P. 38/2016 are now listed
on 01.09.2025.

Accordingly matter was adjourned for 20.09.2025.




Faﬁ‘a'—mﬁig

DIG VINAY SIN H)
Special Ju s (PC Act) (CBI)-09
CNR No. and Cause title Nature - Penal statutes involved  [No. of accused| Whether accused lﬁisgﬁmg MﬁD’bte(éﬂS*%lbate of taking cognizance
Whether State case, complaint or former MB/MLA No. Arigjthifeh Floor,
(] case or closure report Rouse Averjue Districi Court,
No New Dethi
DLCT110001072019 CBI-PC Act U/S 120B, 420, 465, 468, 471 IPC 5 Former 22.02.13 25.02.13
13(2) r/w 13(1)(d) of PC Act, 1988 MP (CBI Court Lucknow)
2 CBI
Vs
Dr. Keshav Kumar Aggarwal etc.
Date of[Present Detail of prosecution witnesses |Statement of Detail of defence Date since when | Whether there is any stay of proceedings ordered by superior court, if yes | Whether any interim | Expected date of disposal of
Framin{Stage of accused - witnesses matter has been give detail orders are existing in case
g of !the case Whether posted for final the matters
Charge recorded or arguments
] not
Witnesses| Witnesses | Witnesses Defence Defence -No-
cited dropped | examined witnesses | witnesses Although there is no stay, but the matter cannot progress because o -No-
cited examined he following reason. Vide order dated 07.10.2015 the Id. Predecessof
Form [Awaitin| 30 N/A N/A No N/A N/A N/A Court ordered framing of charges against 5 out of 10 accused while # Disposal within two
al g discharging the remaining 5. On being challenged by the 5 accused years from date of
charg|Clarifica who were put to charge on one hand, and by CBI on the other hand qua ;
e ye% tions/ the discharged accused, vide order dated 29.07.2019 Hon'ble DHC i Sl v St
to be | orders Crl. MC no. 4442, 4443, 4480, 5003, 5005, 5007 of 2015, Crl. MC 684
of 2017, Crl. MC 58/2017 & Crl. Rev. no.38 & 25 of 2016, Hon'ble DHC
frame , - : remanded the matter back. On being challenged, vide Judgment dt
d |directio 27.07.2022 in SLPs, the Hon'ble Supreme Court had remanded the
ns of matters back to the Hon'ble DHGC for considering the matters afresh on
the merits. However, the above judgment has nowhere indicated that the
Hon'ble mpugned order/judgment dt. 29.07.2019 of the Hon'ble High Court
High has been quashed and set aside only qua the accused who were
Court/Ar discharged by this court in this case and were petitioners before the
g. On Ad Hon'ble Supreme Court and it was not qua the accused against whony
1 charges were earlier directed to be framed. Hence, some clarifications
| on the above aspects & with regard to the effect of the above judgmen
applicati dt. 27.07.2022 are sought by the accused persons in the pending Crl
on/ Rev. nos. 38/2016 of CBI and other connected petitions i.e. Crl. MC no
further 4442, 4443, 4480, 5003, 5005, 5007 of 2015, Crl. MC 688 of 2017, Crl
proceed MC 58/2017 & Crl. Rev. no.38 & 25 of 2016 filed by the accuseq
ings persons in this case are scheduled for hearing before the Hon'ble High
Court on 01.09.2025.
Note: Order dated 19.09.24 passed by the Hon’ble High Court in
Crl. M.C. No. 4442/2015 (Crl. M.A. 6570/2024 & 7413/2024) and Crl,
M.C. No. 4443/2015 (Crl. M.A. 6594/2024 & 6595/2024), CBI sough
time to address arguments on the issues .
('




Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own motion
vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during |The Action plan formulated and the The specific reasons, if any causing delay in
the month steps taken for expeditious disposal of |disposal of the matter
the case
(Matter was not listed in this month) - Crl. MC no. 4442, 4443, 4480, 5003, 5005, 5007
of 2015, Crl. MC 688 of 2017, Crl. MC 58/2017 &
# On Previous date of hearing 16.05.2025:- Crl. Rev. no.38 & 25 of 2016 are pending before
the Hon'’ble High Court.

1. It was submitted by both the parties that the petitions
before the Hon’ble High Court under nos. Crl. MC no.
4442, 4443, 4480, 5003, 5005, 5007 of 2015, Crl. MC
688 of 2017, Crl. MC 58/2017 & Crl. Rev. no.38 & 25 of
2016 are now listed on 01.09.2025.

Accordingly matter was adjourned for 20.09.2025.
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DIG VINAY SINGH
Special Judge (PC Act) (CBI)}08

Sl CNR No. and Cause title Nature - Penal statutes No. of accused Whether accusteiéPS badsiGmtiglon Date of Cognizance

No Whether State case, involved sitting or former@/MLAQ. 512, Flﬁ!'l Floof,
complaint case or closure Rouse Avenue District Courtl,
report New Delni
DLCT11-001856-2019 State Case U/S 120B IPC r/w 420 19 Sitting 18.10.19 21.10.19
CBI-PC Act IPC Sec. 8 & 13(1)(d) of MP
3 CBI PC Act
VS
M/S INX Media Pvt. Lid.
(CBI-417/2019)

Date |Present Stage | Detail of prosecution witnesses | Statement of Detail of defence Date since when | Whether there is any stay of proceedings Whether any Expected date of

of accused - witnesses matter has been ordered by superior court, if yes give interim orders are disposal of case

Frami Whether posted for final detail existing in the

ng of recorded or arguments matters

Charg not

es
Witnesse | Witnesses | Witnesse Defence Defence
scited | dropped s witnesses | witnesses
examined cited examined

Charg | Since one 124 - N/A -- -- N/A Though there is no express stay, but two -No- # Disposal within two

e yet supplementary | Main-91 of the accused persons have challenged years from date of

to be|Chargesheeet | Supp-1-34 order of this Court dated 26.10.2024, framing

frame | Nas been filed whereby the request of the accused to of charge.

d on 14.05.2025,|  (Few defer the matter till further investigation is Documents of this file
the additional 4 tnesses completed was dismissed. In Grl. MC 8992 cemisse ol
R | A & 8993, vide order dated 17.04.2025, approximately 8,000
W hig common) Hon'ble DHC directed posiponing the pages i
summoned, hearing pf this matter to a da.te after_ the '
including some hearing in Hon’ble HC, which is now fixed
outstation on 20.08.2025.
accused, for
04.07.2025.

e




Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own motion

vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the month

The Action plan formulated and
the steps taken for expeditious
disposal of the case

The specific reasons, if any
causing delay in disposal of
the matter

(Matter was not listed in this month)

# On Previous date of hearings
#On 01.05.25 :-

1. Matter was adjourned, because of the order dated 17.04.2025 in Crl. MC no. 8992/2024, whereby
this Court was directed to adjourn the matter to a date after the matter listed before Hon'ble DHC.

#0n 14.05.25 :-

1. Fresh supplementary charge-sheet was filed and listed for consideration on 28.05.2025 along with
main matter.

# On 28.05.25 :-

1. Matter was adjourned, because of the order dated 17.04.2025 in Crl. MC no. 8992/2024, whereby
this Court was directed to adjourn the matter to a date after the matter listed before Hon’ble DHC.

2. Meanwhile, on account of filing of supplementary chargesheet and no express stay of the
proceedings, summons were directed to be issued to the additional 4 accused persons charge
sheeted in the supplementary charge-sheet.

3. Matter is now listed on 04.07.2025 for service of summons/scrutiny of documents/clarification.

Note :- 03 Misc. Applications were also disposed of.

After filing of initial chargesheet on
18.10.2019 and summoning of the
accused persons, supply of copies,
disposal of applications u/s 207 Cr.PC,
due to pending investigation the matter
got delayed and the supplementary
chargesheet has been filed after more
than 5 years, recently on 14.05.2025 in
which additional accused persons have
been chargesheeted, practically bringing
back the stage of the matter back to
initial stages of supply of copies/ scrutiny.
In the supplementary chargesheet also it
is still mentioned that investigation is still
pending on the aspect of LRs sent to
overseas to different countries. Also,
Documents of this file comprises of
approximately 8,000 pages.
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DIG VINA SINGV
Special Judge (PCAct) (CBI)-08
(MPs | MLAs Cases)
Court No. 512, Fifth Floor,
Rouse Avenue District Court,
New Dethi
CNR No. and Cause title Nature - Penal statutes No. of accused Whether accused is Date of Date of taking
]| Whether State case, complaint involved sitting or former institution cognizance
No case or closure report MP/MLA
DLCT11-000207-2020 Complaint case U/S 3 & 4 PMLA 10 Sitting 25.08.20 24.03.21
ED MP
4 ED
VS
* P. Chidambaram & Ors.
(Related to INX Media Case)
(CT Case No. 08/2020)
Date of | Present Detail of prosecution witnesses Statement of accused | Detail of defence Date since when Whether there is any stay of proceedings Whether any interim | Expected date of disposal of case
Framing | Stage - witnesses matter has been | ordered by superior court, if yes give detail | orders are existing in
of Whether recorded or posted for final the matters
Charges not arguments
Witnesses | Witnesses | Witnesses Defence | Defence
cited dropped | examined witnesse | witnesses
s cited | examined
Charge | Inspection 100 N/A N/A No - - N/A Although there is no express stay, but -Yes- Disposal within two years
s yet to | of unrelied Main-82 one of the accused has challenged the after framing of charge.
be |documents | gypp-1-18 further proceedings before this Court, Documents of this file
framed |and under Crl. MC. no. 9270/2024, Comprises of approximately
thereafter whereby vide order dated 03.04.2025 15,000 pages
arguments Hon'ble HC preponed the matter ; '
on charge before it to 13.05.2025 and this Court
was asked to fix a date after that date
before Hon'ble HC and subsequently
on 13.05.2025 the matter before
Hon'ble HC stood adjourned to
13.08.2025, and wherein interim
orders were directed to continue.
Lo




Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own motion
vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case
during the month

The Action plan formulated and the steps
taken for expeditious disposal of the case

The specific reasons, if any causing delay in
disposal of the matter

(Matter was not listed in this month)
# On Previous date of hearing 23.05.2025 :-

1. Matter had to be adjourned to 19.08.2025, in view
of the order of Hon’ble DHC dated 03.04.2025 &
13.05.2025 in Crl. MC no. 9270/24 which is still
pending before Hon’ble DHC and listed for
13.08.2025, and wherein this Court was asked to fix
the matter after the matter is heard by Hon’ble DHC.
Meanwhile, regarding service of A-3 & A-4, who are
overseas companies appears to have been not
served and clarification has been sought from DoE.
Note:- 01 Misc. Application was disposed of.

The order dated 24.03.2021 whereby the cognizance
of the alleged offences was taken by this court, has
been challenged by A-1 before the Hon’ble High Court
on the ground of want of prosecution sanction under
Section 197 Cr.PC. Also, documents of this file
comprises of approximately 15,000 pages.
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DIG VINAY sw‘
Snecial Judge (PC c%r{CBI)—OQ
(MPs / MLAs Cases)
Court No. 512, Fifth Floor,
Rouse Avenue District Coutt,
Npw Dethi-
Si CNR No. and Cause title Nature - Penal statutes involved | No. of accused | Whether accused is %ate of institution Date of taking
No Whether State case, complaint sitting or former coghizance
case or closure report MP/MLA
DLCT11-000837-2019 CBI-PC Act Sec. 07,12, & 13(2) r/'w 18 Sitting 19.07.18 27.11.21
5 (2G Spectrum Case) 13(1)(d) PC Act MP
CBI
VS
P. Chidambaram & Ors.
(Related to Aircel Maxis Case)
RC 22(A)/2011/CBI/ACB
(CC No. 205/2019)
Date | Present Stage Detail of prosecution Statement of Detail of defence Date since | Whether there is any stay of| Whether any Expected date of disposal of case
of witnesses accused ~ witnesses when matter | proceedings ordered by | interim orders
Frami Whether has been superior court, if yes give |are existing in
ng of recorded or posted for detail the matters
Char not final )
ges arguments
Witness | Witness | Witness Defence | Defence
escited| es es witnesse | witnesses
dropped exa;"i”e s cited | examined
Charg [Service of 3 out of 18| 70 N/A N/A N/A N/A N/A N/A -Yes- -Yes- The case relates to 2G spectrum offences.
eyet |accused persons is yet to - The file is voluminous running into several
Pausand page. Ao, 3 ocusd oaed
& | oveicedl St -~ | f' ' . out of India are yet to be served. Also, order
; Py ks Eaigin of the predecessor Court for supply of
processes not received documents by CBI to A-2, ek -
back  through  proper but in Cf. MC ro. copies is presently stayed and tll{ t})e apgve-
channel. Qua others the mentioned stages are crossed, it is difficult

case is at the stage of
supply of copies as ordered

9513/2023 preferred by
CBI that order has been

to have a fair assessment of the time likely
to be consumed in the trial of this case and

by e Goug B gta:‘yed ?_In.dh thg NrtDO.H therefore, presently no time can be
gﬁ"i?c?:rdh?éizgnwstgig 1;8;6202519 e e estimated. Documents of this file comprises
byaHon’ble DHC. Y T ’ of approximately 15,500 pages.

(




Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own motion
vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the
case during the month

The Action plan formulated and the steps
taken for expeditious disposal of the case

The specific reasons, if any causing delay in disposal of
the matter

(Matter was not listed in this month)
# On Previous date of hearing 09.05.2025:~

1. CBI was directed to take steps for servicg
of A-10, A-11 & A-15.

2. The proceedings pending before the
Hon'ble High Court in Ctl.MC no. 9513/2023
against the order dated 05.03.2022 stand
adjourned to 12.08.2025, the interim order
was directed to continue till the next date
thus, matter was adjourned for 19.08.2025.

Note:- 01 Misc. Application was disposed of
seeking permission to travel abroad or
04.06.2025.

The case relates to 2G spectrum offences. The file is
voluminous running into several thousand pages. Also, 3
accused located out of India are yet to be served. Also, order of
the predecessor Court for supply of copies is presently stayed
as the prosecution/CBl has preferred a petition before the
Hon'ble High Court bearing no. Cri. M.C. No. 9513/2023 & Cil.
M.A.No. 35564/2023 against order of this court dt. 05.03.2022
directing supply of copies of unrelied upon documents of this
case to the accused persons. Further, It has been directed
that till then, the compliance of order dt. 05.03.2022 is not to be
insisted upon. The above petition is scheduled for hearing
before Hon'ble High Court for 19.08.2025. This matter cannot
proceed further till the issue of supply of copies of
unrelied upon documents and compliance of provisions of
section 207/208 CrPC is decided. Also documents of this file
comprises of approximately 15,500 pages.
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DIG VINAY SINGH
Special Judge (PC Act) (CBI}-09
(MPs | MLAs Cases)
Nature - Penal statutes No. of accused | Whether accusedG<o4 ”ﬂgfécmll’?stﬁl!ﬁl‘af ] ?Of'Date of taking
sl CNR No. and Cause title Whether State case, complaint case involved sitting or formerouge Avenue D‘Sif'(ﬁ c-'Qg-ﬁ'{x'c-:ognizance
No or closure report MP/MLA New Dethi
DLCT11-000839-2019 Complaint case Sec- 2(1)(y) of PMLA 14 Sitting 13.06.18 27.11.21
6 ED Act MP
DOE (2G Spectrum Case)
VS
Karti P. Chidambaram
(Related to Aircel Maxis Case)
ECIR/05/DZ/2012
Ct. Case No. 18/2019
Date of | Present Detail of prosecution witnesses | Statement Detail of defence Date since Whether there is any stay of proceedings | Whether any interim Expected date of
Framing | Stage of accused witnesses when matter ordered by superior court, if yes give detail | orders are existing disposal of case
of - has been in the matters
Charge Whether posted for final
s recorded arguments
or not
Witnesses | Witnesses | Witnesses Defence Defence
cited dropped | examined witnesses | witnesses
cited examined
Charge | Matter is 61 N/A N/A N/A N/A N/A N/A -Yes- -Yes- This case also
is yetto |fixed for| Main-21 Vide order dated 20.11.2024 passed by the involves file running
be the Supp-1-40 Hon'ble Dell}i High Court il:l Cri .M.C. 8996/2024, into  approximately
framed | argument the proceedmgs before this Court were ordered 12, 700 pages,
to be stayed till the next date of hearing before
s on the Hom'ble Delhi High Court, against the Order of therefore,  presently
pending taking cognizance of Ld. Predecessor Court the expected date of
misc. dated 27.11.2021. The next date of hearing disposal can not be
applicatio before Hon'ble Delhi High Court is 13.08.2025 . given in the case.
ns and on The interim orders have been directed to
the point continue till 13.08.2025.
of charge.




Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own motion
vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case
during the month

The Action plan formulated and the steps
taken for expeditious disposal of the case

The specific reasons, if any causing delay in
disposal of the matter

# On 04.06.2025 :-

1. Vide order dated 20.11.2024 passed by the Hon’ble
Delhi High Court in Crl .M.C. 8996/2024, the
proceedings before this Gourt were ordered to be stayed
till the next date of hearing before Hon’ble Delhi High
Court, against the Order of taking cognizance of Ld.
Predecessor Court dated 27.11.2021. The next date of
hearing before Hon'ble Delhi High Court is 13.08.2025 .
The interim orders have been directed to continue till
13.08.2025. Accordingly matter was adjourned for
16.09.2025.

The order dated 27.11.2024 passed by this court whereby
coginzance of the offences was taken by the court has been
challenged by A-6 before the Hon’ble High Court. The
Proceedings before this court were ordered to be stayed till
next date of hearing, and the next date of hearing in the
Hon'ble HC is 13.08.2025. Also, this case involves several
thousand pages and is a voluminous file relating to 2G
spectrum case. Also Documents of this file comprises of
approximately 12,700 pages.




fefrema foz
Special widas e AR (cBI}-09

(MPs / MLAs Cases)
SI CNR No. and Cause title Nature - Penal statutes involved No. of Whether acéiisedtidla .[fa'i@oﬁﬁgiim s Date of taking
No Whether State case, complaint accused sitting oRfouserAvenue District Couit, cognizance
case or closure report MP/MLA Mew Dethi
7 DLCT110002512022 Closure Report Sec- 120B IPC & Sec. 13(2) 5 Former MLA 30.04.22 -
(CBI-PC Act) r/iw 13(1)(d) of PC Act
CBI
Vs
Satyendra Jain & Ors.
(Closure Report)
Date of | Present Detail of prosecution withesses | Statement of Detail of defence Date since when | Whether there isany | Whether any Expected date of disposal of
Framin | Stage accused - witnesses matter has been | stay of proceedings | interim orders case
g of Whether posted for final | ordered by superior | are existing in
Charge recorded or arguments court, if yes give the matters
s not detail
Witness | Witnesses | Witnesses Defence Defence
cited | dropped | examined witnesses | witnesses
cited examined
na | Matter 1877 N/A N/A N/A N/A N/A N/A “No- -No- The 10 was not present on the
listed for last date of hearing as also the
arguments complainant who preferred
on the protest petition and this case is
protest now listed on 21.07.2025 and in
petition case the complainant and 10
preferred by appears and argues the matter,
the the matter shall be decided within
complainant one month of arguments.
j.




Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own
motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case
during the month

The Action plan formulated and the

steps taken for expeditious disposal
of the case

The specific reasons, if any causing delay in
disposal of the matter

(Matter was not listed in this month)

# On Previous date of hearing 15.05.2025:-

1. The matter was adjourned as the 10 of the case was
not available, as also the complainant who preferred

protest petition did not appear. The case is listed on
21.07.2025.

Documents of this file comprises of approximately 4000
pages.




fefiemm fag

g DI VINAY S8 cmiy-00
. mLAs Cases)
Court No. 512, Fifih Flogr,
Rouse Avenue Districd GOt
Mew Cisthl
SI | CNR No. and Cause title Nature - Penal statutes involved No. of accused | Whether accused Date of Date of taking cognizance
No Whether State case, is sitting or former| institution
complaint case or closure MP/MLA
report
8 DLCT11-00538-2022 CBI-PC Act IPC-120B 11 Sitting MLA 01.09.2022 03.11.2022
PC Act-13(2) r/w 13(1)(d) (Amanatullah Khan)
CBI
A
Amanatullah Khan &
Ors.
Date of | Present Stage Detail of prosecution Statement Detail of defence Date since Whether there is | Whether any | Expected date of disposal of case
‘| Framin witnesses of accused witnesses when matter any stay of interim

g of - has been proceedings orders are

Charge Whether posted for final | ordered by superior | existing in
s recorded arguments court, if yes give | the matters
or not detail
Witness | Witnesses | Witnesses Defence | Defence
cited | dropped | examined witnesse | witnesses
s cited | examined
Charge | Arguments on charge| 68 N/A N/A N/A N/A N/A N/A -No- -No- # Disposal within two years after
yet to be | are being heard. framing of charge. Documents of this
framed file comprises of approximately
10,000 pages.




Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own
motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case
during the month

The Action plan formulat_ed and the steps
taken for expeditious disposal of the case

The specific reasons, if any causing delay in
disposal of the matter

(Matter was not listed in this month)
# On Previous date of hearings

# 17.05.2025:
1. Part arguments on charge were heard on behalf of
one of the accused and prosecutor.

#21.05.2025:

1. Part arguments of Ld. Prosecutor, Ld. Counsel for 2
accused were heard. There are 11 accused persons and
now the matter is listed for further arguments on 08"
and 10" July 2025.

Note :- 1st Supplementary Chargesheet was filed on
17.06.2025 during summer vacations.

This case is also voluminous pertaining to
recruitment through unfair means in Delhi Wagf
Board involving around 10,000 pages and aiso there
are 11 accused persons which is causing delay in
the matter. :

'




feframry
DIG VINAY

. N
Spedial Judge (PC A%t
(MPs / MLA

(CBI)-089
s Casas)

nCourt No. 512, Fifth Floor,

Sl | CNR No. and Cause title Nature - Penal statutes involved No. of accused | Whether accus’gg sali F6s D'Strc#dgfémtaking cognizance
No Whether State case, is sitting or former in YmWine‘h"
complaint case or closure MP/MLA
report
9 DLCT11-000578-2022 State Case IPC- 1 Former MP 08.07.2022 11.07.2022
147/148/149/153A/295/436/395/307/302/ (By Magistrate (By Magistrate Court)
State 120B Court)
Vs
Sajjan Kumar
(FIR-227 & 264/1992)
Date of | Present Stage Detail of prosecution Statement of Detail of defence Date since when | Whether thereis | Whether any Expected date of disposal of
Framing witnesses accused - witnesses matter has been any stay of interim orders case
of Whether posted for final proceedings are existing
Charges recorded or arguments ordered by superior | in the matters
not court, if yes give
detail
Witness | Witnesse | Withesses Defence | Defence
es cited | s dropped| examined witnesses | witnesses
cited examined
23.08.23 |# Now the| 37 10 18 Statement of | Not yet N/A N/A -No- -No- It is expected to be disposed of by
matier is fixed accused shall | known

for recording of
Statement  of
Accused U/s
351 BNSS,
2023 (Section
313 CrPC.)

be recorded
on the next
date of
hearing i.e.
07.07.2025

the end of this year.

A




Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own
motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case
during the month

The Action plan formulated and the steps taken
for expeditious disposal of the case

The specific reasons, if any causing
delay in disposal of the matter

(Matter was not listed in this month)

# On Previous date of hearing 09.05.2025 :-

1. The matter was listed for recording of Statement of
Accused u/s 351 BNSS, 2023 (Section 313 CrPC.).
Upon change of Presiding Officer on 30.04.2025, this
matter had to be adjourned from 09.05.2025 as the
new Presiding Officer had to go through the entire
evidence before preparing the questions to be asked to
the accused.

Accordingly, the matter was adjourned to 07.07.2025,
after summer vacations and the questions are ready
now.




DIG VINAY SINGH
Special Judge (Pg %ct) (CBI)-09
(MPs / MLAs Cases)
Court No. 512, Fifth Floor,
Rouse Avenue District Court,
Sl CNR No. and Cause title Nature - Penal statutes involved No. of accused | Whether accused Da&’%ﬁr@ﬁ{mion Date of taking
No Whether State case, is sitting or former cognizance
complaint case or closure MP/MLA
report
10 DLCT11-000321-2020 State Case IPC-306/386/506/34 3 Sitting MLA 07.11.2020 25.09.2020
(Prakash Jarwal) (By Magistrate Court)
State
vs
Prakash Jarwal & Ors.

Date Present Stage Detail of prosecution witnesses | Statement Detail of defence Date since when | Whether there is any stay | Whether any | Expected date of disposal

of of witnesses matter has been | of proceedings ordered by | interim orders of case
Fram accused - posted for final | superior court, if yes give | are existing in

ing Whether arguments detail the matters

of recorded
Char or not

ge

Witnesse | Witnesses | Witnesses Defence Defence
scited | dropped | examined witnesses | witnesses
cited examined

11.11.| The Trial Court Record is| 77 6 64 Recorded Nil Nil N/A -No- -Yes- Judgment in this case has

21 |with Hon'ble DHC and| (62+3+5+ Vide WP (Crl.) 2760/24, already been passed as per

therefore the status is not 7)

very clear, but previous
ordersheets indicate that
3 accused were
convicted vide judgment
dated 28.02.2024 and in
their writ petitions, the
conviction of convict no.3
has been quashed by
Hon’'ble DHC and the
quashing of conviction of
convict no.2 is also
pending under W.P. (Crl.)
No. 2760/2024.

the conviction qua convict
no.2 has been challenged
and in the said writ petition
the Trial Court Record was
summoned physically and
therefore this Court is
unable to hear arguments
on sentence qua convict
no.1 & 2. And vide another
writ petition the conviction/
proceedings qua convict
no.3 already quashed.

the parcha yadasht and as
soon as the writ petition
pending before Hon'ble
DHC is decided, the final/
appropriate orders shall be
passed.

i)




Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own
motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case | The Action plan formulated and the steps The specific reasons, if any causing delay in
during the month taken for expeditious disposal of the case disposal of the matter

(Matter was not listed in this month) - Vide separate judgment announced on 28.02.2024, all three
accused were held guilty and convicted. Physical record of

this case has been requisitioned by the Hon'ble High Court in

#0On previous date of hearing i.e. 17.03.2025: W.P. (Crl.) No. 2760/2024.

1. Matter has been adjourned for 09.07.2025 as
physical record of this case was requisitioned by
the Hon'ble High Court in W.P. (Crl.) No.
2760/2024.




ﬁ?ﬁaﬂu fz
Special uage éXCS }NCGWCBU 03

(MPs / MLAs Cases)
Court No. 512, Fifth Floor
Rouse Avenue District Court, _
Sl CNR No. and Cause title Nature - Penal statutes involved No. of accused | Whether accused ifN@DEeHinstitution Date of taking
No Whether State case, complaint sitting or former cognizance
case or closure report MP/MLA
11 DLCT11-000733-2022 CBI-PC Act 120B-IPC riw 7, 7A & 8 OF PC 16 -Yes- 25.11.2022 15.12.2022
CBI Act-1988
Vs
Kuldeep Singh & Ors.
(RC-53(A)/2022)
Date of Present Stage Detail of prosecution Statement | Detail of defence Date since when Whether there is Whether any Expected date of
Framing witnesses of witnesses matter has been any stay of interim orders are disposal of case
of accused - posted for final proceedings existing in the
Charges Whether arguments ordered by superior matters
recorded court, if yes give
or not detail

Matter is fixed for| Witnesses |Witnesse |Witness Defence |Defence

further cited |sdropped es witnesse |witnesses

proceedings/supply of examine scited |examined

deficient copies/ d |
Charges |inspection of unrelied| 312 N/A N/A N/A N/A N/A N/A -No- -No- - Fresh charge-sheet
yet to be|upon documents, | (Main-70 received on assignment
framed  |including digital | Supp-1-89 only on 25.11.2022.

devices some of guppl-z-iss

which are presentl uppl-3- )

Ly P Py opl-4-43) Expected date of

disposal can not be
given in the case at this
stage, as the matter
involves approximately
40,000 pages file and
more than that un-relied
documents.




Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own

motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the month

The Action plan
formulated and the steps
taken for expeditious
disposal of the case

The specific reasons, if any
causing delay in disposal of
the matter

# On 04.06.2025:-

1. Application moved on behalf of A-9 for inspection of unrelied digital devices was disposed of.

2. CBI summitted that they intend to challenge part of order passed on 22.05.2025 but requested that the
arguments on charges be commenced in the matter. The said request was vehemently opposed by the Ld.
Counsels for the accused persons. The court also directed CBI to first comply with the directions as
contained in the detailed order of 22.05.2025 before commencing arguments on charge.

Accordingly the matter was adjourned for 25.07.2025 for compliance of order dated 22.05.25/further
proceedings.

Note :- 03 Misc. Applications were also disposed of.

The matter is still at the stage of
scrutiny of
documents/compliance of
provisions of section 207/208
CrPC due to filing of multiple
charge sheets/documents. The
case is that of Delhi Excise Policy
Matter, which involves documents
running into approximately 40,000
pages, as also several thousand
pages of unrelied documents and
digital documents involving size of
the files running into several
hundred TB, therefore, presently
no specific timeline of disposal can
be given.




peciel ““dg?\n‘ms Cases
MPs / h Floor
Court No. 512, Fifth P09,
]| CNR No. and Cause title Nature - Penal statutes involved No. of Whether acﬁugsa'ialflsN V‘ﬁ%‘t@%ﬁt‘ltution ) Date of taking
No Whether State case, complaint accused sitting or former New ' cognizance
case or closure report MP/MLA
12 DLCT11-000747-2022 Complaint case (ED) U/s 44 r/w 45 OF PMLA & 31 One MLA & MP 26.11.2022 20.12.2022
DoE 3 & 4 PMLA-2002
V'S
Sameer Mahandru & Ors.
(ECIR/HIU-11/14/2022)
Date of{ Present Detail of prosecution witnesses Statement of Detail of defence Date since Whether there is any | Whether any | Expected date of disposal of
Framin Stage accused - witnesses when matter stay of proceedings | interim orders case
g of Whether has been ordered by superior are existing
Charge recorded or not posted for | court, if yes give detail | in the matters
s final
arguments
Witnesses | Witnesses | Witnesse Defence | Defence Although there is no stay, This PMLA complaint relates to
Matter is fixed|  cited dropped s witnesses | witnesses but the order of this Court Delhi Excise Policy offence,
for SRR cited | examined dated 09.10.2024 involving  several thousand
consideration d directing supply of copies pages running into more than
on pending of certain documents/ 33,500 pages and 8
Charge | @pplications/ 224 N/A N/A N/A N/A N/A N/A digital devices to the Yes- supplementary complaints have
is yet to | further Main - 39 accused  persons s been  received  between
be |proceedings/ | Supp 1- 69 challenged by DoE 22.08.2022 to 28.06.2024. The
framed | SUPPly of| Supp2-19 before Hon'ble DHC in digital data also runs into
copies at the| Supp3-9 Crl. MC no. 9490/2024, several hundred TB, and the
stage of| Supp 4 -26 wherein vide order dated case involves 40 accused, and
Section 230| Supp5-9 21.03.2025 Hon'ble HC therefore, expected date of
of BNSS Supp 6 — 44 directed adjournment of disposal can not be given in the
Supp7-3 hearing fixed in this Court case at this stage.
Supp 8-6 til after a date fixed
before DHC and the
interim order  was
continued on 05.05.2025
till 28.08.2025.




Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own

motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the month

The Action plan formulated
and the steps taken for
expeditious disposal of the
case

The specific reasons, if any causing delay in disposal
of the matter

(Matter was not listed in this month)

# On previous date of hearing i.e. 14.05.2025:-
1. As per order dated 21.03.2025 and 05.05.2025 of Hon’ble DHC in Crl. MC no. 9490/2024,
the matter had to be adjourned because of pendency of the petition preferred by DoE

against the order directing DoE to supply copies to the accused.

Note :- 01 Misc. Application was disposed of.

1. The matter is still at the stage of scrutiny of
documents/compliance of provisions of section
207/208 CrPC due to filing of multiple
complaints/documents. Inspections of unrelied
upon documents/statements are also underway,
which involves more than 40,000 pages, and there
are 40 accused persons with multiple
supplementary complaints received from time to
time, which is causing delay.

2. DoE has preferred a petition bearing no. Crl. M.
C. 9490/2024 & Crl. M. A. 36510/2024 before
Hon’ble High Court seeking quashing the order
dated 09.10.2024 passed by this court directing
petitioner/DoE to furnish digital/scan copies of
unrelied upon documents/digital devices to the
respondents.

Also, Documents of this file comprises of
approximately 33,500 pages.

an




fefraa fag

DIG VINAY SINGH
Special Judge (PC Act) (CBI)-08
(MPs / MLAs Cases)
Court No. 512, Fifin Floor,
Rouse Avenue District Court,
Sl CNR No. and Cause title Nature - Penal statutes involved No. of Whether accused is sitting NB\%%{? é%' Date of taking
No Whether State case, complaint accused or former MP/MLA institution cognizance
case or closure report
i3 DLCT11-000616-2023 State Case IT Act-66E & 67A 01 Connected with S.No. 13 07.08.2023 08.08.2023
(Connected with State vs State vs. Sandeep (former
State Sandeep) MLA)
Vs
Ravinder
(FIR-506/2016)
Date of | Present Detail of prosecution Statement of Detail of defence | Date since when | Whether there is any |Whether any interim| Expected date of disposal of case
Framing Stage witnesses accused - witnesses matter has been | stay of proceedings | orders are existing
of Whether posted for final | ordered by superior in the matters
Charges recorded or not arguments court, if yes give
detail
Witnesses|Witnesses| Witnesses Defenc Defence
cited dropped | examined witness| witnesses
es cited| examined
19.07.24 [The finat 06 - 08 Yes 0 0 07.03.2025 No No The matter shall be disposed off in July
arguments 2025.
concluded on
29.05.2025
and now the
matter is
isted for
udgment on
3.07.2025
nd the
udgment
hall be
ronounced
n that day.




Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own
motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case
during the month

The Action plan formulated and the steps
taken for expeditious disposal of the case

The specific reasons, if any causing delay
in disposal of the matter

(Matter was not listed in this month)

On 01.05.2025 and on 29.05.2025, final arguments
were heard and concluded from both the sides and the
matter is now listed for judgment on 03.07.2025.

Since arguments are concluded it shall be
disposed off after summer vacations, in July
2025

No




D\G \I\NA‘( S\QCM) (CBI)-09

Spect s@s)
CourtNo. B12. ¥ L2 court,
P\equ A\ n D‘
Sl CNR No. and Cause title Nature - Penal statutes involved No. of Whether accused is  |B&H %slltutlon Date of taking
No Whether State case, accused sitting or former cognizance
complaint case or closure MP/MLA
report
14 DLCT11-000085-2024 Complaint Case-PMLA U/s 45 r/w 44 PMLA 08 Sitting MP 25.01.2024 19.03.2024
and (Karti P. Chidambaram)
DoE 3 &4 PMLA
Vs
Karti P. Chidambaram & Ors.
(Ct. Case — 5/2024)
Date of Present Detail of prosecution witnesses | Statement of Detail of defence Date since when | Whether there is any stay of | Whether any interim | Expected date of disposal
Framing Stage accused - witnesses matter has been proceedings ordered by ordetrs are existing of case
of Whether posted for final | superior court, if yes give detail in the matters
Charge recorded or arguments
s not
Witr Witr Witr Defence Defence
s cited s examined witnesses | witnesses
dropped cited examined
Charge | The matter is 41 N/A N/A N/A N/A N/A N/A Vide order dated 09.04.2025 in Yes # Prosecution Complaint
yet to fixed for Crl.M.C. 2373 & 2374/2025 and assigned only on
be arguments Crl. MA. No. 10684 & 25.01.2024.
framed | on the point 10686/2025, Hon'ble Delhi High
of framing of Court directed deferment of # This case also involves
charge, hearing on the point of charge by file running into
however, the this Court to a subsequent date approximately 5800

proceedings

are stayed

by Hon'ble
DHC

fixed by Hon’ble Delhi High
Court. The next date of hearing
before Hon'ble Delhi High Court
was 29.05.2025, wherein the
interim order is directed to
continue and the next date now
fixed before Hon'ble Delhi High
Court is 11.09.2025.

pages, therefore, presently
the expected date of
disposal can not be given
in the case.




Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own
motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case
during the month

The Action plan formulated and the steps
taken for expeditious disposal of the case

The specific reasons, if any causing delay in
disposal of the matter

(Matter was not listed in this month)

#O0n previous date of hearing i.e. 15.04.2025:

1. Vide order dated 09.04.2025 in Crl.M.C. 2373 &
2374/2025 and Crl. M.A. No. 10684 & 10686/2025,
Hon’ble Delhi High Court directed deferment of hearing on
the point of charge by this Court to a subsequent date
fixed by Hon'ble Delhi High Court. The next date of
hearing before Hon'ble Delhi High Court was
29.05.2025, wherein the interim order is directed to
continue and the next date now fixed before Hon’ble Delhi
High Court is 11.09.2025.

Accordingly matter was adjourned for 16.09.2025.

Documents of this file comprises of approximately
5800 pages.




DIG VINAY SINGH
Special Judge (PC Act) (CBI)-09
(MPs / MLAs Cases)
Court No. 512, Fifth Fioor,
Rouse Avenue District Court,
New Dethi
Sl CNR No. and Cause title Nature - Penal statutes involved No. of Whether accused is | Date of institution Date of taking
No Whether State case, accused sitting or former cognizance
complaint case or closure MP/MLA
report
15 DLCT11-000937-2024 CBI-PC Act 120B r/w 204/420/471 riw 08 Sitting MP 01.10.2024 -
CBI 468/477A IPC & 8,9 of PC Act
Vs.
S. Bhaskararaman & Ors.
(CBI-118/2024)
Date of Present | Detail of prosecution witnesses | Statement of Detail of defence Date since when | Whether there is any Whether any intetim Expected date of disposal of
Framing Stage accused - witnesses matter has been | stay of proceedings | orders are existing in the case
of Whether posted for final | ordered by superior matters
Charge recorded or arguments court, if yes give
s not detail
Witnesse | Witnesse | Witnesses Defence Defence
s cited s examined withesses | witnesses
dropped cited examined
Charge Misc. 113 N/A N/A N/A N/A N/A N/A -No- -No- # Fresh Charge-sheet filed only
yetto | Appearance/ on 01.10.2024. One of the
be further accused who is located
framed | proceedings/ outstation is still to be served

service of one
of the
accused no. 4
who is based
out of station

with the summons, which is
likely to take time.

# Expected date of disposal can
not be given in the case at this
stage.

# Documents of this file
comprises of approximately
16,000 pages.




Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own

motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case
during the month

The Action plan formulated and the steps
taken for expeditious disposal of the case

The specific reasons, if any causing delay in

disposal of the matter

- Documents of this file comprises of
(Matter was not listed in this month) approximately 16,000 pages.
#0n previous date of hearings
# 05.05.2025:-
1. Some time was sought by Ld. Prosecutor for the CBI
for filing reply to the applications u/s 230 of BNSS, 2023
(Section 207/208 CrPC) seeking supply of deficient copies
of the documents and electronic material filed on behalf of
A-2, A-3, A-5, A-6, A-7 and A-8.
2. Afresh service of A-4, who is located outstation, was
ordered.
# 30.05.2025:-
1. A-4 could not be served as the company was not found
existing and one opportunity was taken by CBI to find out
its Directors and then serve A-4.
2. Reply to the application U/s 230 BNSS preferred by A2,
was filed by CBI. Matter was adjourned to 17.07.2025 for
service of A-4 and arguments on the applications.
Note :- 02 Misc. Applications were disposed of.

b




fefraa fog
NIG VINAY SINGH
Special Judge (PC Act) (CBI)-08
(MPs / MLAS Cases)
Court No. 512, Fifth Floor,

Rouse Avenue District Court,
Naw Dethi

Si CNR No. and Cause title Nature - Penal statutes involved No. of Whether accused is | Date of institution Date of taking
No Whether State case, accused + sitting or former cognizance
complaint case or closure MP/MLA
report
16 DLCT11-001235-2024 ED Complaint U/s 3 & 4 of PMLA R.N. Dhoot 19.12.2024 -
Former MP
DoE
vs.
V.N. Dhoot & Ors.
(Ct. Case 32/2024)
Date of Present Detail of prosecution witnesses | Statement of Detail of defence Date since when | Whether there is any Whether any interim Expected date of disposal of
Framing Stage accused - witnesses matter has been | stay of proceedings | orders are existing in the case
of Whether posted for final | ordered by superior matters
Charge recorded or arguments court, if yes give
s not detail
Witnesse | Witnesse | Witnesses Defence Defence
s cited s examined witnesses | witnesses
dropped cited examined
Charge | Matter is fixed| 105 N/A N/A N/A N/A N/A N/A -No- -No- Documents of this file
yetto for further comprises of approximately
be misc. 49,000 pages and therefore
framed | proceedings. expected date of disposal can

not be given in the case at this
stage.




Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own
motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case The Action plan formulated and the steps |The specific reasons, if any causing delay in

during the month taken for expeditious disposal of the case |disposal of the matter

(Matter was not listed in this month) - Documents of this file comprises of approximately
49,000 pages

#0n previous date of hearing i.e. 13.05.2025:-

1. It was stated by DoE that the defect of some deficient
copies/ illegible copies had been cured to the best
possible extent.

The matter was accordingly adjourned for arguments/
consideration on 11.07.2025 at the stage of cognizance.

&




DIG VINAY SINGH .
Special Judge (PC Act) (CBI)-09
(MPs / MLAs Cases)
Court No. 512, Fifth Floor,
Rouse Avenue District Court,
- : - B\ ti— »
Sl CNR No. and Cause title Nature - Penal statutes involved No. of Whether accused is Deme o Hgt&imtlon Date of taking
No Whether State case, accused sitting or former cognizance
complaint case or closure MP/MLA
report
17 DLCT11-001272-2024 State Case U/s 3 MCOCA 01 - 26.12.2024 -
State
vs.
Ritik @ Peter
Date of | Present | Detail of prosecution withesses | Statement Detail of defence Date since Whether there is | Whether any Expected date of disposal of case
Framing| Stage of accused witnesses when matter any stay of interim orders
of - has been proceedings are existing
Charge Whether posted for ordered by in the matters
s recorded or final superior court, if
not arguments yes give detail
Witnesses | Witnesse | Witnesses Defence Defence # Fresh Charge-sheet filed only on 26.12.2024
cited s examined witnesses | witnesses # Supplementary Charge-sheet-1 filed on
dropped cited examined 24.02.2025
Charge | Scrutiny 166 N/A N/A N/A N/A N/A N/A “No- —No- *513%%"232;”"“'9’”9”‘3’3’ ehargehem fled on
}éeet o ggcu ment| Main -38 There is one more accused wh.o has been
— Supp 1- 23 recently arrested and _ against whom
considera | Supp 2-105 sqpplementary chargesheet is likely to be fl!ed
tion of within 1 month and thereafter, after completing
the stage of 230 BNSS, matter would be heard
charge :
on the point of charge.
# The case is of MCOCA involving several
witnesses and voluminous file, therefore, at
present expected date of disposal can not be
given.
Documents of this file comprises of
approximately 3400 pages.




Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own
motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case
during the month

The Action plan formulated and the steps
taken for expeditious disposal of the case

The specific reasons, if any causing delay in
disposal of the matter

# 03.06.2025

1. Deficient copies supplied to the Ld. counsel for A-4
including one pen drive.

2. Fresh Vakalatnamas were also filed on behalf of some
accused persons.

Case is now adjourned for arguments on charge on
05.07.2025.

The case is of MCOCA and at present there are 8
accused in custody and the file runs into few thousand
pages and there are number of witnesses. Also,
besides already  filed two supplementary
chargesheets, one more supplementary chargesheet
is likely to be filed shortly and thereafter only the case
can progress. Also, documents of this file comprises
of approximately 3400 pages.




fafrera fofe
DIG VINAY SINGH,

Special Judge (PC Act) (CBI}-09
(MPs | MLAs Casas)
Court No. 512, Fifth Floof,
Raouse Avenue District Court,
Bl DYathg
Sl CNR No. and Cause title Nature - Penal statutes involved No. of Whether accused is 6;56; Bﬁ;;t‘iltution Date of taking
No Whether State case, accused sitting or former cognizance
complaint case or closure MP/MLA
repott
18 DLCT11-000296-2025 Crl. Revision against order of 438/440 BNSS - 2 proposed accused are 08.04.2025 N/A
Ld. ACJM, ordering further sitting MLA and one is
State investigation in a matter former MP
vs.
Mohammad llyas & Ors.
Date of Present Detail of prosecution witnesses | Statement of Detail of defence Date since when | Whether there is any Whether any interim Expected date of disposal of
Framing Stage accused - witnesses matter has been | stay of proceedings | orders are existing in the case
of Whether posted for final | ordered by superior matters
Charge recorded or arguments court, if yes give
s not detail
Witnesse | Witnesse | Witnesses Defence Defence
s cited s examined witnesses | witnesses
dropped cited examined
N/A | Fresh Crl.] N/A N/A N/A N/A N/A N/A N/A —No- -No- # Fresh Crl. Revision assigned

Revision. At
the stage of
service of one
of the
respondents

who remains
to be served

only on 09.04.2025

# One of the respondents
remains to be served at his new
outstation address and once he
is served, within 06 Months of
service the revision shall be
disposed off.




Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own
motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during
the month

The Action plan formulated and the steps
taken for expeditious disposal of the case

The specific reasons, if any causing delay
in disposal of the matter

(Matter was not listed in this month)

#0n previous date of hearing

# 07.05.2025:-

1. Summons to R-5 and R-6 returned unserved. Time was
sought by R-1 to supply complete and correct particulars of
R-5 and R-6.

2. Remaining respondents were directed to file replies to the
Revision.

# 26.05.2025:-

1. Vakalatnamas were filed on behalf of R-3, R-7.

2. Reply to the revision was filed by R-1 and time was sought
by R3, R4 & R7 to file replies.

3. R-1 was directed to supply correct and complete
particulars of R-5 & R-6

# 31.05.2025:~

1. R-6 was served and copies supplied to R-6.

2. R5 was unserved and time was sought by the state to
serve R5 as he could not be served at his known addresses.
3. The record of revision being voluminous in nature,
involving 30,000 pages, the respondents sought 2 months
time to file reply.

Matter was adjourned for 31.07.2025.




Specia‘i)&é@%/’ﬁb@%&)i (CBI)-08

MPs | MLAs Cases)
Co(urt No. 512, Fifth Floor,
Rouse Avenue District Court,
New Dethl
Sl CNR No. and Cause title Nature - Penal statutes involved No. of Whether accused is Date of institution Date of taking
No Whether State case, accused sitting or former cognizance
complaint case or closure MP/MLA
report
19 DLCT11-000297-2025 Crl. Revision 438/440 BNSS — Sitting MLA 08.04.2025 ==
Kapil Mishra
vs.
State of NCT of Delhi & Anr.
Date of Present Detail of prosecution witnesses | Statement of Detail of defence Date since when | Whether there is any Whether any interim Expected date of disposal of
Framing Stage accused - witnesses matter has been | stay of proceedings | orders are existing in the case
of Whether posted for final | ordered by superior matters
Charge recorded or arguments court, if yes give
s not detail
Witnesse | Witnesse | Witnesses Defence Defence
s cited s examined witnesses | witnesses
dropped cited examined
N/A |Fresh Crl. N/A N/A N/A N/A N/A N/A —No- -No— # Fresh Crl. Revision assigned
Hﬁyiﬁion, _ only on 08.04.2025.
whic is
connected # In the connected revision, one
revision, of the respondents remains to
arising out of be served at his new outstation
- address and once he is served,
?:ggf"gg s within 06 Months of service the
revisi‘on in revision shall be disposed off.
State Vs.
Mohd. llyas
and Ors.




Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own
motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during | The Action plan formulated and the steps | The specific reasons, if any causing delay
the month taken for expeditious disposal of the case |in disposal of the matter

(Matter was not listed in this month) -- -
#0n previous date of hearing
# 07.05.2025:-

1. In connected revision, summons to R-5 and R-6 returned
unserved. Time was sought by R-1 to supply complete and
correct particulars of R-5 and R-6. Remaining respondents
were directed to file replies to the Revision.

# 26.05.2025:-

1. In connected revision, Vakalatnamas were filed on behalf of
R-3, R-7. Reply to the revision was filed by R-1 and time was
sought by R3, R4 & R7 to file replies. R-1 was directed to
supply correct and complete particulars of R-5 & R-6

# 31.05.2025:-

1. In connected revision, R-6 was served and copies supplied
to R-6. R5 was unserved and time was sought by the state to
serve R5 as he could not be served at his known addresses.
The record of revision being voluminous in nature, involving
30,000 pages, the respondents sought 2 months time to file
reply.

Matter was adjourned for 31.07.2025.
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MONTHLY PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs AND MLA!éTENDRA SINGH .
REPORT FOR THE MONTH OF JUNE, 2025 S e e e ) ()3

’ ' ,h Spl. Judge (PC-Act) (CBI)-23
(Letter No. MP/MLAs/RADC/Gaz./2020/E-22388-22393 dated 24™ November, 2020.) (rw, . T, F28)
(MPs/MLAs Cases)
=reETerd HEH 612, TR HiEd
Name of the Presiding Officer : SH. JITENDRA SINGH c;urt No. 612, 6th Floor i
Treel e =TT urey, % few
Rouse Avenue Court Complex, New Delh:

Designation : Special Judge (PC- Act), (CBI)-23, (MPs/MLAs Cases), Rouse Avenue District Court, New Delhi.

Date since posted in the court: 26.10.2024 (F/N)
Total number of cases pending on the first day of the month : 22

Number of cases disposed in the month with detail i.e. conviction, acquittal, Anticipatory Bail, dismissed, Criminal Revision, acceptance of
closure report, Misc.DJ/ASJ etc. : NIL

Number of cases received by transfer : Nil
Number of cases pending on the last day of the month : 22
Number of cases instituted in this month : Nil

N (Jitenklra Singh)
! Ld. Special Judge, (PC Act), (CBI)-23, (MPs/MLAs CASES)
Rouse Avenue District Court, New Delhi
Spec|  ucge (PC Ast) (CEI}-23
( (MPs/MLAS Casas)
Rouse Avenue District <. - 7
New Delhi




COURT OF SH. JITENDRA SINGH, SPECIAL JUDGE (PC-ACT), (CBI) 23, (MPs/MLAs CASES),
COURT NO 612, ROUSE AVENUE DISTRICT COURT, NEW DELHI

REPORT FOR THE MONTH OF JUNE, 2025
No| CNRNo.and | Nature | Penal | No.| Whethe | Date | Date | Date of | Present Detail of State | Detail of Date Whether | Wheth | Expected | Ashort summary of work | The Action The Specific
Cause title - statutes | of r of of | Frami | Stage prosecution | ment defence since | thereis any | er any date of done in the said case(s) Plan reasons, if any
Wheth | involved | Acc | accused | institu | takin [ ngof witnesses of witnesses | when stay of interi | disposal of during the month formulated | causing delay in
er State use | is sitting | tion g | Charge - - | accu matter | proceedings m case and the steps disposal of the
case, d or cogni s Wit | Wi | Wi | goq. | Defe | Defen| a5 | ordered by | orders taken for said case(s)
compla former zance ness | (me | ne | yype | M€ | €@ | heen | superior | are expeditions
int case MP/ML €5 | 8¢ | SSe | qher | WItn | WHtne | hogred | court, if yes | existin disposal of the
or A cte | s | 5 | ypco | €SeS| S5€s | for | givedotail | gin said case(s)
closure d | dr|exa| qeq | cited | exam | fipg] the
report Op [ mIi gy ined | argum matter
pe [ me | gt ents
d| d
1)) 3 4) (5 (6) (7) (8) ©)] (10) anjaz2{a3| a4 | 15 [ 16 | 17 (18) (19) (20 (21) (22 (23
)| )
1 Case Na. Compla | Sec 11 |Former |20.05. | 23..05 | 04.02.2 | Prosecutio [ 83 | 7 | 66 [ Not | List - - No No ([ December, With respect to application | 1. Short dates | 1.There are 11
CBI/259/2019 |intcase | 120B MP/Min (2011 |.2011 |013 n Evidence Reco | of 2025 moved by A-9 secking |are being | accused and 83
DLCT1i- CBI riw 420, ister rded | witne permission to travel outside | given. Prosecution
001038-2019 468, 471 s5 not Delhi, the interim relief was | 2. Efforts are | witnesses.
CBI & IPC filed continued 1l 24.07.2025, | being made to | 2. The record is
Vs 13(2) Matter is listed for | examine the | voluminous.
Suresh Kalmadi thy 01.07.2025, 02.07.2025 and | witnesses on
13(1)(d) 03.07.2025  for  cross |the same day
PC Act examination of PW-66. and dispose off
miscellaneous
applications
expeditiously.
2 Case No.CBI/ |U/s174 |U/s174 | 1 | Individu | 08.11. | 08.11. | 26.03.2 | Judgement | 2 [Nil| 2 |Reco | List = - Stayed by| Yes |Within a [ The case was not listed in | Dates are The
261/2019 1PC IPC al 2011 | 2011 | o012 1 rded | of the Hon'ble month of the [this month as there were | being givenas | pronouncement of
DLCT11- Witn Supreme Vacation  of | only 06 working days and | per the judgment has been
001042-2019 esses Court of stay as the matter has been | tentative stayjed by the
CBI not India vide stayed by the Hon'ble |listing before [Honble Supreme
Vs Filed order dated Supreme Court of India. the Hon'ble Court of India vide
A. Krishna 06.11.2017 Supreme Court | order dated
Reddy in SLP(Crl) of India 06.11.2017 in
3742/17, A. SLP(Crl) 3742117,
Krishna A. Krishna Reddy
Reddy Vs Vs CBI
CBI
3 Case No. CBI/ | CBI 174A 2 |Individu | 08.11. | 08.11. | 26.03.2 | Judgement | 2 |Nil| 2 |Reco| 3 3 - Stayed by| Yes |Within a | The case was not listed in | Dates are The
262/2019 IPC al 2011 2011 012 1 rded the Hon'ble month of the [ this month as there were | being givenas | pronouncement of
DLCT11- Supreme Vacation  of | only 06 working days and | per the judgment has been
001044-2019 Court of stay as the matter has been [ tentative stayed by the
CBI India vide stayed by the Honble [listing before |Hon'ble Supreme
Vs order dated Supreme Court of India. the Hon'ble Court of India vide
Purshotamm 06.11.2017 Supreme Court | order dated
)JEV Arya Etc in SLP(Crl) of India 06.11.2017 in
3626/17, - SLP(Crl)

{

Special Judge
_ (MPsIMLAY/Cas
Rouse Avenue District

<

7
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Purshottam 3626/17,
Dev Arya Vs Purshottam  Dev
CBI. Arya Vs CBIL

Case No. Closure | 120B, Former |30.05. | Yetto | Vide Further | 42 | - | - | Not | List Stayed by| Yes [Depending |The case was not listed in | Dates are Stayed by the

CLOR/01/2019/ |Report |4201PC MP/Min {2013 |be Order | Investigati of the Hon'ble upon the | this month as there were |being given as | Hon'ble High
DLCT11- & 13(2) ister taken. Dtd on Witn High Court outcome of | only 06 working days and | per the | Court of Delhi

000187-2019 r/w 04.02.2 esses of  Delhi the pending [as the matter has already | tentative vide order dated

CBI 13(1)(d) 0 CBI not vide order dt petition been stayed by the Hon'ble [ listing before | 20.11.2020 in Crl,
Vs of PC directe filed 20.11.2020 High Court of Delhi. the  Hon'ble | MC No.
Maneka Gandhi Act dto in Crl. MC High Court of | 2250/2020, Crl. M.
further No.2250/20 Delhi. A No 16013/2020
investig 20, Cil. M. & Cil. MA.
ation, A No 5336/2021,
16013/2020 Maneka Gandhi Vs
& Crl, M.A. CBI
5336/2021,
Maneka
Gandhi vs
CBI

Case No. CBI/ | CBI uis Former |24.12. | 02.02.|18.07.1 PE 254 [ Nil |204{ - List No No | November, The case was not listed in | 1.Short dates | 1.There are 254
113/2019 13(2) MLA 09 10 1 of 2025 this month as there were | are being | Prosecution
DLCT11- thy Witn only 06 working days. The | given. witnesses cited.

000504-2019 13(1)(e) esses case is already listed for|2. Efforts are}{2. The Cross

CBI of PC not remianinig PE on | being made to | examination of the
Vs Actr/w filed 08.07.2025. examine the | witnesses are

Abhay Singh sec 109 witnesses on |lengthy and time

Chautala IPC the same day | consuming.
and dispose off | 3. The record Is
miscellaneous | voluminous.
applications
expeditiously.

Case No. CT/ | Ct. us3 Individu [14.08. | 27.09. | 06.10.2 PE 40 | - |14 - List No No | September, 1. PW-19 was cross- | 1. Short dates | 1.There are 40
29/2019 Case &4 al 18 18 1 of 2025 examined and discharged on | are being | Prosecution
DLCT11- PMLA |PMLA Witn 09.06.2025. given, witnesses cited.

001050-2019 Act esses 2, Efforts are|{2. The Cross

DOE not 2, Asstt. Director, ED, Delhi | being made to | examination of the
Vs filed Zonal Office is summoned | examine  the | witnesses are
A. K. Reddy for the next date. Matter is | witnesses on [lengthy and time
listed for further PE on |the same day |consuming,
24.07.2025. and dispose off | 3. The record is
miscellaneous | voluminous,
applications
expeditiously.
3.The parties/

<<’

counsels have
been asked to
cooperate  in
the expeditious
disposal of the
case.

2s)

Rouse Avenue District Ml

New Dalh;



Case No.

State u/s 11 |Former |03.04. | 06.07. | 07.12.1 PE 30| 1 {30 List Stayed by | Yes (Within 04 | 1. Matter is stayed by the | Dates are [Stayed by the

SC/11/2019 Case 7/8/12/1 MP 19 0s 7 of the Hon'ble months  of [Hon'ble High Court of | being given as | Hon'ble High
DLCT11- 31PC Witn High Court disposal  of | Delhi vide order dated | per the | Court of Delhi

001001-2019 Actr/w esses of Delhi the petition) [ 13,05.2025 in W.R(CRL.) | tentative vide order dated

State 120B not vide order No. 925/2022, Crl. M.A No. | listing  before | 27.04.2022  and

Vis IPC filed dated 7825/2022 and CRL. M.A [the  Hon'ble | 21.11.2023 in W.P.

Dr. Chattar Pal 21.11.2023 23333/2022, Anirudha | High Court of | (CRL.) No.
Lodha in WP. Bahal vs State Delhi. 925/2022, Crl.

(CRL.) No. for 07.11.2025. M.A No.
925/2022 Accordingly, matter is 7825/2022 and
and CRL. adjourned  for  further CRL. M.A
M.A proceedings on 15.11.2025. 23333/2022,
23333/2022, Anirudha Bahal vs
Anirudha 2, Reply was filed to the State 8
Bahal vs application moved on behalf
State of A-8 seeking permission

to renew his passport for a

period of 5  years.

Arguments heard. The said

application was disposed off

on 08.06.2025.

Case No.CT. |PMLA |U/S3 6 |MP 11.08. | 07.08. - Misc. 4] - - List No |January, 2026 | 1. Arguments on charge on | 1. Short dates | 1.There are 06

CASE 17/2021 | Case &4 2021 | 2021 of behalf of A-~13, A-3 and A- | are being | accused persons.
DLCT11- PMLA witne 11 heard on 03.06.2025 given, 2.Number of

000246-2021 Act sses 2. Efforts are | miscellaneous

DOE not 2. Arguments  on [ being made to | applications  are

VIS filed application moved by [dispose  off | belng filed by the
Amarendra applicant  Ajay  Gupta | misc. accused persons.

Dhari Singh & seeking  permission  for | applications 3. Many times,

Ors. travelling  abroad  and’|expeditiously. |adjournments are

interim suspension of LOC | 3.The parties/ | being sought by
issued against him is | counsels have | the accused
disposed off on 04.06.2025. |been asked to | persons/counsel.
cooperate  in
the expeditious
3. Arguments on charge on disposal of the
behalf of A-11 heard on | aga.
05.06.2025,  06.06.2025,
09.06.2025. Matter is listed
far rebuttal on behalf of ED
on 07.07.2025.

Case No.CC/ |CBI u/s 6 |Former |24.12.. | 02.02.|20.09.1 | Prosecutio | 256 | Nil | 222 List No |December, The case was not listed in | 1. Short dates |1. There are 6
55/2019 13(2) MP/ 09 10 11 n Evidence of 2025 this month as there were |are being | accused  persons
DLCT11- /W MLA Witn only 06 working days. The | given. and 256

000279-2019 13(1)(e) (RBT esses case is already listed for |2. Efforts are | Prosecution

CBI of PC on not remianinig PE on | being made to | witness cited,

Vs Actr/w 14.03. filed 10.07.2025, examine the (2, The Cross
Ajay Singh sec 109 22) witnesses  on | examination of the
Chautala IPC the same day | witnesses are

and dispose off | lengthy and time
miscellaneous | consuming.
applications 3, The record is
expeditiously. | voluminous.
i 3.The parties/ | 4. Many times the
] counsels have | counsels for the
been asked to |accused seek
Soecja!
{ >Pecial Judge (PC Act) (CBi)-2

(MPs/MLAs Cash:
Rouse Avenue District Cort
New Delhi




cooperate  in
the expeditious
disposal of the
case.

adjournment  on
various grounds.

10 | Case NO.CT (PMLA |U/S3 10 [ MLA 27.07.. - Argument | 108 No No | December 1. Direction has been issued | Direction has | 1. There are 10
CASE /23/2022 | Case &4 22 on Charge 2025 by the Hon’ble High Court | been issued by | accused and 108
DLCT11- PMLA (RBT of Delhi, vide order dated |the  Hon’ble | Prosecution
000468-2022 Act on 03.03.2025 in Crl. M.A.|High Court of | witness cited.
DOE 23.09. 9027/2024, Crl. M.A. | Delhi, vide | 2. The record is
viIs 22) 34540/2024 & Crl. M.A. |order  dated | voluminous.
Satyendra 4971/2025 to defer the |03.03.2025 in (3. Number of
Kumar Jain & proceedings in the instant | Crl. M.A. | Miscellaneous
Ors matter. 9027/2024, applications  are
Crl. M.A. | being filed by the
2. The matter is tentatively | 34540/2024 & | accused/counsel.
listed before the Hon'ble | Crl M.A. | 4. Many times the
High Court of Delhi on|4971/2025 to |counsels for the
11.09.2025  Accordingly, | defer the | accused seek
matter is listed for further | proceedings in | adjournment  on
proceedings on 15.09.2025. | the instant | various grounds.
matter.
The matter is
tentatively
listed  before
the Hon’ble
High Court of
Delhi on
11.09.2025
11 Case No. CBI uss 6 |MLA 03.12. - Further 81 No Yes | December, 1. Matter stands adjourned { Short dates are | 1.Case was
CBI/257/2019 13(2) 2018 Proceeding 2025 at the request of Ld. SPP for | being given. | received by
DLCT11- v (RBT s CBI for addressing the transfer on
000989-2022 13(1)(e) on arguments on charge as he 11.11.2022.
CBI of PC 0L.11, requires clarifications from 2. There are 10
V/S Satyendar Actriw 22) the I0. accused and 81
Kumar Jain sec 109 Prosecution
IPC 2, Matter is listed for witness cited.
arguments on an application 3. The record is
moved on behalf of A-4 voluminous.
seeking direction of PNB
officials, Civil Line, Delhi
to de-freeze bank locker no.
894 for permitting A-4 to
operate the same. The same
is listed for reply and
arguments on the same on
16.07.2025.

12 Case No. CBI U/Sec. 01 | Former |RBT | 26.07. Prosecutio | 41 No - November, 1. Matter is adjourned at the | Short dates are | The record of the
CBI/96/2023 | Case 1471148/ MP/Min |on 2023 n Evidence 2025 request of Ld. PP for CBI | being given. case is
CBI Vs Jagdish 149/153 ister 20.08. on the ground that PW voluminous.

Tytler A/188/1 2023 Ravinder Chauhan could
DLCT11- 09/295/3 not appear before the Court
000702-2023 02/463 1

as he was suffering from
Corona.

Speciai Judge (PC Ach, (CE
(MPs/MLAs Cas

8)

Rouse Avenue District fg
New Daihi



2. PW Ravinder Chauhan,
PW Harpal Kaur were
summoned for PE on
09.07.2025 and 11.07.2025,
respectively.

13 | Case No. CBI/ |CBI Uls 5 | FORME | 06.12. Arguments | 109 - - No No | December, 1. Part arguments were | Short dates are | Case was received
10972023 120B,42 RCMA | 2023 on 2025 heard on the maintainability | being given. |by transfer on
CBI Vs PC 0,467,46 -2 application of the two applications (i) 06.12.2023.
Lallawmsanga 8,471 u/s u/s 156 (3) r/w Section 173
DLCT11- IPC & 207/208 8 Cr. PC. seeking
000830-2023 13(2), direction to 10 for further
13(1)(D) investigation and (ii) an
PCACT application on the issue of
1988 jurisdiction in terms of
Section 4 (2) of Prevention
of Corruption Act, 1988.
2. Ld. Counsels sought
some time to file the case
law (s) in suport of their
contentions. The matter is
listed for further arguments
on 04.07.2025.
14 Criminal Crimina | U/s 397, | 02 04.01. Arguments | - Not | Not No No | August, 2025 | 1. Arguments were heard. | Short dates are | Case was received
Revision No. |1 398 read 2024 on recor | filed being given by transfer on
53/2023 Revisio | with 401 Revision ded 2. Matter is listed for 04.01.2024.
Dinesh Gupta & |n CrPC Petition clarifications on
Anr. Vs CBI 15.07.2025.
15 Criminal Crimina | U/s 397 | 04 [ A-3 04.01. Arguments | - Not | Not No No | August, 2025 | 1. Arguments heard. Short dates are | Case was received
Revision No. |1 read Former | 2024 on recor | filed being given. by transfer on
5172023 Revisio [ with 399 MLA Revision ded 2. Matter is listed for 04.01.2024.
CBI V/s Dinesh |n CrPC Petition clarification on 15.07.2025,
Gupta & Anr.
CNR No.
DLCT11-
000780-2023
16 Ct.Case No. |PMLA |U/s44 05 | Individu |09.01. | 19.1.2 Scrutiny of | 29 - - No No | Hon’ble High | 1. Reply to the application | Hon’ble High | Case was received
CT/02/2024 | Case read al 2024 024 documents Court of /moved on behalf of | Court of Delhi, | by assignment on
DLCT11- with Delhi, vide | applicant Nawab Abhmad, | vide order | 09.01.2024.
000035-2024 section order dated | seeking  directions  for | dated
DOE V/5 45 of 21.03.2025, | cancellation/deletion of | 21.03.2025,
Zeeshan Haider PMLA, has continued [ LOC issued against him by | has continued
& Ors. 2002 the  interim | the ED, was filed. the interim
order in the order in the

said Criminal
Petition and
the matter is
tentatively
listed befare
the Hon’ble
High Court
on
19.08.2025.

2. Ld. Counsel for the
accused person sought time
to argue the matter. Case is
listed for further
proceedings on 28.07.2025.

said Criminal
Petition  and
the matter is
tentatively

listed  before
the  Hon’ble
High Court on
19.08.2025.

Spetial Judge (PC AQY (0 )23

{MPs/MLAs Ca as)

Rouse Avenue District Count
D ens NAatlal




17 CCNO. State U/s 13 04 |Sitting |21.12. | 18.01.| 08.12 | Prosecutio | 20 Not = - October, 2025 | 1. An application was | Short dates are | Case was received
107/2019 (1)(d) & MPof |[2016 | 2017 | .2022 |n Evidence filed moved by A-1 for supply of | being given. by transfer vide
State Vs. Swati 120B Rajya certified copy of entire order dated
Maliwal 1PC Sabha judicial file. The said 13.02.2024 of LD.
CNR No. application was dismissed Principal District
DLCT11- being non-maintainable & Sessions Judge-
000476-2019 with liberty to seek certified cum-Special Judge
copy as per the Delhi High (PC Act) (CBI),
Court Rules and Orders. RADC, New
Delhi.
2. An application was
moved by A-1 seeking
permission to travel abroad.
The same was allowed and
disposed off on 03.06.2025.
Matter is  listed for
remaining PE on
05.07.2025 and 07.07.2025
18 | Misc. DJAS] |Misc. |- - |EX- 27.01. - - Arguments | - - No No | Aupgust, 2025 | The case was not listed in | Short dates are | Case was received
Filing No. DIJ/AS] MLA 2025 on this month as there were | being given by way of
35/2025 (Abated) application only 06 working days. assignment on
CNR No. The case is already listed 27.01.2025
DLCT11- for remianinig arguments
000075-2025 and further proceedings on
ED 05.07.2025.
vs. OP Chautala
19| Misc.DJAS) [Misc. |EDCase | - |- 17.02. - - Argument | - - No No | August, 2025 | The case was not listed in | Short dates are | Case was received
137/2025 DJAS] 2025 on this month as there were | being given by way of
(75/2025) applicaiton only 06 working days. assignment on
EDvs. Om The case is already listed 17.02.2025
Parkash for reply and arguments on
Chautala (since the application on
deceased) 05,7.2025.
20 Cil. Rev, Crl. u/s - | Sitting | 07.03. - - - - No No September, |Reply to the revision Fresh revision
09/2025 Rev. 438/440 MP 2025 Argument 2025 petition filed. Matter is now petition received
Satyender Petition | BNSS, an listed for arguments on by way of
Kumar Jain vs. 2023 application 04.07.2025. allocation on
Bansuri Swaraj 07.03.2025.
& Anr.
CNR No.
DLCT11-00187-
2025

Specia! Judge (PC A

(MPs/MLAs Cades)
Rouse Avenue District Court

Rlwsinr PR il?®

s




Vi

21

Ct. Case no.
16/2025
ED vs. Ram
Kishor Arora
and Others

PMLA
CASE

Uls 44
read
with
section
45 of
PMLA,
2002

12

Ex-/Min
ister

24.08.
2023

Considerat
ion of
supplemen
tary
complaint

23

December, |1 Replies were filed by the
2025 ED to the applications
moved by applicants Gopal
Kumar Goyal, Lakh Ram
Goyal and Govind Kumar
Goyal, respectively, seeking
directions for
cancellation/deletion of
LOC issued against them,
Arguments heard, LOCs
issued against the applicants
were suspended for a period
of six months welf
03.06.2025 to 03.12.2025.

2. Matter is listed for
arguments on the main
application moved on behalf
of applicants  seeking
cancellation/deletion of
LOC issued against them on
14.07.2025

3, Ld. SPP for ED
addressed part arguments on
the point of cognizance.
Matter is  listed for
remaining arguments on
22,07.2025.

Short dates are
being given

File received by
way of transfer by
order of Ld. Ld.
Principal  District
& Sessions Judge,
RADC for
28.05.2025.

22

Crl. Revision
24/2025
Rohit Singh
Mahiyaria vs.
State of NCT of
Delhi

Crl.
Revisio
n

u/s 440
of BNSS

Former

02.05.
2025

Appearanc
e

September, | Matter stands adjourned at

2025 request of Ld. Counsel for
respondent mo. 2 as he
sought some time to file
reply to the revision
petition. Matter is listed for
reply and arguments on
29.07.2025.

Short dates are
being given

Fresh revision
petition  received
by way of
allocation on
02.05.2025.

Total cases pending as on 30.06.2025 = 22

Prepared by:-

\

'Ahlmad

Special Judge, (PC Act) (CBI)- 23 (MPs/MLAs Cases)
Rouse Avenu¢ Court Complex, New Delhi
Special Judge (PC Act) (CBI)-23
(MPs/MLAs Cases)
Rouse Avenue District Coit
[ New Delhi
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VISHAL GOGNE
Additional Sessions Judge
Special Judge ( PC-Act), (CB)-24
Rouse Avenue District Court

SS—MONTHEYPROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs ANTY MiZAs, OF THE MONTH OF JUNE-2025
{Letter No. MP/MLAs/RADC/Gaz/2020/E-22388-22393 dated 24" November, 2020}

. IName of the Presiding Officer

Dr. VISHAL GOGNE

. | Designation

Special Judge (PC Act) (CBI)-24 (MPs / MLAs Cases)

Rouse Avenue Court Complex, New Delhi.

. | Date since which posted in the court 15.12.2023 (A/N)
. | Total number of cases pending on the first day of the 21
month
. |Number of cases disposed in the month with detail i.e. NIL
conviction, acquittal, discharge, acceptance of closure
report, etc
.|Number of cases pending on the last day of the month 21
. INumber of cases instituted in this month NIL

Prepared by:

bty

(Ahimad/JA)

(Dr. VISHAL GOGNE )
Spl. Judge (PC Act) (CBI)-2¢ (MPs/MLAs Cases)
Rouse Avenue Court Complex, New Delhi
Special Judge (PC Act) (CB
X
(MPs/IiLAs Cascg: 24

Rouse Avenue District Count
New Delhi




VISHAL GOGNE
Additional Sessions Judge
Special Judge ( PC-Act), (CBI)-24
‘Rouse Avenue District Court

ST S o P b
SINo | CNR No. and Cause title [Nature -Whether State case] Penal statutes No. of Whetheétaccused is Date of institution Date of cognizance
complaint case or closure involved accused |sitting or former MP/MLA
report
DLCT11-000429-2023 State Case U/s: 302, 307 IPC 2 Former Initial Institution dt. 10.02.2014
State MLA 10.02.2014
1 Vs Instituted in this court on
Dr. Jagriti Singh etc. 24.05.2023
Prese | Detail of prosecution | Statement of Detail of defence Date since when |Whether there is any stay of|Whether any interim Expected date of
Date ofnt witnesses accused - witnesses matter has been proceedings ordered by | orders are existing disposal of case.
Framin Stage Whether posted for final superior court, if yes give in the matters
gof ofthe recorded or arguments detail
Chargecase not
s
Witne Witnesses/Witnesses Defence Defence -Yes- Maiter was received in
06.06.20 sses | dropped | examined witnesses | witnesses Vide order dt. 04.02.2025 and -Yes- the month of May 2023,
15 cited cited examined 18.02.2025 of Hon’ble High Matter is expected to be
PE | 76 11 37 No - - w Court of Delhi in Crl. M Al disposed of within a year
- (Cross / 5257 of 2025 and Crl. M C
PW 13 is 697 of 2025  the further
deferred) cross-examination of PW13 is|
deferred till the pendency of
the Crl. MC No.697/25

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the month

The Action plan formulated and the
steps taken for expeditious disposal of
the case

The specific reasons, if any causing
delay in disposal of the matter

1.) The matter was taken up in this month. The last witness i.e. PW-37(ACP Amar
Deep Sehgal) who is the Investigating officer of this case was reportedly fallen sick

|and thus was unable to appear. Matter is fixed for cross examination of PW- 37.

2.) The matter was reported to be next listed before the Hon’ble High Court on
12.11.2025.

(1) Directions for advance reports upon
summons to witnesses.

(2) Consecutive / Bulk date of hearing.

(3) Short dates being given and no unnecessary
adjournments are being given. .

transfer from Patiala House Court, New Delhi. Vide

Matter has been received in the month of May 2023 by

order dt. 04.02.2025 and 18.02.2025 of Hon’ble
High Court of Delhi in Crl. M A 5257 of 2025
and Crl. M C 697 of 2025 the further cross-
examination of PWI13 is deferred till the
pendency of the Crl. MC No.697/25.

s s 3




VISHAL GOGNE
Additicnal Sessions Judge
opecml dudge (PC-Act), (CBI)-24
ROU"C Avanue Disiiict Cowrt

Sl | CNR No. and Cause title [Nature - Whether State case,| Penal statutes No.of | Whether accused is Date of institution T "Date of cognizance
No complaint case or closur involved accused sitting or former
report MP/MLA
DLCT11-000478-2019 Complaint case 3 & 4 of PMLA, 9 Former MP, Sitting MLA 06/09/16 07/09/16
2002
5 ED
Vs
. V"‘bhad"a Singhete. R i R
Present | [ | Detail of prosecutlon rtatemen Detail of defence Date since Whether there is any stay of proceedmgs ordered Whether any !Expected date of disposal)
Date Stage of . ; witnesses { tof ! witnesses when by supetrior court, if yes give detail | interim orders 1 of case. !
of the case | ‘accused - matter has lare existing inj_ :
Fram | Whether | been the matters | t
ing recorded; posted for ;‘
of . ornot ! final i
Char arguments: %
ges i i
WitnesWitnessWitnesses Defence | Defence Vide order dt. 19.04.2022 of Hon’ble High Court of Delhi -Yes- .
05.05. ses | es -examinedg withesses | withesses bassed in Crl. Rev. P 217/2022 titled as Vikramaditya
21 | cited |droppe : cited | examined Bingh Vs ED the trial court has been directed to record the i
: d ; jprosecution evidence but the cross- examination be |
o e sy oy ~ - e forred ] next date, |
- (Cross is | |
deferred) { ‘!
g i |

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the month

The Action plan formulated and the steps
taken for expeditious disposal of the case

|delay in disposal of the matter

| The specific reasons, 1f any causing

o

fi’l;.he matter was not taken up in this month. On the last date the last witness i.e. PW-75
(Sh. Anup Singh Rauthan) was unable to appear for evidence due to ill health. Matter is
fixed for recording further examination in chief of PW-75.

(1) Directions for advance reports
summons to witnesses.

(2) Consecutive / Bulk date of hearing.

(3) Short date being given and no unnecessary

adjournments are being given.

upon

Vide order dt. 19.04.2022 of Hon’ble High Court
of Delhi passed in Crl. Rev. P 217/2022 titled as
Vikramaditya Singh Vs ED the trial court has been |
directed to record the prosecution evidence but the
icross- examination be deferred till next date. Most
|of the witnesses pertains to other states.
Unavailability of witness.




VisHL L GOGNE
Additional Sessions Judge

Qonninl Toaden (DY A CDRN N4
SINo | CNR No.and Cause title Nature - Whether State case, complainPenal staiiifes] | ﬂéggﬁéﬁé?@(_wlﬁ%fﬁer accused is sitting| Date of institution Date of
case or closure report involve Nawy Dalhi or former MP/MLA coghizance
DLCT11-000975-2019 State 109, 465 riw 471 9 Former MP, Sitting MLA 31.03.2017 08.05.2017
IPC and 13 (2)
3 (i]BI (PC Act case) t/w 13 (1)(e) of
S PC Act 1988
Virbhadra Singh etc.
Date of Prese Detail of prosecution Statement| Detail of defence Date since Whether there is any stay of proceedings Whether any | Expected date of
Framing nt withesses of accused witnesses when mattery ordered by superior court, if yes give detail |interim orders | disposal of case.
of Stage - has been are existing in
Charges of the Whether posted for, the matters
case recorded final
or not arguments
Witnesses|WitnessesWitnesses Defence | Defence Yes, Vide Order dr 16.04.2019 of the Hon'ble High -Yes- -

cited dropped |examined witnesses | withesses Court of Delhi in W.P. (Crl) 235/2019 titled as Pratibha

cited examined Singh and Anr & Crl. M.As 1619-1620/2019, the trial

10.12.18| PE 253 — 61 No — — — court has been dn'ecte_d to make a{l possible endeavors

to first record the evidence of witnesses who are not

related to the State of Himachal Pradesh,

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

|Short Summary of the work done in the case during the month

The Action plan formulated and the steps
taken for expeditious disposal of the case

The specific reasons, if any causing
delay in disposal of the matter

| Delhi.

Matter was not taken up in this month. On the last date it was submitted on behalf of
the CBI and confirmed by the Id. Counsels for the accused that an application for
jclarifications had been moved before the Hon’ble High Court with respect to further
1evidence being permissible in view of previous order from the Hon’ble High Court of

witnesses.

(1) Directions for advance reports upon summons to

(2) Consecutive / Bulk date of hearing.
(3)Short dates being given and no unnecessary
adjournments are being given.

Vide Order dt 16.04.2019 of the Hon'ble High

1\Court of Delhi in W.P. (Crl) 235/2019 titled as

Pratibha Singh and Anr & Crl. M.As 1619-
1620/2019, the trial court has been directed
to make all possible endeavors to first record
the evidence of witnesses who are not related
to the State of Himachal Pradesh. Such
witnesses have largely been examined, In
this matter most of the witnesses are pertains
to the Himachal Pradesh. Unavailability of

iwitness & counsels.




VISHAL GOGNE

Additional Sessions J udge

Spgcial .h‘]dgp {P7AR. (CTI)-24
] CNR No. and Cause title Nature - Penal statutes No.of | Whether accused is Date of institufion,;_ - l” i~ ‘).‘“Dét‘é"f)f cognizance
No Whether State case, involved accused sitting or former
complaint case or MP/MLA
closure report
DLCT11-000981-2019 State Case 467, 468, 471,474, 201, 9 Former MLA 14.07.2017 03.08..2017
170, 120B of IPC and Sec
4 State 8 of PC Act, 1988
Vs
Sukesh Chandrashekar etc.
Prese | Detail of prosecution |Statement| Detail of defence | Date since | Whether there is any stay of proceedings ordered | Whether any Expected date of
Date of [Nt witnesses of witnesses when matter by superior court, if yes give detail interim orders| disposal of case.
Framing Stage accused - has been are existing
of lfthe Whether posted for in the matters
Charges(case recorded final
or not arguments
WitnessWitnesses Witnesses Defence | Defence Yes, Vide order dt. 14.12.2018 of Hon'ble Supreme Court of! -Yes- -
es cited| dropped | examined witnesses |withesses| India in SLP (Crl.) No. 46619/2018 titled as B.Kumar Vs
cited |examined State and Vide order dt. 30.09.2019 of the Hon'ble Highl
PE 66 _ 4 No — e — ‘Court of Delhi in Criminal Revisions no. 273/19, 1078/18,
7.41.48 1140/18 and 1121/18, the proceedings are stayed till date.

Note:~ In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

|the month

|Short Summary of the work done in the case during The Action plan formulated and ;
i the steps taken for expeditious
{disposal of the case

|the matter

The specific reasons, if any causing delay in disposal of |

11.) The matter has been stayed by the Hon’ble Supreme Court of
|India. It was submitted by the Ld. Counsel for the accused that the
|proceedings before the Hon’ble High Court in the present matter
{were next listed on 27.05.2025 and the interim order was continued.
1 Thus, in view of the said submission, case was adjourned.

|1t was stated by the counsel of the applicant / accused on the previous date, |
\that the matter is listed before the Hon'ble High Cowrt of Delhi on |
106.08.2024. Interim orders have been continued. ‘




VISHAL GOGNE
Additional Sessions Judge
Special Judge ( PC-Act), (CBI)-24

SI CNR No. and Cause title |Nature - Whether State case, Penal statutes No. of{CU-Wh'éjthéi* aceused iswitting or| Date of institution | Date of cognizance
No S complaint case or closure report _involved accused M folmer MP/MLA
DLCT11-000125-2019 State 120B r/w 420 of IPC and 14 Former MP / Sitting MLA 16.04.2018 30.07.2018
Sec 13 (2) r/w 13 (1) (d) of]
CBI (PC Act case) PC Act, 1988
5 cry ]
Lalu Prasad Yadav ete.
Prese | Detail of prosecution |Statement| Detail of defence witnesses Fate since when mattelr]Whether there is any stay ofi Whether any Expected date of
Date of Nt witnesses of as been posted forproceedings ordered by superior| interim orders | disposal of case.
Framing Stage accused - inal arguments court, if yes give detail are existing in
of pfthe Whether the matters
Chargesfcase recorded
or not
’Witness Witnesse | Witnesses Defence Defence - - Within one year from
es cited|s dropped| examined withesses witnesses the date of framing of
cited examined the charge.
Order| 94 - - No - - -
— on
Charg
e

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled

Short Summary of the work done in the case during the month

“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

The Action plan formulated and the steps
taken for expeditious disposal of the case

The specific reasons, if any causing
|delay in disposal of the matter

1.) Three misc. applications were disposed of in this month.
2.) The matter was previously listed for arguments on charge on consecutive dates (from
07.05.2025 to 21.04.2025), 24.05.2025 and 26.05.2025 to 29.05.2025.
3.)The matter is next listed for order on charge.

{Consecutive dates being given for arguments
fon charge.




v in AL GOUNID
Additional Sessiong Judge
Special Judge ( PC-Act), {CBI)-24
‘Rouse Avenue District Court

Sl CNR No. and Cause title Nature - Whether State case, Penal statutes No. of accused |Whether accused is sitting| Date B¢inStitlition [Date of cognizance
No complaint case or closure report involved or former MP/MLA
DLCT11-000985-2019 Complaint Case Sec 3 & 4 of PMLA’ 16 Former and sitting MP and 25/08/2018 17.09.2018
2002 MLA
ED
6 Vs
M/s Lara Projects LLP Ltd etc.

Prese | Detail of prosecution [Statement| Detail of defence |Date since when] Whether there is any stay of proceedings Whether any Expected date of

Date of Nt witnesses of witnesses matter has been| ordered by superior court, if yes give detail |interim orders; disposal of case.
Framing Stage accused - posted for final are existing
of pfthe Whether arguments in the matters
Charges case recorded
or not
Witness| Witnesse |Witnesses Defence | Defence - - Within one year from the
es citeds dropped examined witnesses |witnesses date of framing of the
cited examined charge.
Misc. | 21 - - No - -- -
=3 App &
Arg/
Charg
e

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
_ “ Court on its own motion vs. Union of India & Ors.” below mentioned points havebeenadded. ===
|Short Summary of the work done in the  |The Action plan formulated and the |The specific reasons, if any causing delay in disposal of the matter
|case during the month steps taken for expeditious disposal
of the case

| The matter was taken up in this month for the disposal
of misc. applications filed on behalf of the accused
| persons.

5.) Two (2) misc. applications were disposed of in
{this month,




VINEAL

=J
Additiong) Ses, GNE
pecial Judge (p Sions Judge
ouse Avenye J; Act), (CBI)-24
N 1strict Coyme
Sl | CNR No. and Cause Nature - Penal statutes No. of accused VF'Whether accused Date of institution Date of cognizance
No title Whether State case, involved is sitting or former
complaint case or closure MP/MLA
report
DLCT11-000985-2019 Complaint Case Sec 3 & 4 of PMLA’ 8 Former MP 08.03.2021 26.03.2021
2002
ED
7 Vs
M/s Alchemist Township
India Ltd ete.
Presen Detail of prosecution Statement of| Detail of defence Date since when Whether there is any stay of Whether any | Expected date of
Dateft Stage withesses accused - withesses matter has been | proceedings ordered by superior |interim orders | disposal of case.
of of the Whether posted for final court, if yes give detail are existing in
Framgcase recorded or arguments the matters
ing not
of Witness| Witnesses | Witnesses Defence | Defence Yes, Vide order dated 25.05.2022 of the -Yes- Within one year from
Char es cited | dropped | examined withesses |witnesses Hon’ble High Court of Delhi passed in Crl, the date of framing of
ges cited examined M.C No 2483/2022, the operation of order the charge.
= dated 22/03/2022 has been stayed. The
Misc. | 52 - - No - - - ‘matter was listed on 09.04.2024 in the High
~ |App & court of Delhi.
Arg on
Charge

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
__“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

|Short Summary of the work done in the case during the month

of the case

The Action plan formulated and the
steps taken for expeditious disposal

{The specific reasons, if any causing
delay in disposal of the matter

|The matter has been stayed by the Hon’ble High Court. On the last date it was

|submitted that the next date before the Hon’ble High Court is 22.07.2025. A copy of

|the order of the Hon’ble High Court dated 16.04.2025 had been filed wherein the
|matter had been listed for 22.08.2025.
12.) Two misc. applications were taken up and disposed of in this month,

22.07.2025.

The next date before the Hon'ble High Court is




VISHAL GOGNE
Additional Sessions Judge
Special Judge ( PC-Act), (CBI)-24

Rouse Avenue District Court

New Delhi
Sl CNR No. and Cause title Nature - Penal statutes No. of Whether accused is Date of institution Date of cognizance
No Whether State case, involved accused sitting or former
complaint case or MP/MLA
closure report
DLCT11-000331-2022 Complaint Case Sec 3 & 4 of PMLA’ 1 A co-accused was a 02.06.2022 09.06.2022
2002 former MLA in the
8 ED predicate offence.
Vs
Sukash Chandrashekar.
Prese | Detail of prosecution (Statement| Detail of defence | Date since | Whether there is any stay of proceedings ordered | Whether any Expected date of
Date of {nt witnesses of withesses when matter| by superior court, if yes give detail interim orders| disposal of case.
Framing Stage accused - has been are existing
of pfthe Whether posted for in the matters
Charges case recorded final
or not arguments
Witness| Witnesse|Witnesses Defence | Defence Yes -Yes- Within one year from the;
es cited|s dropped| examined witnesses |withesses| Vide order dt. 06.02.2024 of Hon’ble High Court of Delhi in date of framing of the
clied  |examined W.P. (Crl) 3560/2023 & Crl.M. A 33055/2023 titled as charge.
DE 23 1 29 Yes — — — Sukash Chandrashekhar Vs ED, the trial court has been
directed to adjourn the matter and fix a date later than the
15-; 2-20 date fixed in Hon’ble High Court of Delhi.

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

{Short Summary of the work done in the case during the month

The Action plan formulated and the steps
taken for expeditious disposal of the case

The specific reasons, if any causing
|delay in disposal of the matter

sl

1.) The matter has been stayed by the Hon’ble High Court.
2.) The matter is at the stage of recording Defence Evidence. The proceedings
before the Hon’ble High Court were stated to be next listed in July 2025.

|The Hon'ble High Court has directed this|
court to adjourn the present matter to a date |
1later than the date before the Hon’ble High
Court. The proceedings before the Hon’ble
High Court were stated to be next listed in
July 2025.




VISHAL GOGNE
Additional Sessions Judge
Special Judge ( PC-Act), (CBI)-24

Sl CNR No. and Cause title Nature - Whether Statj Penal statutes No.of | WhetheRaccusedige Dis@‘i‘)gfélﬂf institution Date of cognizance
No case, complaint cas involved accused sitting or formérew|Delhi
or closure report MP/MLA
DLCT11-000630-2022 State Sec 8,9,11,12, 13(2) r/w 19 Former and Sitting MP / 10.10.2022 27.02.2023
13(1)(d) of PC Act 1988 Sitting MLA
9 CBI (PC Act case) & Sec 120B r/w 467,
Vs 471, 468, 420 IPC
Lalu Prasad Yadav etc.
Present Detail of prosecution |Statement] Detail of defence | Date since | Whether there is any stay of proceedings ordered | Whether any Expected date of
Date Stage of witnesses of witnesses when matter by superior court, if yes give detail interim orders| disposal of case.
of [the case accused - has been are existing
Frami Whether posted for in the matters
ng of recorded final
Charg or not arguments
es \Witness| Witnesse |Witnesses Defence | Defence - - Within one year from the
es citedls dropped examined withesses |witnesses date of framing of the
cited |examined charge.
Misc. app} — - = 2= = = -

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the month

{The Action plan formulated and the steps
taken for expeditious disposal of the case

The specific reasons, if any causing
|delay in disposal of the matter

1.) The matter comprises of (5) five charge sheets and involves 103 accused persons who
|2.) No undue adjournments was given.

were summoned previously. The proceedings are at the stage of arguments on charge.

2.) With a view to expedite proceedings matter was fixed for bulk consecutive dates from
02.06.2025 to 09.06.2025. The matter was taken up on six (6) dates in this month.

3.) Applications moved previously by the CBI for placing on record certain additional
documents inter alia a list of candidates mentioned in D-60, placing on record
original/additional documents received from the CFS and an application of the CBI for
placing on record a supplementary list of unrelied documents were allowed and the
documents filed therein were taken on record.

3.) Multiple applications / I.A.s under section 91 Cr.P.C and section 19 of PC Act were
moved on behalf of accused persons.

1.) Consecutive & bulk dates being given.

3.) The court endeavored to ensure that request made
by the defense counsels pertaining to illegible and .
deficient copies of the documents of the charge sheet
is addressed expeditiously.

4.) Direction for scanned copies of deficient &
illegible documents were given to CBI and a
dedicated scanner was installed to expedite the same.

5.) This modality curbed the multiplicity of
applications under section 207 Cr.P.C

There were 78 accused in the final

supplementary charge sheet. Cognizance was
taken against one hundred and three (103)
accused person. Multiple Misc. Applications
moved by the counsels of the accused
persons.




VISHAL GOGNE
Additional Sessions Judge

_ Special Judge ( PC-Act), (CBI)-24

i

16.) Arguments on charge were advanced at length by CBI and were also concluded on behalf
|of multiple accused persons.

|the 103 accused persons.

|8.) The court had directed the CBI to conclude its specific submissions against all remaining

9.) Nine (9) misc. applications under various sections were disposed of in this month.

4.) The 1d. Sr. counsel for the CBI had advanced opening submissions on the aspect of
charge. The arguments were advanced by the CBI against either the cluster(s) of accused
who were similarly placed or could be connected with each other in the allegations or in the
cluster (s) of accused who were represented by common counsels.

5.) The court directed the CBI to equally lead specific arguments at the outset against those

accused persons whose counsels have already indicated their rearly intent to lead arguments
on charge.

7.) The CBI had concluded specific arguments against (44) forty four accused persons out of

accused persons within two days from 01.07.2025 onwards, when the court shall resume
after the summer vacation and continue hearing the arguments on charge on day to day basis. |

10.) One IA application was disposed of in this month.

Rouse Avenue thstrict Court™

New Delhi




VISHAL GOGNE

Additional Sessions Judge
Special Judge ( PC-Act), (CBI)-24
Rouse Avenue District Court

Mo Datly
Sl | CNR No. and Cause title Nature - Whether State case,| Penal statutes No. of Whether accused is Date of institution Date of cognizance
No ~__ complaint case or closure report ‘involved accused | sitting or former MP/MLA
DLCT11-000033-2024 Complaint Case Sec3 & 4 of 23 Sitting MPs / MLAs 09.01.2024 27.01.2024
10 . PMLA2002
Enforcement Directorate
Vs
Amit Katyal etc
Prese | Detail of prosecution [Statement| Detail of defence Date since | Whether there is any stay of proceedings ordered | Whether any Expected date of
Date of [Nt withesses of witnesses when matter by supetrior court, if yes give detail interim orders|  disposal of case.
Framing [Stage accused - has been are existing
of ofthe Whether posted for in the matters
Chargesase recorded final
or not arguments
Witness| Witnesse (Witnesses Defence | Defence - - One year from the date of
es citeds dropped| examined witnesses |witnesses framing of charge.
cited |examined
- Misc. | 46 - -- - - - -
App

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled

__“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the month

The Action plan formulated and the steps
taken for expeditious disposal of the case

The specific reasons, if any causing delay
{in disposal of the matter

| 1.) The matter was been taken up in this month.
2.) The court sought certain clarifications in the context of the second supplementary complaint filed by
{the ED. The IO had been directed to appear along with the case diary on the next date.

Short dates being given for expeditious
conclusion of arguments on charge.

Sanction for prosecution of accused
persons is filed in this month.




VISHAL GOGNE
Additional Sessiong Ji udge
Special Judge (PC-Act) (CBD) .04

sl

CNR No. and Cause title

Nature - Whether State]  Penal statutes No.of | Whether accused is Date ofin&fitutionue stt{nct cBate of cognizance
No case, complaint case involved accused sitting or former New Del1f;
or closure report MP/MLA
DLCT11-000307-2023 State case Uls 147, 148, 149, 307 26 Ex MLA Initial date 03.12.2016 23.03.2015
IPC [nstituted in this court on 11.01.2024
11 State
Vs
Naseer @ Naseem efc
Present| Detail of prosecution (Statement] Detail of defence | Date since | Whether there is any stay of proceedings ordered | Whether any | Expected date of
Date ofStage withesses of witnesses when matter by superior coutt, if yes give detail interim orders| disposal of case.
Framin Pf the accused - has been are existing
gof case Whether posted for in the matters
Charge recorded final
s or not arguments
WitnessWitnesseg Witnesses Defence | Defence - - One year from the date
es cited| dropped | examined witnesses |witnesses of framing of charge.
cited examined
Charge | 43 - - - = = -

Note:- In terms of order dated 21.12. 2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled

Short Summary of the work done in the case during the month

%The Action plan formulated and the steps taken

for expedltlous dlsposal of the case

The speclfic reasons, lf any causing delay in dlsposal of |
the matter

| The matter was not taken up in this month. On the previous date certain
{clarifications were required from the State. The 1d. Prosecutor sought
|some time to refresh the file with the aid of the 10. Matter is fixed for
{clarifications.

(1) Short dates being given and no urmecessary
adjournments are being given.

The charge sheet is of the year 2015 and is connected with

fanother case filed of the year 2015, The case was received
by this court in the year 2024. There are 26 accused.

Lengthy arguments on the point of charge were advanced
by separate counsels. On account of the voluminous

{record in the present two connected charge-sheets and the |
|detailed arguments advanced on behalf of separate

counsels for the 26 accused persons, several dates have

been consumed in concluding arguments on charge.




VISHAL GOGNE
Additional Sessions Judge
Special Judge ( PC-Act). (CBI)-24
Rouse Avenue District Court

SI CNR No. and Cause title  |Nature - Whether Statj Penal statutes No.of | Whether accused is [NeW Uphie of institution Date of cognizance
No case, complaint cas involved accused sitting or former
or closure report MP/MLA
DLCT11-000306-2023 State case U/s 147, 148, 149, 307 36 Ex MLA Initial date 01.12.2015 16.01.2015
IPC Instituted in this court on
12 State 11.01.2024
Vs
Akhlaq Alvi ete

Prese | Detail of prosecution |Statement| Detail of defence

Date since | Whether there is any stay of proceedings ordered | Whether any Expected date of

Date of nt witnesses of accused witnesses when matter| by superior court, if yes give detail interim orders| disposal of case.
Framing Stage . has been are existing
of ofthe Whether posted for in the matters
Charges case recorded final
or not arguments
Witness| Witnesse |Witnesses Defence | Defence - - One year from the date
es citeds dropped| examined withesses lwithesses of  framing of
cited |examined charge.
Charg| 74 - - -- - - -
- e

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the {The Action plan formulated and the |The specific reasons, if any causing delay in disposal of the
case during the month |steps taken for expeditious disposal |matter
|of the case

the State. The ld. Prosecutor sought some time to
refresh the file with the aid of the I0. Matter is fixed for
clarifications.

The matter was not taken up in this month. On the |(1) Short dates being given and no unnecessary |The charge sheet is of the year 2015 and the case received by this court in year
{previous date certain clarifications were required from |adjournments are being given. 2024. There are 36 accused. Lengthy arguments on the point of charge were

advanced by separate counsels. On account of the voluminous record in the
present two connected charge-sheets and the detailed arguments advanced on
behalf of separate counsels for the 36 accused persons, several dates have been

1

-£%




SHAL GOGNE
Additional Sessions Judge
Special Judge ( PC-Act), (CBI)-24
‘Rouse Avenue District Court

Sl CNR No. and Cause title [Nature - Whether State Penal statutes No. of accused| Whether accused is Date of institufion:i | Date of cognizance
No case, complaint case of involved sitting or former MP/MLA
closure report
DLCT11-000455-2023 State case U/s 302, 336, 201, 34 5 Sitting MLA Initial date 29.11.2019 28.09.2019
IPC Instituted in this court on
13 State 16.01.2024
Vs
Raju Kumar Singh etc
Prese | Detail of prosecution |Statement| Detail of defence | Date since | Whether there is any stay of proceedings ordered | Whether any | Expected date of
Date of [nt witnesses of withesses when matter by superior court, if yes give detail interim orders| disposal of case.
FramingStage accused - has been are existing
of bfthe Whether posted for in the matters
Charges ¢
case recorded final
or not arguments
WitnessWitnesses Witnesses Defence | Defence - s One year from the date}
es cited| dropped | examined witnesses |witnesses| of framing of charge.
cited examined
PE 38 - 24 - - - -
23.11.
23

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled

“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

|Short Summary of the work done in the case during the month |

The Action plan formulated and the steps
|taken for expeditious disposal of the case

The specific reasons, if any causing |
|delay in disposal of the matter

1.) The matter was not taken up in this month.
13) On the last date the 1d. Prosecutor sought some time to make the efforts to
secure the presence of two witnesses through VC as the witnesses are situated |
at Moscow, Russia and some time shall be required for coordination between the
MHA, the Indian Embassy and these witnesses.

3.) Matter is fixed for recording prosecution evidence.

i
i

(1) Directions for advance reports upon summons to witnesses. |
(2) Consecutive / Bulk date of hearing.
(3) Short dates being given and no unnecessary adjournments
are being given.




VISHATL, GOGNE
' A-ddjm:m! Sessiors Judge
Special Judga { PC-Act), (CBD)-24

SINo CNR No. and Cause title Nature - Penal statutes involved|  No. of WhetherBgtisefusnie DistriDateefjinstitution Date of cognizance
Whether State case, accused sitting or former New Delhi
complaint case or closure MP/MLA
,,,,, _ I report = _ | o I — . » P
DLCT11-000987-2019 Complaint case Sec 233/628 r/w 211 & 31 Sitting MP in the 08.12.2016 09.06.2017
240 (3) of Companies connected PMLA case Instituted in this court on
14 SFIO Act, 1956 and Sec pending in this court. 29.07.2024
Vs 420/468/477A & 120B
Surender Kumar Jainete. | o ofl,C | T , - N |
Present| Detail of prosecution |Statement| Detail of defence witnesses | Date since | Whether there is any stay of proceedings ordered by superior | Whether any | Expected date of
Date of Stage of] witnesses of accused when matter court, if yes give detail interim orders| disposal of case.
Framing the case - has been re existing in
of Whether posted for the matters
Charges recorded final
or not arguments |
WitnessWitness¢ Witnesses Defence Defence Yes, vide order dt. 13.12.2022 of the Hon'ble High court of Delhi in. -Yes- One year from the date
- escited| s examined witnesses witnesses Crl. M.C. No. 6716/2022 and Crl. M.A. No. 26115/2022 titled as of framing of charge.
dropped cited examined Virendra Jain & Anr Vs SFIO & Anr., the trial court may proceed with.
Charge| 39 = = No en £ = hearing on arguments on charge. However shall avait the decision of the
High court before framing formal charges.

- Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

|Short Summary of the work done in the case during the month

The Action plan formulated and the steps
taken for expeditious disposal of the case

{The specific reasons, if any causing
|delay in disposal of the matter

1.) Fresh matter received by way of transfer in the month of July 2024. There are
{thirty one (31) accused in this matter.

2.) The matter is stayed by the Hon'ble High court of Delhi for orders on charge.
13.) Matter is listed for clarifications.

(1) Consecutive / Bulk date of hearing.
(2) Short date being given and no unnecessary
adjournments are being given.

|Vide order dt. 13.12.2022 of the Hon'ble High|

court of Delhi in Crl. M.C. No. 6716/2022 and Ctl.

Vs SFIO & Anr., the trial court may proceed with
hearing on arguments on charge. However shall
await the decision of the High court before framing
formal charges.

M.A. No. 26115/2022 titled as Virendra Jain & Anr|:

]




PRS " &

Additicnii Sessiuzs Judge

Special Judge ( PC-Act), (CBD)-24
2 . LY b

Sl |CNR No. and Cause title [Nature - Whether State case, Penal statutes No. of Whether accused is Date of insti New Delht ate of cognizance
No o complaint case or closure report involved accused | sitting or former MP/MLA
DLCT11-000977-2019 Complaint case 3 & 4 of PMLA , 2002 Sitting MP 18.05.2017 03.07.2017
Instituted in this court on
15 Directorate of Enforcement 29.07.2024
Vs
Surender Kumar Jain etc.
Presen| Detail of prosecution [Statemen| Detail of defence Date since Whether there is any stay of proceedings ordered by | Whether any | Expected date of
Date of t Stage withesses t of withesses when matter superior court, if yes give detail interim disposal of case.
Framingof the accused - has been orders are
of lcase Whether posted for final existing in
Charges recorded arguments the matters
or not
WitnesWitnessWitnesses Defence |Defence -Yes, Vide order dt. 27.09.2022 of Hon'ble High Court of Delhi in -Yes- One year from the
s ses es |examined witnesses |withesse Crl. M.C No. 657/2022 & Crl. M.A 19865/2022 titled as Directorate date of framing of
cited |droppe cited s of Enforcement Vs Rajesh Kumar Aggarwal , the order of trial charge.
d examine court is stayed to the extent of supply of un- relied documents not
d relied upon on hbehalf 0:1 thetpititioner Ibué tgle gst oftt{le un-treliﬁd
ocuments in the case has to be supplie the petitioner to the
Orders| 56 - - No - . - respondent without default. PP yher

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled

** Court on its own motion vs. Union of India_& Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the month

The Action plan formulated and the steps
taken for expeditious disposal of the case

The specific reasons, if any causing delay |

in disposal of the matter

.1.) Fresh matter was received by way of transfer in the month of July 2024. There are
seventy nine (79) accused in this matter. The order of trial court is stayed for supply of

un- relied documents.

2.) Matter is listed for clarifications.

3.) One IA application was

disposed of in this month.

(1) Consecutive / Bulk date of hearing.
(2) Short date being given and no unnecessary

|adjournments are being given.

Yes, Vide order dt. 27.09.2022 of Honble High |

Court of Delhi in Crl. M.C No. 857/2022 & Crl.

M.A 19865/2022 fitled as Directorate of|
Enforcement Vs Rajesh Kumar Aggarwal , the |
order of ftrial court is stayed to the extent of |
supply of un- relied documents not relied upon |
on behalf of the petitioner but the list of the un- |
relied documents in the case has to be supplied |
by the petitioner to the respondent without}

default.




VISHAL GOGNE

Additional Sessions J udgf:

Special Judea (POACC 0T
Tiene
S| No CNR No. and Cause title Nature - Penal statutes No. of Whether accused is Date of institution Date of cognizance
Whether State case, involved accused sitting or former
complaint case or MP/MLA
closure report
DLCT11-000570-2024 State Case 3.1 (r)(s)(w)(ii) of SC/ ST| 1 Sitting MLA 03.07.2024 12.07.2024
16 POA Act
State Vs Vinay Mishra
Present Detail of Statement of Detail of defence Date since when Whether there is any stay of Whether any Expected date of
Date of [Stage prosecution accused - witnesses matter has been proceedings ordered by superior | interim orders disposal of case.
Framingjof the witnesses Whether posted for final court, if yes give detail are existing in
of ase recorded or arguments the matters
Charges| not
Witne|[Witness{Witness Defence | Defence -No- -No- One year from the date of
sses| es es J witnesses| witnesses framing of charge.--
22.10.24 cited |droppe lexamin cited examined
d d
Charge| 18 - 3 No - -- --
Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
—— ____ “Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.
Short Summary of the work done in the case during the month The Action plan formulated and the steps The specific reasons, if any causing delay in
] taken for expeditious disposal of the case |disposal of the matter
| 1.) Fresh matter received by way of assignment on July 2024. (1) Consecutive / Bulk date of hearing. Unavailability of witnesses.

|2.) Matter was taken up on two dates in this month. On the first date PW-2 who |(2) Short date being given and no unnecessary
{was summoned for evidence was unable appear due to some personal unavoidable [adjournments are being given.
|circumstances.

3.) On the second date PW-4 was examined and partly cross- examined.




VISHAL GOGNE
A.dditional Sessions Judge
Special Judge ( PC-Act), (CBI)-24
Rouse Avenue District Court

New Delhi
Sl CNR No. and Cause title ~ |Nature - Whether State case, [Penal statutes No. of | Whether accused is Date of institution Date of cognizance
No complaint case or closure [involved accused | sitting or former
L report ) MP/MLA
DLCT11-000160-2025 State 397 Cr.P.C. & 440 9 Sitting MLA 25.02.2025 -
BNSS
17 Cr Rev 06/2025 (Criminal Revision)
Gyanendra Singh Vs. State & Ors
Presen| Detail of prosecution |Statemen Detail of defence Date since |Whether there is any stay of proceedings ordered] Whether any | Expected date of disposal of
Date of [t Stage witnesses t of withesses when by superior court, if yes give detail interim orders case.
Framingpf the accused - matter has are existing in
of [case Whether been the matters
Charges| recorded posted for
or hot final
arguments
Witnes\Witness|Witnesses Defence Defence -No- -No- Within a quarter
ses es |examined witnesses witnesses
cited |droppe cited examined
d
Argume - - - - - - -
- nts

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

|Short Summary of the work done in the case during the month

|The Action plan formulated and the steps
{taken for expeditious disposal of the case

|The specific reasons, if any causing
jdelay in disposal of the matter :

| Fresh revision petition received by way of assignment on February 2025. Matter is fixed for
|arguments.

(1) Consecutive / Bulk date of hearing,. :
{(2) Short date being given and no unnecessary -
|adjournments are being given. :




VISHAL GOGNE
Additional Sessions Judge
Special Judge ( PC-Act), (CBI)-24
Rouse Avenue District Court

AL I8 3 =
sl CNR No. and Cause title  |Nature - Whether State Penal statutes No.of | Whether accused is sitting | ' Daté of institution Date of cognizance
No case, complaint case or involved accused or former MP/MLA
o - closure report
DLCT11-001216-2019 Criminal Revision U/s 3 & 4 of PMLA 9 Sitting MP Initial Institution Date 23.10.2017
23.10.2017
18 Directorate of Enforcement Case Received in this court
29.03.2025
Vs
Moin Akhtar Qureshi Etc.
Presen; Detail of prosecution [Statemen Detail of defence Date since [Whether there is any stay of proceedings ordered| Whether any | Expected date of disposal of
Date of t Stage witnesses t of witnesses when by superior coutt, if yes give detail interim orders case.
Framingpf the accused - matter has are existing in
of [case Whether been the matters
Charges recorded posted for
or not final
arguments
Witnes{Witnesleitnesses Defence Defence No No Within one year from the date of
ses es |examined witnhesses | withesses framing charge.
cited dro:pe cited examined
- Misc. | 65 - - - - - -
App

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

|Short Summary of the work done in the case during the month  |The Action plan formulated and the |The specific reasons, if any causing delay in |
" steps taken for expeditious disposal |disposal of the matter
of the case

1 1.) Case received by way of transfer on dated 29.03.2025. - -
42.) There are 9 accused in this case. On the last date the court had directed to issued
{notice to CBI for filing a status report in terms of order dated 28.04.2025 as charge
!Isheet in predicate offense has not been filed.

13) One misc. application was taken up and disposed of in this month.




V_ISHAL GOGNE
Additional Sessjong Judge

Special Judge (PC-Act), (CBI).24
Rouse Avgnue District Court

1| CNR No. and Cause title Nature - Whether State] Penal statutes No. of Whether accused is sitting Date of institution€¥|Uelhl  Date of cognizance
No case, complaint case or involved accused or former MP/MLA )
- o closure report
DLCT11-000301-2025 Complaint Case U/s 3 & 4 of PMLA d Sitting MP Initial Institution Date | ~ ceeeee-
15.04.2025
19 Directorate of Enforcement
Vs
Sonia Gandhi & Ors
Presen| Detail of prosecution [Statemen Detail of defence Date since |Whether there is any stay of proceedings ordered| Whether any | Expected date of disposal of

Date of {t Stage witnesses t of witnesses when by superior court, if yes give detail interim orders case.

Framingpf the accused - matter has are existing in

of [case Whether been the matters
Charges recorded posted for
or not final
arguments
WitnesWitness|Witnesses| Defence | Defence No No Within one year from the date of
ses | es |examined witnesses | witnesses framing charge.
cited d"°;’pe cited examined
- Misc. | 71 - - - - - -
App

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

|Short Summary of the work done in the case during the month

{The Action plan formulated and the
|steps taken for expeditious disposal of
|the case

{The specific reasons, if any causing
delay in disposal of the matter

{1.) Fresh Case received by way of assignment on dated 15.04.2025.
12.) There are 7 accused in this case.

13.) The matter shall next be taken up on day to day basis for submissions on behalf of the ED .
|and all proposed accused persons from 02.07.2025 to 08.07.2025.




VISHAL GOGNE
Additional Sessions Judge
Special Judge ( PC-Act), (CBI)-24

_ Rouse Avenne District Court
Sl CNR No. and Cause title Nature - Whether State Penal statutes No.of |Whethepraccused is sitting Date of institution Date of cognizance
No case, complaint case or involved accused or former MP/MLA

S closure report
DLCT11-000406-2025 Sessions Case U/s 3(1)(r), 3(1)(s) of] 4 Sitting MLA Initial Institution Date 29.04.2022
SC/ST Act 29.04.2022
20 State Case Received in this court
02.05.2025
Vs
Chandan Chaudhary Ete.

Presen| Detail of prosecution [Statemen Detail of defence Date since (Whether there is any stay of proceedings ordered| Whether any | Expected date of disposal of

Date of t Stage witnesses t of withesses when by supetrior court, if yes give detail interim orders case.
Framingof the accused - matter has are existing in
of rcase Whether been the matters
Charges recorded posted for
or not final
arguments
WitnesWitness]Witr Defence Defence No No Within one year from the date of]
ses es [examined withesses | withesses framing charge.
gited dro:pe cited examined
e Arg/ | 13 - - - - - -
Charge

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

|Short Summary of the work done in the case during the month  |The Action plan formulated and the |The specific reasons, if any causing delay in |
{steps taken for expeditious disposal |disposal of the matter
of the case

1.) Case received by way of transfer on dated 02.05.2025. Matter was taken up in | - 85
{this month.

12.) There are 4 accused in this case. Matter is fixed for arguments on charge.

13.) The 1d. Counse] for the accused A-1 & A-2 had not appeared physically due to
1demise of a relative and sought some time for preparing arguments on charge.
| Complainant’s counsel was also not available.

14.) Matter was fixed for arguments on charge.




VisH, L GOGNE
Additional Segsions Judge
Special Julge ( PC-Act), (CBI)-24
Rouse Avenue District Court

BN PUTTON A PN 1
Sl | CNR No. and Cause title |[Nature - Whether State case,|Penalstatutes| No.of [Whether accused is sitting Date of institution e Date of cognizance
No S complaint case or closure report involved accused or former MP/MLA
DLCT11-001433-2019 State U/s 120B, 420 10 Former MLA Initial Institution Date 19.01.2010
CBI [PC and 13 (2) r/w 23.12.2009
21 Vs (PC Act case) 13(1)(d) of BC Act Case Received in this court
Arvind Pandalai Etc. 1988 21.05.2025
Presen| Detail of prosecution |Statemen Detail of defence Date since [Whether there is any stay of proceedings ordered| Whether any | Expected date of disposal of
Date of [t Stage withesses tof witnesses when by superior court, if yes give detail interim orders case.
Framingf the accused - matter has are existing in
of [case Whether been the matters
Charges recorded posted for
or not final
arguments
WitnesWitnessWitnesses Defense Defense No No Within one year.
ses | es |examined witnesses | witnesses
cited d'°:Pe cited examined
- P.E | 60 - 54 - - - -

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
B “ Court on its own motion vs, Union of India & Ors.” below mentioned points have been added.

Short Summary Of the work done in the case during the month |The Actlon plan formulated and the steps  |The specnflc reasons, 1f any causing
|taken for expeditious disposal of the case delay in dlsposal of the matter

| 1.) Case received by way of transfer on dated 21.05.2025.
|2.) There are 10 accused in this case. The matter was been received by way of transfer as one of |
{the accused (A-7) was a former Member of Parliament. ;
{3) An application was moved on behalf of A-2 & A-3 seeking directions for being supplied |
{with the complete electronic record of the charge sheet and accompanying documents as the |
{case file of the Id. Counsel for accused were damaged and destroyed. The CBI sought some
|time to verify the availability of the scanned copy. e
14) Perusal of the record suggested that whereabouts of two witness residing outstation were
unknown. The court directed the CBI to trace the witnesses.

- Unavallablhty of the witness and documents.
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PARAS DALAL
mﬁﬁww'«'ﬁ“ TTEE-01
Agditional Ct =f Jud'cizt tacistrate-01
To, T o, =5 ,..a“'?
The Ld. Principal District & Sessions Judge, ROCia % e, “nd Floer
Rouse Avenue District Court, WA e i =i, 73 et
New Delhi. Rouse Avenue District Courts, New Delhi

Ref No:- MP/MLAs/RADC/Gaz/2020/E-22388-22393 dated 24/11/2020 & MP/MLAs./RACC/Gaz./2024/298D-307D dated
12.01.24.

Subject:- Monthly Progress report of the Courts Set up for trial against sitting and former Member of Parhament (MP's) and
Member of Legislative Assemblies (MLA's).

Respected Madam,
It is submitted that the requisite information is being furnished as under:-

MONTHLY PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs AND MLAs FOR THE MONTH OF
JUNE 2025.

1. Name of the Presiding Officer : Sh. Paras Dalal
2. Designation : ACJM-01
3. Date since which posted in the Court : 26.10.2024 (A/N)
4. Total number of cases pending on the first day of the month : 19
5. Number of cases disposed in the month with details i.e. : 01
1) Misc. Crl No. 34/2025, State Vs. Kapil Sangwan @ Nandu
FIR NO. 191/2023, PS. Mohan Garden
6. Number of cases pending on the last day of the month: 19

Note* One fresh case instituted in this month.
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CNR No.
DLCT12-
000241- Awaiting
2019 & Stayed by Orders of the
fit Hon'ble Matter was not listed in [Hon’ble Stayed by Hon'ble
. G
Ct Case rlarlnm Supreme Court | v \rao | gupiac 1o PR due to stay. Last[Supreme Supreme Court S.L.P
1 22/19 (Conip 499/500 | | [Former 04/01/13 |0 . 11 19/12/1 [Further| | 1 | _ (_ | _ B SLP(CRL) | der dated vacaJtion of date of hearing was Court of| (CR.L) 3477/2019,
SMRITI lsint IPC MP 3 Procee 3477/2019, 92/04/19 i 31.05.2025 and the next [[ndia and| 3429/2019 (II-C),
ZUBIN | Case) dings 3429/2019 (1I- Y ldate of hearing  is|matter would| Vide order dated
IRANI VS C), Vide order 22.07.2025. be expedited 22/04/19
SANJAY dated 22/04/19 once the stay
ey is vacated.
M
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CNR No.
DLCT12-
001394- iti
Awaitin,
2019 & Stayed by Orders Ef the
Hon'ble
Stpreme Conrt [Matter was not listed in [Hon’ble Stayed by Hon'ble
Ct Case- » SLP(CRL) | Yes Vide |Subjectto Tune due to stay. Last|Supreme Supreme Court S.L.P
64/19  [Crimin orther| = |o o] e § = | Semiom A Jot10 Wate of hearing was(Court  of| (CR.L)3477/2019,
8l ,  (order dated |vacation of G
Sitting . Bivspan 3429/2019 (II- | 22/04/19 stay. 31.05.2025 and the next [[ndia and| 3429/2019 (1I-C),
SANJAY (Cqmp 499/500 MP 15/10/13 {22/10/13 dings Q) " (date of hearing is(matter would| Vide order dated
NIRUPA | laint | IPC e 22.07.2025. be expedited 22/04/19
Case) ide order
MVS dated 22/04/19 puie the sy
SMRITI is vacated.
ZUBIN
IRANI
CNR No. Re-list Awaiting
DLCT12- the Yes, Vide | Subject to Orders of the
000017~ [matter Order [decision on Hon’ble High
2021 & for Dated |the petition Court of Stayed by the Hon’ble
P 200 receipt 14/12/23, Ul/s 482 L\’l . . [Delhi and ngh Court and
CtCase (Crimin| . o~ Sitting of continued | C:PC N Bl s 1ot T matter would {interim stay against
.P.C. . une due to stay. Last : :
2/2021 | @l & MLA / further an pending |, © oo be expedited [rial.
CHHAIL ((Comp |ygocon | 5 iy [PVOV/2L (27/01/21 [17/11/22 irecti |8 |-- | - w [ | - b before the [ oe o o oon08 WaSL e the stay
lai itting subsequent : 13.05.2025 and the next |,
BIHARI | laint o050 MP ons/ord d Hon’ble : . [is vacated.
- atesand | - date of hearing is
GOSWA | Case) er from High Court
BIPC lastly on . [22.08.2025.
MI s 06.05.2025 |of Delhi or
Vs Hon’bl vacation of
SATYEN e Delhi stay order.
DER High
JAIN & Court
OTHERS
Page No. 3/20 (




Matter was not listed in
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CNR No.
DLCT12- June due to stay. Last |Awaiting Sta){ed by Hor}‘ble
000052- Yes, Vide date of hearing wasOrders of the High Court in
Order 23.05.2025 and the next [Hon’ble High [CRL.M.C. 2964/2021,
2021 & Ct Crimin| 200 Stayed by Dated date of hearing isCourt of| vide order dated
Case “a‘;‘m CpiC Further Hon'ble High | 05.02.24, | .. . [25.08.2025. Dethi  and|  24.11.21 and
4| 15/2021 (Comp r&. ’ Sitting [28/08/20 o1/09/21 | . [|procee . o _ Court in continued valéajﬁegn gf matter would |continued vide Orders
KAILAS | faint 1499/501 MLA | 21 ding/di CRL.M.C. on stay. be expedited| dated 05.02.2024,
H Case) | IPC rection 2964/2021, |subsequent : once the stay 10.04.2024,
vide order dates and is vacated. 18.07.2024,
GAHLOT dated 24/11/21 | lastly on 07.10.2024,
Vs 21.05.2025 31.01.2025 and lastly
'VIJENDR on 21.05.2025.
A GUPTA
N
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CNR No.
DLCT12-
000094-
2022 & Cr
Cases
17/2022

STATE
S
RIPUL
VERMA
@ VIPUL
& ORS

FIR NO.
834/21,
P.S.
SHALIM
AR
BAGH

Crimin
al
(State
Case)

323/354/
506/509/
341PC

Sitting
MLA

(Origina
1 Date of
Institutio
n:
28/05/22
)
(Date on
which
case is
received
/
Institute
d in this
court =
06/09/22
)

22/08/22

27/04/2
3 &
10/08/2
3
(Modifi
ed
Charge
[Framed)

Final
Argum
ents

21

1

5.06.25

Earlier,
there were
directions

of the

Hon’ble

High Court
of Delhi to
post the
matter
subsequent
to date
fixed
therein.
However,
is no such
directions
were
passed.

31.07.2025

Matter was listed on
05.06.2025 for final
arguments. Final
arguments was heard of
accused Sanjay Mishra.
Adjournment was
sought by other
remaining accused to
addressed final
arguments as the main
counsel was not
available. This court
suggested that  the
matter be argued within
this month and finally
be disposed of in the
same  month. But
icounsel of  other
remained accused
persons (except accused
Sanjay Mishra) was not
available in the month
of June 2025. Hence,
matter be fixed for
further final arguments
on 02.07.2025.

As per directions of
Hon’ble High Court
of Delhi and on the

submissions of the
parties matter was
adjourned for four
month ie from
iﬁi‘:f m“;ft‘ii 13.03.2024 to
24.07.2024 and now
every week, -
as no directions for
however, . .
. adjourning the matter
witness  has .
were received, the
sought - .
. matter  is  being
pojoummments roceeded with,
for last two P ’
dates.
[Unnecessary
adjournments
are avoided
and all efforts
are made to
dispose  of
case
expeditiously.
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CNR No. Stayed by d
Stayed by Hon'bl
%Eg;lzz' Receip Hc&n'ble High Hig%i Cgurt Onqug
~ ¢ of ourt qua : < accused Kuld
2022 & Cr directi e ljvéiteterdwast nOtthSteE - Kumar in CRLMLC,
ue to stay. Las . e
19/2022 L Tom s mmme jorder dated 26.03.2025 and th rders of the prder date 11/22
Crimin s No. 5853/2022, o B next yy ble Highbud Vide interi
i ' : 111023, |, Hate of hearing is|ion 0l Highpnd Vide interim
6| staTe al Sitting T — 20/10/2 Hoq b B R _ ; vide order s Subjgct to 01.08.2025. Cour.t of jorders dated 15/02/24,
VS (State {188 IPC MLA 2 |eHigh ated 10/11/22 subsequent vacation of Delhi  and P7/05/24, 12.07.24,
KULDEE | C2se) Court and qua other dated snd stay. matter would 26.11.24 and
= of‘ accusec_] lastly on be expedited[17.03.2025 interim
KUMAR Delhi/ CRPIfrI\S/?rgéglO 17.03.2025 pnce the stay order ~ have  been
& ORS Further - VL is vacated.  continued till NDOH
FIR NO. p;(l)cee o {3[0;22‘2‘781/ i.e. 24.07.2025. Now
413/21, ing M.A.2A the next date of
= 2022, vide hearing here is
s o;c};; ;I/azt;d .08.2025.
PURI
N
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ide order dated
9.11.2023, the revision
preferred by

petitioner
gainst the summoning
rder was dismissed by
the Ld. ASJ/Spl. Judge
CBI-24
Cases),

(Origina C, ND. Further,
CNR No. | Date of olt)h thed éd. C‘c.]ouns:ials
[nstitutio ubmitted that vide order
DLCT12- - ated 20122023 in
000122- 15/01/21 Receip Awaiting ICRL.M.C. No. 9255/23
2022 & ) t of Yes, Vide Orders of the 45872?-?’1&&1{ Nb?
- ' iah of the Hon’ble
CT Cases |Crimin 200 {Digie o 26/04/2 grder, order dated _ Hon’ble High igh Court of Delhi
al s : if any/ : 20.12.23 & | Subject to Court of -y
11/2022 Cr.PC. Sitting | which 3& Yes until : — : vhere the summoning
7 (Comp & MLA . |19/01/23 29/04/2 [FFOSS e Bl N - 02.04.24, |vacation of Matter is listed for| Delhiand der dated 19.01.2023
laint Gase ls examin 09.12.2024 11009.2024 | stay. P4.07.2025 matter would [ g o oo
RAVIND 499/500 received 3 . e Y. RS » as been challenged and
ER Case) IPC ) ation and be expedited pyrder dated 20.12.2023
KUMAR Tnetitute of 20.02.2025 once the stay [hoth th.e parties have
Vs din this Cwi is vacated. |been given liberty to
DURGES N eek an adjournment
court = efore this Court till the
H 28/10/22 ext date of hearing.
PATHAK ) his interim order was
& ANR eiterated in order dated
) 2.04.24, 10.09.24 and
astly on 20.02.25. The
ext date of hearing is
ow 17.07.2025 in
on'ble High Court of
elhi. Now the matter is
isted before this court
n21f. 72025,_
3#-17.77'"'*.: A S
NS By
ﬂizﬁ‘wna:fr_}_,. il
I e
AR 2SI Cours Now Delh
Page No. 7/20 (




CNR NO.
DLCTi12-
000059~ (Origina
2 I Digte ot Stayed by Hon'ble
fo f&s Il’lSt]t_l.lth High Court of Delhi
7/2023 11021 Awaiting SUCH A0
Stayed by Yes, Vide i . Orders of the |7326/2023, vide order
Crimin (Daze on I\ilia:t:r Hon'ble High |order dated Ju?leezl;?sto osta; Last Hon’ble High| dated 11.10.2023,
- . . Court of Delhi | 15.02.24, | Subject to i Court of | dated 15/02/2024,
SUSE | A (18834 | 5 Siting | Which gy |22 Mlisted | 4 | ]| = | - |imnCdMCNo. |12.07.24, |vacation of date of hearing wasi\yon. (19072024, 26.11.24
(State | IPC MLA | case is 3 for 7396/2023 96.11.24 i 26.03.2025 and the next matter would|  and 17.03.2025
KULDEE | Case) received urpos . ? e Y ldate of hearing s . ) A
parp vide order and 01.08.2025 be expedited | interim orders have
KUI\I;LAR Inst{tute TR dated 17.03.2025 e ’ once the stay| been continued till
i 11.10.2023. is vacated. 01.08.2025. Now the
lf;l? 11\}% (i;?]rt:l_]js next date of hearing
372/21, 97/07/23 here is 01.08.2025.
PS. )
GHAZIP
UR
CNR.Na. Matter was listed on S.h o idaltes
DLCT12- 03.06.2025 for PE.B.ven and no
000177- PW8 was examined in[ oo coond
2023 & ichief and Cross ad]oummer.lts
lexamination was [ro being 3
CR Cases iofarrad ab e aniige DD Witnesses to be
12/2023 f L. Counselq of Further  all examined are from
Crimin iAccused Fresh i e NIA. wr o pasted
STATE al  |LB6/18%/ Sitti Sty summon.s issued to PW8 made to put of Delhi, whose
\E 353/506 | 1 [207158 (30.10.23 [31.03.24 02.0824| PE |19 - | 7 |- |-| - | - = No e dispose  of jappearance  requires
AMANAT | (State PC MLA 2025  |through SHO concerned s repeated  summons
Case) for NDOH. Matter be - .
ULLAH t § expeditiously fand at times dates of
KHAN g ;(lam.inlgt)ion oofrpw(goj; and whenever pne week cannot be
o 01.07.2025. Date and p?siﬂe ‘iagﬁ plven.
. . . 0
time was given as per| .
AEREAEL, the convenience of|,. &V
e accused side st o
Shaheen ’ availability of
Bagh Counsels. \Q
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CNR No.
DLCT12-
000038-
2024 &
CT Cases
02/2024

RATE OF
ENFORC
EMENT
(E.D.)
Vs
ARVIND

L

DIRECTO

KEJRIWA

200
Cr.PC.
t/w/s

174 1PC

07.02.20

24

Matter was listed on

02.06.2025 and
06.06.2025. On
02.06.2025 Ccwz2

discharged unexamined
s he was cross
examined in complaint
case no. 4/24. The
ccused side  shall
inform on the NDOH
he part of cross
examination of CW2,
they wished to adopt
from CT Cases 4/24.
he complainant side
may put-forth their
rgument qua the said
doption. Matter be
fixed for Ccross
examination of CW2 on
A 025 14.07.2025.
On  06.06.2025 one
application was moved
by the accused
regarding seeking “no
objection” for renewal
of his Passport for
nother 10 years. Same
as allowed and
isposed of as per rule.
[t was however clarified
that this court is not

assing any direction to |,

enew Or not to renew
e Passport of the
resent accused which
e Passport Authority
ill decide as per Indian
assports Act, 1967 and
ules therein.

Short  dates
given and no
unnecessary

adjournments

re being
given.
Further  all
efforts  are
made to
dispose  of
case
expeditiously

land whenever
possible date[Dates are taken by
of one week [both the side for non-
is given, lavailability of
subject to complainant’s witness
availability of for on personal request
Counsels. f counsel for
Further, ccused.

whenever
matter is
listed for
evidence,
witnesses that
may be
examined on
the same date
lare identified

in advance
and they are
summoned
accordingly.

Page No. 9/20
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CNR No.
DLCT12-
000082~
2024 &
CT Cases
04/2024

DIRECTO
RATE OF
ENFORC
EMENT
(ED)

Vs
ARVIND
KEJRIWA
L

Crimin

Compl
aint
Case)

200
Cr.P.C.
r/wls
174 IPC

Sitting
MLA

06.03.20
24

07.3.24

21.12.24

CE

01

Matter was listed on
02.06.2025 and
06.06.2025. On
02.06.2025 matter was
fixed for further cross
xamination of CWI.
CW1 was further cross
examined and
ischarged. Matter be
fixed for consideration
n further CE on
14.07.2025. On
6.06.2025 one
application was moved
by the accused/applicant
regarding seeking “no

30.08.2025 objection” for renewal

f his Passport for
nother 10 years. Same
was  allowed and
disposed off as per rule.
[t was however clarified
that this court is not
passing any direction to
renew or not to renew
the Passport of the
present accused which
the Passport Authority
will decide as per Indian
Passports Act, 1967 and
rules therein.

Short  dates
given and no
unnecessary
djournments
are being
given.
Further  all
efforts  are
made to
dispose  of
case
expeditiously
and whenever
possible date
of one week
is given,
subject to
availability of

ICounsels.
Further,
whenever
matter is
listed for
levidence,
witnesses that
may be

examined on
the same date
are identified
in advance
and they are
ummoned

accordingly.

Dates are taken by
both the side for non-
availability of
complainant’s witness

or on personal request
lof counsel for
accused.

Page No. 10/20
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CNR No.
DLCT12-
000099-
2024 &
CT Cases
08/2024

DIRECTO
RATE OF
ENFORC
EMENT
(E.D)
Vs
AMANAT
ULLAH
KHAN

Crimin

Compl
aint
Case)

190 (1)
@
Cr.PC
r/w/s
200
Cr.PC,,
1973
r/w/ls
174 IPC

Sitting
MLA

05.04.24

09.04.24

18.10.24

Compl

ainant

Eviden
ce

31.08.2025

Matter was not listed in
June 2025 due to non-
availability of
complainant  witness
and main counsel of
accused in the month of
June. Matter is listed
for 07.07.2025 for
further Cross
examination of CW1.

Short  dates
given and no

unnecessary
adjournments

are being
given.

Further  all
efforts  are
made to
dispose  of
case

expeditiously
and whenever
possible date
of one week
is given,
subject to
availability of
Counsels.
Further,

whenever
matter ‘is
listed for
evidence,
witnesses that
may be

examined on

the same date
are identified
in advance
and they are
summoned
accordingly

Dates are taken by
both the side for non-
availability of
complainant’s witness
or on personal request
of counsel for
Accused.
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CNR No.
DLCT12-
000298-
2024 &
CT Cases
18/2024

DIRECTO
RATE OF
ENFORC
EMENT
Vs
AMANAT
ULLAH
KHAN

.
Compl

Case)

210 (1)
)]
BNSS
r/w/s
223
BNSS
& 208
BNS

Sitting
MLA

19.10.24

20.1.25

September
2025

Matter was not listed in
June. Matter is listed for
07.07.2025. Date fixed
with the connected
matter where the issues
involved were similar.

Short  dates
given and no

unnecessary
adjournments
are  being
given.

Further  all
efforts ~ are
made to
dispose of
case
expeditiously

and whenever
possible date
of one week

is giVﬂ'l:
subject to
lavailability of
Counsels.
Further,
'whenever
matter is
listed for
evidence,
witnesses that
may be

examined on
the same date

assignment
October, 2024.

Page No. 12/20
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CNR No.
DLCT12-
000397-
2024 &
CRCases
18/2024

STATE
Vs
HAJI
YUNUS

FIR No.
348/24,
PS
DAYAL
PUR

Crimin
al
(State
Case)

186/353/

323/341/

506/34
IPC

Sitting
MLA

24.12.24

Matter
be
fixed
for
compli
ance/
further
consid
eration
on
point
of
cogniz
ance

14+

20

31.12.2025

}Matter was listed on
09.06.2025 and
30.06.2025. On perusal
of the file, it was seer
that the original challan
does not find support
with the supplementary
chargesheet wherein the
CCTV footage from the
iconcerned polling booth
was filed on record.

The allegations in the
charge-sheet does not
find to have occurred

when the CCTV footage
is perused. Even the
allegation of
obstruction,  breaking

the line and ruckus
cannot be saw in the
CCTV footage.
|Accordingly, the IO has
to clarify as to the
equence of events as
alleged in the original
police report, however,
not - in the
upplementary charge-
heet. On 30.06.2025
[O stated that the
footage was not of the
place of incident which
was actually outside the
chool, whereas the
ootage filed on record
is of place outside the
pecific polling booth.

e footage confirms
e presence of the
accused persons at the

Short  dates
piven and no
unnecessary [Fresh case has been
adjournments freceived by way of
are being jassignment on
given. 24.12.2024 &
Further  all pending investigation
efforts  arenow completed after
made to [filing of 2m
dispose  of supplementary

case chargesheet. Now
expeditiously. [FSL report is awaited.

Page No. 13/20
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place of incident.
Further, it was
submitted that one
memory card which
may have footage of
place of incident is with
the FSL which may
retrieve data which was
lost. Notice issued to
Director, FSL to
expidite the Filing of
FSL report on the
NDOH. IO and SHO
were directed to
expedite the report of
the FSL at their end.
Matter be fixed for
compliance/ further
consideration on point
of  cognizance on
30.07.2025.
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CNR No.
DLCT12-
000062~
2025 &
CT Cases
06/2025

SATYEND
AR JAIN
VS.
KARNAIL
SINGH &
ANR.

Crimin
al
Compl
aint
Case)

210(1)
and 223
of BNSS
and u/s

356

r/wis
3(5)

BNS

Sitting
MLA

06.02.25

02.06.25

Pre-
Summ
oning
Eviden

ce

30.09.2025

Matter was listed on
02.06.2025. Vide
separate detailed order
passed on Cognizance.
The cognizance was
taken  against  the
proposed accused. This
court concludes that all
statutory and procedural
compliances have been
made. The 'complaint of
facts' at hand filed under
Section 210 (1)(a) r/w
223 BNSS discloses
prima facie commission
of any offence sufficient
for this Court to proceed
further in  taking
cognizance. This Court
therefore, shall proceed
to examine the
complainant and his
witnesses while taking
cognizance of the
offence as alleged in the
complaint. The
proposed accused shall
continue to take part at
this inquiry stage and
may be part of the pre-
summoning  evidence,
without any right to
Cross examine  or
question the
complainant or his
witnesses. Matter be
fixed for pre-
summoning evidence on
09.07.2025.

Short  dates
given and no
unnecessary
Edjoumments
re being
given.
Further  all
efforts  are
made to
dispose  of
case
expeditiously
nd whenever
ossible date
f one week
is given,
ubject to
vailability of

Counsels.
Further,
whenever
matter is
listed for
evidence,
witnesses that
may be

examined on
the same date
bre identified
in advance
and they are
summoned

accordingly.

assignment
[February 2025.

Fresh case has been
received by way of

n
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CNR No.
DLCT12-
000080~
2025 &
CR Cases
06/2025

STATE
VS.
VIKAS
TANWAR
& ORS.

FIR NO.

298/2020

PS. DBG
ROAD

Crimin
al
State
Case)

188/269/
147/148/
149/427
IPC& 3
PDPP
Act& 3
Pandemi
cAct.

4

Sitting
MP
(One

laccused

)

(Origina
I Date of
[nstitutio
1’1:
07.09.22
)
(Date on
which
case is
received
/
Institute
d in this
court =
27.02.25

29.04.23

compli
ance
on
behalf
of all
[0’s/
Scrutin
y of
docum
ents

31.12.2025 A

12.07.2025.

Matter was not listed in
the month of June.

listed for

Short  dates
given and no

unnecessary
adjournments
are being
given.

Further  all
efforts  are
made to
dispose  of
case
expeditiously

fand whenever
possible date
of one week
is given,

subject to
availability of
Counsels.
Further,
whenever
matter is
listed for
evidence,
witnesses that
may be

examined on
the same date
are identified

Case has been
received by way of
transfer in February
2025.
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CNR No.
DLCT12-
000135-
2025 &
CR Cases
11/2025

STATE
VS.
AABID
AND
ANR.

FIR NO.
411/2020
PS.
VASANT
KUNJ
SOUTH

Crimin

State
Case)

288/
304A/
34 1PC

[Former
MP

(Origina
| Date of
[nstitutio
n:
06.01.20
24)
(Date on
which
case is
received
/
Institute
din this
court =
03.05.20
25)

29.04.24

Misc.
Argum
ents/Cl
arificat

ion

10

31.12.2025

Matter was listed on

09.06.2025. Vide,
detailed order was
passed on  further

ection 173(8) Code of
Criminal Procedure,
1973. This Court thus
had no hesitation that
present police report/
challan was lacking in
investigating even the
basic facts and
circumstances of the
present case. A detailed
further  investigation
as required qua the
leight issues highlighted
lin paragraph 13 of this
Order, as well as any
other new facts or
circumstances  which
comes to light in the
further  investigation.
This Court thus would
first like to brought the
present Order into the

anestigation under

Short  dates
given and no
unmecessary
adjournments
are being
siven.
Further  all
efforts  are
imade to
dispose  of
case
expeditiously
and whenever
possible date
of one week

Counsels,
Further,
whenever
matter is
listed for
levidence,

notice of  Worthy
Deputy Commissioner
of Police, South-West to
take note of the failure
of the then investigating
officers and in carrying
out full and fair
investigation in the
present case and take
necessary departmental
action against them as
imandated by law.

vitnesses that
ay be
amined on
e same date
e identified
in advance
and they are
summoned
accordingly.

is given, (Case has
subject to freceived by way of
availability of [ransfer in May 2025.

been
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[This Court secondly feels
it fit and proper that
present case requires
further investigation on
the issues highlighted in
paragraph 13 of this
Order. SHO PS Vasant
Kunj South is thus
directed to carry out
investigation in  the
present case on the issues
lhighlighted by this Court.
Needless to say that if
any other fact or
circumstance comes in
the knowledge of the
investigating officer
which may have direct
bearing on the outcome
of the present trial, same
lshall be also investigated.
Copy of the Order be sent
to SHO PS Vasant Kunj
South  for  necessary
information and
compliance. Compliance
reports by Worthy DCP,
South-West as well as
SHO Vasant Kunj, South
be filed before this Court
after six weeks on
1.07.2025. The
pplication was filed by
the accused no. 2 for
discharge is kept pending
till the report on further
linvestigation is not filed.
Although, the accused no.
2 shall have the option to
withdraw the same and
file a fresh as and when

further police report is
filed.
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CNR No.
DLCT12-
000150-
2025 &
CT Cases
13/2025

LIPIKA
MITRA
VS.
INIRMALA
SITHARA
MAN

Crimin

Compl
aint
Case)

223 of
BNSS
and u/s
356 (1)
and
356(2)
BNS

Sitting

19.05.25

Further
argume
nts on
applica
tion,

Matter was listed on
12.06.2025 and
26.06.2025. Time was
sought by the proposed
ccused side to file
vakalamama. The
proposed accused side
had sought a copy of
complaint. The
complainant side agrees
to supply the soft copy of
the same alongwith the
link of the purported
defamatory material/
interview. On 26.06.25
Vakalatnama was filed
on behalf of proposed
accused. Same was taken
on record. An application

filed on behalf of the
proposed accused
seeking for
postponement of

issuance of process and
for an inquiry under
section 225 of BNSS,
2023. Same was taken on
record. Copy supplied.
Another application filed
today on behalf of
proposed accused
seeking direction to the
lead counsel for
complainant to withdraw
his vakalatnama in view
of Rule 9 and 13 of Bar
Council of India Rules.
Part arguments heard on
application. Matter be
fixed for  further

arguments on 16.07.25.

Short dates
given and no
unnecessary

adjournments

e being
iven.

urther - all
fforts are
ade to
ispose  of
ase
xpeditiously
nd whenever
possible date
of one week
is given,
subject to
availability of F
Counsels.
Further,
whenever
matter is
listed for
evidence,
witnesses that
may be
examined on
the same date
are identified
in advance
and they are
summoned
accordingly.

Fresh case has been
received by way of
ssignment in May
2025.

(
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CNR No.
DLCT12-
000178-
2025 &
CRCases
14/2025

Crimin | 221/

STAIE al  [223(A)/ [Former

Vs
ALKA
LAMBA

w -

(State |132/285 MLA
Case) |of BNS

FIR No.
80724, PS
PARLIA
MENT
STREET

01 27.06.25

Put up
for
consid
eration
on
point
of
cogniz
ance

07

Fresh case has been
received by way of
assignment on
27.06.2025. It was
checked and registered.
Ld. APP for the state
- sought some time to go
through the file and
made submissions
regarding  cognizance.
At request, matter be
put up for cognizance
on 08.07.2025.

Short  dates
piven and no
urnnecessary
djournments
are being
given.

Further  all
efforts  are
made to
dispose  of
case

expeditiously.

Fresh case has been
received by way of
assignment on
27.06.2025.

Submitted Please

T ~01
el Magietsen
i ? % fewair
PRl ALETYe B e i
= 21zt Couts, New Delty
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Prepared by :- (JA/ Ahlmad)
in the court of Sh. Paras Dalal
Ld. ACIM-01/RADC, ND




v %ﬁffﬁﬁ‘ﬁ'
NEHA MITTAL

SRR T2 s qUahE-03
Additiona! Cief tadicial Magistrate 03
EITH 02, e RS
Room ivo. 502, Fifth Floor

T, e 05 et warayera, 7 et
The Ld. Principal District & Sessions Judge cum Special Judge (PC Act) (CBI), Rouse Avenue District Courts, News Dethi
Rouse Avenue District Courts,
New Delhi.

Sub.: Monthly progress report of the Courts setup for trials against sitting and former Members of Parliament (MPs) and Members of Legislative Assembly

(MLAs).

Ref.: No. MP/MLAS/RACC/Gaz./2024/298D-307D dated 12.01.2024.

Respected Ma’am,

In reference to the above captioned letter and subject, kindly find enclosed herewith the requisite information in the prescribed proforma for the month of
JUNE, 2025.

Yours faithfully,

ACIM-03/RADC

WRARTAE a’%@»..\ ;3
Addiional Chief Judicis !\'.ag\s:.me- i
e @7{ ﬁ"m 'fm ‘ 'T"; 1A
Ruuse. Avenut District Couris.




MONTHLY PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs AND MLAs
REPORT FOR THE MONTH OF JUNE, 2025

1. Name of Presiding Officer: MS. NEHA MITTAL
2. Designation: ACJM-03, RADC, NEW DELHI
3. Date Since which posted in the Court: 26-10-2024 (Afternoon Session)
4. Total number of cases pending on the first day of the month: - 23
5. Number of cases disposed in the month with details i.e. conviction, acquittal, discharge or acceptance of closure report, etc. : 01

1. CR No13/2025 STATE Vs Udit Raj FIR no. 17/2025 U/s 223(a)/3(5)BNS PS Parliament Street , DOD 05/06/2025 Cognizance declined.

6. Number of cases pending on the last day of the month: - 22

Sr. | CNR No. | Natur | Penal |No.| Wheth| Date of | Date of | Date of (Present| Details of State | Detailsof | Datesince | Whether | Wh |Expect| Shortsummary of | Action | Specific
No|and Case| e— |statutes| of | er |Institutio| taking |framing| Stage | Prosecution | ment defence when thereis |eth| ed |theworkdoneinthe| Plan |reasons,
Title | wheth | involve | acc | accuse n cogniza of witnesses of witnesses | matter has | any stay | er |date of| said case (s) during | formulat | if any
er d use| dis nce charge wit [wit| Wit | 2 [ Defenc| Defe been posted of any | dispos the month ed and | causing
state d | sitting S () — ed - e nce for final | proceedin |inte| al of the steps | delay in
case, or & Ll n wheth swities | witn arguments gs rim | case. taken for | disposal
compl former e Ldro | e | o o6 | esmes ordered |ord expeditio | of the
aint MP/ d . | recor | . by ers us  |said case
ppe | mine cited | exa i ’
case MLA a d ded - superior | are disposal (s)
or or not d court, if |exis of the
closur ? yes give |ting said case
e details | in (s)
report the
mat
ters
1. [CRNO State |323/354| 18 | Sitting | 29.09.14 | 16.07.16 | 17.07.18 | Defenc | 45 | 13 | 32 | Yes 30 18 No No No|{ By | On 09.06.2025 Short 30
17/2019D | Case |/354C/1 MLA e Septem dates will | witnesse
LCT-12- | FIR | 53A/14 evidenc ber, | DW-14,15,16,17 & be given|s have
000141- NO | 7/149/4 & 2025 |18 have been and no|been
2019 76/201 | 52/186/ examined, cross- unnecess |cited as
¢
[ W )
(

Ny




4 1353/356 examined & ary defence
STATE /143/15 discharged. adjournm |witness
Vs 2/506/5 Matter is now listed |ent shall{out of
SOMNA 09/427/ for 08.07.2025 for be which 18
TH 341/342 DE. granted. |witnesse
BHARTI /134 1PC Further (s have
& ORS all efforts|been
are made [examine
to dispose | d.
of case
expeditio
usly.

2. | CRNO | State |186/353 Former | 08.04.16 | 30.08.17 Charge| 20 No No | Within | Matter was not listed No There is
4/2024 | Case |/332/14 MP one |inJune 2025 adjournm | possibilit
DLCT- | FIR |7/149/3 year, if entshall | y of the

12- NO | 4IPC the be present
000085- |57/201 parties granted in| matter
2024 3 fail to the being
aforesaid | quashed
get the
FIR cases as t!le
STATE unless parties
VS qua.she under | have
RITABR din compellin | settled
ATA pursua g the case.
BANERJ nce of circumsta
EE & their nces. The
ORS settle court
ment. shall fix
| short
| dates in
the matter
not more
than a
week.
The
witness
having
similar
. roles




during

investigat
ion be
called on
the same
day for
examinati
on in
order to
expedite
the trial.
As far as
possible,
and
applicabl
€ use
Section
294
Cr.PC for
admissio
nof
document
s.
CT N0 | Compl |500 IPC Former | 05.03.19 | 01.05.19 Notice - - The Yes | Subject | Matter was not listed |Short The
15/2019 | aint CM u/s Hon’ble to in June 2025, dates will | Hon’ble
DLCT- | Case 251 Supreme vacatio | As proceedings in the |be given Suprem
12- CrPC Court has flOf' present matter have  |andno & Court
000215- directed mzenm bHeen‘ ls;:ayc;d by thec ur;lecess has
. order on’ble Suprem ar :
2019 S Gt in SLP |Court & no tentative |adjournm dxf‘ected
to not gon —g this
(Crl) |date of listing is ent shall
VKA px:oceefi No. reflected on the be Lt fu
SANKRI with trial 2413/2 | website of Hon'ble |granted. not
TTATA till 024  |Supreme Court, Further | Proceed
N® further pendin | matter has been all efforts | With the
VIKAS orders. g adjourned for are made |trial till
PANDEY before |10.07.2025 1o dispose | further
Vs the of case  |orders.
ARVIND Hon’bl expeditio
i




KEJRIW

e usly.
AL Supre
me
Court.
CT NO | Compl |500 IPC Former| 04.03.23 | 04.03.23 Argum Directions | Yes | -- |Matter was not listed |Short Directio
03/2023 | aint CM ents on have been in June 2025. dates will | ns have
DLCT- | Case framing passed by Vide order dated be given |peen
12- of the 26.03.2025. passed by |and no passed
000039- Notice Hon'ble Hon’blej I-_hgh pourt UnNecess |y the
2023 and High of Delhi, interim ary Hon'ble
argume Court of ordef' of sla.y has been | adjournm High
GAJEND nts on Delhi to continued u}l ne'xt ent shall Court of
ER ‘}PP“CM this Court date of hearing i.e. be helhit
SINGH ion U/s 15 OIE 17.07.2025 in the granted, |-€NItO
SEKHA 91 to . High Court of Delhi. |Further |this
WAT VS CrPC adjourn Accordingly matter | all efforts Co-urt to
plachis. the matter was adjourned for are made |adjourn
GEHLOT to a date further proceedings to | to dispose | the
Jater than 22.07.2025. of case |matter
the date expeditio |to a date
fixed by usly.. later
the than the
Hon’ble date
High fixed by
Court of the
Delhi in Hon’ble
CrlM.A High
No Court of
35172/202 Delhi in
3 &Crl Crl M.A
M.C. No No
9402/2023 35172/20
23 &
Crl
M.C. No




9402/202

3
CRNO | State |143/147| 30 |Former| 21.07.22 | 19.10.22 - Argum | 41 - Yes, Yes | Subject | Matter was not listed |Short
12/2022 | Case |/149/18 MP ents on Proceedin to in June 2025. dates will | Proceedi
DLCT- | FIR | 6/188/3 Charge gs Stayed order |Order dated be given |pgs
12- NO | 32/353 /further by of  |04.04.2025 passed |andno  |§taved
000073- |200/22) IPC & proceed Hon'ble Honbl [by Homble High | unnecess |1,
2022 3 PDPP ings High e High |court of Delhi was ary Hon'ble
ACT Court in Court |filed whereby the adjournm Hich
STATE Crl MA of interim order has ent shall CO%ll‘t in
Vs VASU " Delhi |been continued till be
RUKHA N where |the NDOH i.e granted, |CrIMA
R & ORS 11549/202 the  |21.07.2025, Further  [NO
3& matter |accordingly matter  |all efforts 11549/20
CrlM.C. is was adjourned for ~ |are made (23 &
No listed |02.08.2025. to dispose | Crl
3077/2023 for of case |M.C.No
03.04.2 expeditio |3077/202
024. usly. 3
CT NO Co.mpl 499/500| 3 | Sitting | 07.08.18 | 13.09.18 | 18.11.20 | Miscell | 3 3 Yes, Yes | Subject | Matter was not listed |Short Proceedi
17/2019 | aint |/351IPC MLA aneous Proceedin tothe |in June 2025. dates will | ngs
DLCT- | Case Appear gs Stayed outcom | Proceedings in the|be given |Stayed
12- ance by eof present mater have|and no by
000221- Hon'ble Crl been stayed by |unnecess | on'ble
2019 High MC |Hon’ble High Court|ary ioh
Co%n't in B Of.De]hj' o g:»irt in
IMRAN Crl MC 833/20 | Vide order dt|ent shall Crl MC
HUSSAI 21 28.04.2025 passed by |be
N VS No pendin |Hon’ble High Court|granted. |NO
VIJENDE 833/2021 ginthe |of Delhi, the interim |Further 833/2021
R Hon’bl |order  has  been|all efforts
GUPTA e High |continued and NDOH | are made
Court |is 06.08.2025 before |to dispose
L




& ORS

of Hon’ble High Court |of case
Delhi. |of Delhi, accordingly (expeditio
matter is adjourned | usly.
for 18.08.2025.
CT NO | Compl |499/500 Former | 29.05.17 | 03.06.17 | 03.07.19 | Miscell - 3 Yes 22,1220 |Yes, Yes | Subject | Matter was not listed |Short Proceedi
13/2019 | aint |/501/50 MLA aneous Proceedin to in June 2025. dates will [ngs
DLCT- | Case | 2/34 Appear gs Stayed outcom | Proceedings in the be given |Stayed
12- IPC ance by eof |present matter has and no by
000211- Hon'ble ﬁf‘CN ‘I’;e‘{;;aylfl‘i’ zYC . [innecess | Hon'ble
2019 . 0 | Fion ble righ Cou ary Hich
High 1746/2 | of Delhi and NDOH |adjournm | 4 5" .
Court in = : Court in
SATYEN Crl M.C 023 before Hon'ble High |{ent shall Crl
e pendin |Court is 15.09.2025. |be
. No in the [ Accordingly, matter ted. |M-C.No
JAIN Vs 1746/2021 - Soarrl ik e | 17461202
MANJIN Hon’bl | was adjourned for Further
DER e High |20.09.2025. all efforts |1
SINGH Court are made
SIRSA & of to dispose
ORS Delhi. of case
expeditio
usly.
CT NO ([ Compl {403/406 Sitting | 14.02.13 | 12.07.13 - PE - - - - Yes, Yes |Subject | Matter was not listed |Short Stayed
18/2019 | aint |/420/12 MP Proceedin to the |in June 2025. Present |dates will by
DLCT- | Case | ObIPC gs Stayed outcom | complaint has been  |be given |Hon'ble
12- by eof stayed by Hon'ble  |andno | giep
2019 o 18 20.U/. ary
High < No. before the Hon’ble  |adjournm i
St 578/20 |High entshall |0
il Camc 21 |Court of Delhi. be AR
MANIA No pendin | Accordingly matter is |granted.
M 57812021 gin adjourned to Further
SWAMY Hon’bl |02.08.2025. all efforts
Vs e High are made
Court to dispose
GSAOI\I;]];?H of of case
\




& Ors Delhi. expeditio
usly.
CRNO | State |186/353| 13 | Sitting | 13.08.18 | 18.09.18 - Charge | 71 | - - - - - - In W.P. | Yes |Subject | Matter was not listed |Short In W.P.
2/2019 | Case |/332/34 MLA (Crl) No tothe |in June 2025. Interim |dates will |(Crl) No
DLCT- | FIR !2/323/5 (Order 3559/2018 order |stay order hasbeen |be given |3559/201
12- NO | 04/506 on , Hon'ble of continued and NDOH | and no 8,

000017- | S4/201 (ii)120 charge High Hon’bl |is 08.07.2025 before |unnecess Hon'ble

2019 8 B/109/1 already Ot hins e High |Hon’ble High Court |ary High

14/149/ passed) —— Court, |of Delhi. adjournm Court

STATE 34/36 : $Hat the where |Accordingly the ent shall -

Vs IPC Filsi the matter is adjourned | be r—
AMANA rial matter |for 14.07.2025. granted, |¢Irecte
b Co‘ur.t will % Further th:ft the
KHAN & refrain listed all efforts | Trial

i from for are made |Court
Proceedin 22.05.2 to dispose | will
g further, 024. of case  |refrain
after expeditio |from
passing usly. Proceedi
Order on ng
Charge. further,
Next date after
of hearing passing
before Order
Hon’ble on
High Charge.
Court of
Delhi is
11.03.202
5

\ .




10. CT- Compl | 499/500 Sitting | 03.11.18 | 21.01.19 - Argum - - - - - - Yes, Yes | Subject [ Matter was not listed | Short Stayed
23/2019 | aint IPC MP ents on Proceedin tothe |in JUNE 2025. dates will | by
DLCT- | Case Notice gs Stayed outcom | Present matter has be given |Hon'ble

12- u/s by the e of by |been stayed by andno  |Syprem
000249- a8l Hon’ble the = Hon'ble Supreme |unnecess |o coypt
2019 CrPC Supreme Hon’bl | Court. ary
Court in € The tentative date of |adjournm
RAJIV r— Supre |hearing before the  |ent shall
BABBAR —— me Hon’ble Supreme be
Vs o g Court | Court of India s granied.
SHASHI inthe |15.07.2025, Further
THARO 10.12360/ matter |accordingly matter is |all efforts
oo 2024 bearing | adjourned for are made
SLP  (26.07.2025. to dispose
no.123 of case
60/202 expeditio
4 usly.
-

11.| CT NO | Compl |499/500 Sitting | 15.03.19 | 15.03.19 - Framin - 1 --- --- - --- Yes, Yes | Subject | Matter was not listed |Short Stayed
10/2019 | aint IPC MP g of Proceedin tothe |in JUNE 2025. dates will | by
DLCT- | Case Notice gs Stayed outcom | Matter has been be given |Hon'ble

12: u/s by eof SIE'lyCd by the Hon’pe andno | gigh
000193- Cz-; ‘C Hon'ble ﬁfé H_:igh Cg“ftj"f ‘33““ Unnecess | oyt jn
Y ; vide order date ary
et | N s Jeourm |, ™
efore the ent sha
Sglﬁp‘ g” MC 019 |Hon'ble High Court |be ;595’ 201
SINGH 0 pendin |is 08.09.2025, granted.
259512019 gin accordingly matter is |Further
Vs Hon’bl |adjourned for all efforts
FINAKI e High |15.09.2025, awaiting |are made
MISHRA. Court |for further order of  |to dispose
of Hon’ble High Court |of case
Delhi. |of Delhi. expeditio
usly.




12.| CTNO |Compl |499/504 Former | 21.01.19 | 05.02.19 Argum 3 - Yes, - Subject | Matter was not listed [Short Stayed
16/2019 | aint | 1/500/3 MLA ents on Proceedin to the |in JUNE 2025. dates will | by the
DLCT- | Case | 4IPC Notice gs Stayed outcom | Matter has been be given |Hon’ble
12- u/s by the eof stayed by the Hon’ble |and no Suprem
000217- 251 Hon’ble SLP  |Supreme Court of unnecess |o Court
CrPC no.132 |India. ary s
2019 ?:uprel?le 79/202 |The tentative date of |adjournm it the
ourt in 4 Henrina baf t shall matter
RAJTV the matter e Ll — bearing
BABBAR et pendin |Hon’ble Supreme be SLP
Vs ng gin  [Courtis 15.07.2025. |granted.
ARVIND sLp Hon’bl | Accordingly matter  |Further ~|00-13279
KEJRIW no.13279/ e was adjourned for all efforts |/2024 dt
S1_5Rin 2024 Supre |19.07.2025 for are made |05-10-
ORS me awaiting further to dispose | 2024
Court. |orders of Supreme of case
India. |Court of India. expeditio
usly.
13.| CTNO | Compl [499/500 Sitting | 17.12.18 | 15.01.19 Framin - - Yes, Yes | Subject | Matter was not listed |Short Stayed
11/2019 | aint IPC MP gof Proceedin tothe |in JUNE 2025. dates will | by
DLCT- | Case Notice gs Stayed outcom  Matter has been be given |Hon'ble
12- u/s by eof |stayedby Hon’be  [and no High
000195- 251 Hon'ble Crl High Court of Delhi | unnecess |court in
2019 CrPC High MC  |vide order dated ary Crl MC
SIDDHA Conttin No. 14.05.2025 and adjournm No
RTHA Crl MC 261772 NDOH bef'ore the ent shall 26177201
SINGH N 019 & |Hon’ble High Court |be 9 & MA
Vs - 6017/2019 MA  |is 08.09.2025, granted.
PINAKI No ac?ordingly matter is |Further |NO
MISHRA & MA No 10470/ |adjourned for all efforts |10470/20
104707201 2019 |15.09.2025, awaiting |are made {19
9 pendin |for further order of  |to dispose
gin Hon’ble High Court |of case
Hon’bl |of Delhi. expeditio
e High usly.
Court
of
Delhi.




14.

CT NO

Compl

499/500

Former

06.06.19

06.06.19 | 01.08.19| CE -- Yes, Yes | Subject | Matter was not listed |Short Stayed
44/2019D | aint IpC CM Proceedin tothe |in JUNE 2025. dates will | by
LCT-12- | Case gs Stayed outcom | Matter has been be given | Hon'ble

001167- by eof |stayedby the andno  |Hioh
2019 Hon'ble Crl Hon’ble High Court  [unnecess |~ouve in
High MC  |&NDOH s ary CrlMC
VIJENDE Court in A E8/08208, AEIOII |,
R Crl MC O | Acrltngly sy |SIEL oo any
019is |is adjourned for be
GUPTA No , y » 9
Vs P pe.ndm 02.09.2025 awaiting | granted.
ARVIND gin for further orders of |Further
KEJRIW Hor.x‘bl Hon’ble High Court |all efforts
AL AND e High |of Delhi. are x.nade
ANR Court to dispose
of of case
Delhi. expeditio
usly.

15.[ CTNO |Compl| 499/ former | 13.12.21 | 15.12.21 - Misc./ 5 The Yes |Subject | Matter was not listed |Short There is
25/2021 | aint 500/ MP Appear petition tothe |in JUNE 2025, dates will | no stay
DLCT- | Case |504IPC ance regarding outcom | Matter has been be given |on the

12- quashing eof [stayedby Hon'ble |andno proceedi
000089- (Order of Crl High Court of Delhi  |unnecess ngs
on . MC & NDOH is ary
s Summ :l;z::l:x:_l No. 25.07.2025. Matter |adjournm :)heifsore
AAM oning ysssd by 3467/2 | was adjourned ("or ent shall el
AADMI passed - 022 . further proceedings |be howe:'er
PARTY on 4 el pe'ndm on 3'1'.()7.2025 for granted.
VS 29.06.2 N I; hg gin |awaiting furthf:r Further |» )
VUENDE 022) e o:'et e Hon'bl |orders of Hon'ble _ |all efforts exempti
R Hon’ble e High |High Court of Delhi. |are made (on from
High Court to dispose |appeara
Sl Court and of of case  |nce has
as per the Delhi. expeditio |been
order usly. granted
dated to the




05.09.202 accused
2 of through
Hon’ble duly
Delhi authoriz
High ed
Court, the counsel.
Hon’ble Stayed
Delhi by
High Hon'ble
Court has High
adjourned Court of
the matter Delhi in
for CriMC
08.02.202 No
4 and the 3467/202
interim 2. Only
orders interim
qua the relief
appearan that has
ce of the been
petitioner granted
have been to the
continued accused
till the is that
Hon’ble he shall
High be
Court of granted
Delhi for exempti
04.11.24. on from
appeari
ng
through
duly
authoriz
ed
counsel.




16.|CR NO State | 147/148 - 21-05- | 21-06- | 01-08- | Judge | 19 14 | yes 31.03.2 | On 28.06.2025 Short Sometim
13/2024 case |/149/18 2008 2008 2018 ment 025 dates will | es
DLCT12-| FIR | 8/332/3 Vide separate be given |adjourn
000275- 3;}2000 S judgment of even andno |ments
2024 date pronounced in  |unnecess |have to

6
the open Court, ary be
STATE accused Narbada adjournm | granted
VS Prasad Prajapati is ent shall |under
acquitted of charges |be compelli
NARBA under Section granted. [ng
DA 147/148/149/188/332/ | Further | circumst
PRASAD 13531IPC. all efforts | ances
Matter is listed for |are made |dueto
PRAJAP furnishing of bail to dispose | non
ATI bonds under Section [of case |availabili
437A Cr.P.C.on expeditio |ty of the
05.07.2025. usly. counsels
or the
accused
persons.
Filing of
miscella
neous
applicati
ons.

17 |CR/16/2 | State |210(1) Sitting | 07-12- | 17-10- | 03-05- | Prosec | 17 - not - |Matter was not listed |Short Somctﬁ
024 case |/ oo MP | 2024 | 2023 | 2025 | ution in June 2025 dates will |es
CNR PC Eviden be given |adjourn
NO ce andno  |ments
DLCT1 unnecess |have to
2- ary be
000371- adjournm | granted
2024 ent shall |under .
STATE be compelli
e granted. ng

Further | circumst
YOGE all efforts |ances
NDER are made |due to
CHAN to dispose | non

\



DOLIA

of case  |availabili
expeditio |ty of the
usly. counsels
or the
accused
persons.
Filing of
miscella
neous
applicati
ons
18 |CT. Compl | 156(3) Former | 20.12.201 Misc. = 30-06. | On 09.06.2025 — ——
g i |creC. oM g Appear 2026 dates will [es
2025 Come ance No report hasbeen  |be given |adjourn
DL received from the andno  |ments
Director,FSL. In unnecess |have to
- view thereof, issue ary be
B notice to adjournm |granted
e Director,FSL to ent shall |under
appear in person for | be compelli
SHUWMA 28.06.2025. granted. |ng
- Further |circumst
- On 28.06.2025 all efforts |ances
SAXEN are {nade due to
ke Notice issued to to dispose non
ARVIN Director, FSL has not |Of case  (availabili
D been received back, |eXpeditio |ty of the
KEJRI Be awaited. Inthe |USly- counsels
WAL meanwhile, issue or the
fresh notice to accused
e Director, FSL to P?Y_SOHS-
ORS: appear in person for Filing of
11.07.2025 miscella
neous
applicati
ons




19 ICR State |147/14 1 10 | Sitting | 06-09- 06-09- | 09-09- S.A. 12 yes No Matter was not listed |Short Sometim
Cases/3/| Case 9/188/ MLA 2014 2014 2019 in June 2025 dates will |es
2025 FIR be given |adjourn
| DLCT1 | NO 4271P andno |ments
2. 497201 (C unnecess |have to
000070- | > ay be
2025 adjournm |granted
ent shall [under
STATE be compelli
Vs granted. [ng
MANJE Further |circumst
ET all efforts |ances
SINGH are made |due to
AND to dispose |non
OTHE of case availabili
RS expeditio |ty of the
usly. counsels
or the
accused
persons.
Filing of
miscella
neous
applicati
ons
A
20 |ICR State |186/35| 1 | Sitting [23.12.201] 06.04.20 | 27.05.20| P.E. 17 - - Matter was not listed |Short Sometim
Cases/5/ | Case gy MLA 4 17 25 in June 2025 dates will |es
2025 FIR be given |adjourn
DLCT1 NO 4271P and no ments
2. 123/20 | C unnccess |have to
000078 | ay (e
2025 adjournm |granted
ent shall |under
STATE be compelli
Vs granted. [ng
PRADH Further |circumst
UMAN all efforts |ances
RAJPU are made |due to
T to dispose |non




of case  |availabili
expeditio |ty of the
usly. counsels
or the
accused
persons.
Filing of
miscella
neous
applicati
ons
21 |CR State |74/86 Sitting | 10.03.202| 28.07.20 (28.04.20| P.E. | 12 On 09.06.2025 Short Sometim
Cases/9/ | Case JJB(ca MP(At 17 17 25 dates will |es
2025 re & the CW-6 was be given |adjourn
DLCT1 time of examined,cross- andno  |ments
2. Protect C:i‘:fl examined and unnecess | have to
ion) discharged. ary be
I Act adbe CW-7 was examined |adjournm | granted
2025 filed) in chief and cross-  |ent shall |under
examination was be compelli
STATE deferred. granted. |ng
Vs Now, matter was Further |circumst
SWATI listed for CE on all efforts | ances
MALI 30.06.2025. are made |due to
WAL ) to dispose | non
JAIHIN ofcase  |availabili
D 30.06.2025 expeditio |ty of the
usly. counsels
Witness Virender or the
Paswan was dropped accused
from the list of persons.

witnesses as he was
unserved through
DCP.

CW 8 Inspector
Santosh Chauhan was
examined, cross-
examined and




discharged.
Matter is now listed
for CE on
09.07.2025.

22 |CR No | State [188/14| 10 S ]09.04.202| 21.04.20 Charge - |Matter was not listed |Short Sometim
10/2025 | Case gny Sitting 5 25 in June 2025 dates will |es
DL.CT1 MPs, be given |adjourn
2. IPC 4 and no ments

Former unnecess |have to
000123- MPs, ary be
2025 &1 adjournm | granted
Vice ent shall |under
STATE Preside be compelli
Vs ent, granted. |ng
TMCP Further |circumst
DEREK all efforts | ances
o’ are made |due to
BRIEN to dispose |non
of case |availabili
expeditio |ty of the
usly. counsels
or the
accused
persons,
Filing of
miscella
neous
applicati
ons

o
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1. Name of Presiding Officer

2. Designation
3. Date since which posted in the Court

: SH. VAIBHAV CHAURASIA

:ACIM-04

: 26.10.2024 (Afternoon)

REPORT FOR THE MONTH OF JUNE, 20284t
¥ Room No. 50
faen

Rouse Avenu

o SR S

SABHAVCHAURASIA o

MONTHLY PROGRESS REPORT OF COURT DEALING WITH CA@T%&I&IMQ@A@M

on

0T 4, 503 WreE A,

3, Fifth Floor

¢ District Courts, New Delhi

4. Total number of cases pending on the first day of the month (as on 01.01.2025) : 21 cases
5. Number of cases pending on the Last day of the month : 20 cases
S. CNR No. Nature - Penal No. | Whether | Date of Present | Details of |State | Details of | Date Whethe | Whether | Expected Short summary Action Plan Specific reasons,
No and whether state statutes of | accused | institution stage | prosecution |Ment | defence |since r there |any date of of the work done | formulated and | if any causing
Case Title case, involved | accu | is sitting Date of taking | Date of witnesses | °f witnesses |When isany |[interim disposal of in tl.m case the steps Ea.ken delay in disposal
complaint sed or congnizance | framing accus matter | stay of | orders are | case during the for expeditions of case
case of closure former of - = — ed - has been | procee | existing in month disposal of the
report MPp/ charge Wit | Wit | Wit | (oo | Defen | Defe posted |dings |the case
MLA Tes | mes mes |pq |ce NCe | forfinal |ordere |matters
ses |ses [ses |,o.0. | Witne |witn argumen | d by
cite [dro exa [ 4.4 |sses [esse ts superio
d |ppe | min aie cited |s et
d ed not? cas if yes
mine give
d details
1. |DLCTI12- Application U/s 175 of 7 | Three 22.08.2024 NA Argume |[NA |NA |NA| NA | NA | NA NA No No Matter stayed | On 28.05.25 | Appropriate steps | The allegations in
000220-2024 | for BNSS, 2023 accused nts by Ld. [ proceedings have [are taken by|the application
registration of persons Sessions been stayed by|giving  shortest | pertains to the
Misc. Crl. No. | FIR are Ex- Court, RACC. | Hon'ble Sessions | possible dates for | 2020 North East
53/24 MLAs Court till 31.05.25 | expeditions Delhi Riot Case
and one so matter re-|disposal of the [ for which Special
Mohammad of the notify on | case. Prosecutor  has
Illas v. State accused 04.06.2025. been  appointed
& Ors. persons is On  04.06.2025 and multiple FIRs
asitting proceedings have have already been
MLA been stayed by registered.
Hon'ble Sessions
Court till 31.07.25 ATR was filed an
SO matter re- behalf of Special
notify on Cell on
01.08.2025. 12.11.2024.
Application  u/s
175 of BNSS was
disposed off on
01.04.2025.
2. | DLCTI2- CT. CNO. U/s 276B 3 [ Oneof 14.02.2019 | 28.02.2019 -~ |Argume| 3 |- |03 |Not - - - Yes Yes Depends upon | On 09.05.25, | Appropriate steps | Stay of
001357-2019 | 53/2019 R/w 278B the nts on wit | Recor the order of | undersigned was | will be | pfoceedings by
AND 278E accused charge nes | ded Vide Vide latest | Hon'ble High | on leave. a copy | expedifious /| Hon'ble High
. 2 P
A
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1.T.O. OF THE IT persons is and ses order | order dated | Court of of order dated | disposal of the Court of Delhi
VS. ACT, 1961 asitting awaitin wer dated | 04.12.2024 | Delhi 16.04.2025 of | case after
MJ/S. AIMS MP. g orders e 26,05.2 Hon'ble High | vacation of
SANYA of exa 022, the Court of Delhi | interim order.
DEVELOPE Hon'ble min proceed was placed on
RS PVT. High ed ings tecord  whereby
LTD., Court in before directions  have
MALOOK of pre- this been given for
NAGAR Delhi. char Court continuation  of
(DIRECTOR) ge were interim order till
& ROOP evid stayed the next date of
KISHORE enc by hearing ie.
MADAN e Hon'ble 03.09.2025.
High Accordingly,
Court matter was re-
of notify for
Delhi, 10.09.2025.
DLCT12- CT. C.NO. u/s One of 14.02.2019 | 28.02.2019 - Argume 03 | Not - - Yes Yes Depends upon | On 09.05.25, | Appropriate steps | Stay of
001361-2019 | 55/2019 276B/278B/2 the nts on wit | Recor Vide the order of | undersigned was | will be taken for | proceedings by
LT.O. 78E OF IT accused charge nes |ded order | Vide latest | Hon'ble High |on leave. a copy | expeditious Hon'ble High
V8. ACT, 1961 persons is and ses dated | order dated | Court of of order dated | disposal of the Court of Delhi
MJ/S. AIMS asitting awaitin wer 26.05.2 | 04.12.2024 | Delhi 16.04.2025 of | case after
SANYA MP g orders e 022, the Hon'ble High | vacation of
DEVELOPE of exa proceed Court of Delhi| interim order.
RSPVT. Hon'ble min ings was placed on
LTD., High ed before record  whereby
MALOOK Court in this directions  have
NAGAR of pre- Court been given for
(DIRECTOR) Delhi, char were continuation  of
&ROOP ge stayed interim order till
KISHORE evid by the next date of
MADAN enc Hon'ble hearing ie.
e High 03.09.2025.
Court Accordingly,
of matter was re-
Delhi. notify for
10.08.2025.
DLCTI12- CT. C.NO. u/s One of 14.02.2019 | 28.02.2019 - Argume 03 [Not - — Yes Yes Depends upon | On 09.05.25, | Appropriate steps | Stay of
001359-2019 | 54/2019 276B/278B/2 the nts on wit | Recor Vide the order of | undersigned was | will be taken for | proceedings by
L.T.O. 78E OF IT accused charge nes | ded order | Vide latest | Hon'ble High |on leave. a copy | expeditious Hon'ble High
VS, ACT, 1961, persons is and ses dated | order dated | Court of of order dated | disposal of the Court of Delhi
M/S. AIMS FOR THE asitting awaitin wer 26.05.2 | 04.12.2024 { Delhi 16.04.2025 of | case after
SANYA FY 2014-15 MP g orders e 022, the Honble  High | vacation of
DEVELOPE of exa proceed Court of Delhi | interim order.
RS PVT. Hon'ble min ings was placed on
LTD., High ed before record  whereby
MALOOK Court in this directions  have
NAGAR of pre- Court been given for
(DIRECTOR) Delhi. char were continuation  of
&ROOP ge stayed interim order till
KISHORE evid by the next date of
MADAN enc Hon'ble hearing ie.
e High 03.09.2025.
w2
N
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Court Accordingly,
of matter was re-
Delhi. notify for
10.08.2025.
DLCT12- CT. 56/2018 U/s 200 Sitting 19.04.2018 | 19,04.2018 | 15.04.2 | Final 2 Recor 02 | 01.06.202 | Yes Yes Depends upon | On 09.05.25, | Appropriate steps | Stay of
001363-2019, CrPC.Riw MP. 019 argume ded witn 2 the orderof |undersigned was | will be taken for | proceedings by
1.T.0. 276B/278B/2 nts and esse Vide Vide latest | Hon'ble High |on leave. a copy | expeditious Hon'ble High
VS. 78E OF THE awaitin H order | order dated | Court of of order dated | disposal of the Court of Delhi
M/S AIMS ITACT, g orders were dated | 04.12.2024 | Delhi 16.04.2025  of| case after
PROMOTER 1961 FOR of exa 31.05.2 Hon'ble High | vacation of
SPVT.LTD., THE FY Hon'ble mine 022, the Court of Delhi | interim order.
MALOOK 2012-13 High d proceed was placed on
NAGAR Court ings record whereby
of Delhi before directions  have
this been given for
Court continvation  of
were interim order till
stayed the next date of
by hearing ie.
Hon'ble 03.09.2025.
High Accordingly,
Court matter was re-
of notify for
Delhi. 10.09.2025.
DLCT12- CT. C.NO. u/s. Yes 22.07.2019 | 22.08.2019 - Framin 3 | Not - - Yes Yes Depends upon | On 27.05.2025, a | Appropriate steps | Stay of
001351-2019, | 51/2019 499/500/34/3 gof wit | Recor Vide theorderof |copy of order| will be taken for | proceedings by
MANISH 51PC notice nes [ ded order Hon'ble High |dated 23.05.2025 | expeditious Hon'ble High
SISODIA and ses dated Court of of Hon'ble High [ disposal of the Court of Delhi
VS. awaitin wer 23.11.2 Delhi Court of Delhi| case after
MANOJ KR. g orders e 023, the was received | vacation of
TIWARI of exa proceed through  counsel | interim order.
(MP), Hon'ble min ings whereby
PARVESH High ed before directions  have
SAHIB Court in this been given for
SINGH of Delhi pre- Court continuation  of
VERMA(MP) sum were interim order till
, HAS RAJ mo stayed the next date of
HANS(MP), nin by hearing ie.
HARISH g Hon'ble 09.09.2025.
KHURANA, evid High Accordingly,
VIJENDER enc Court matter was re-
GUPTA(ML e of notify for
A), Delhi. 15.09.2025.
MANIJINDE
R SINGH
SIRSA(MLA)
DLCT12- CT.C.NO. U/S. 499/500 Former | 19.07.2019(02.08.2019 |10.01. | Post 2 | Not - - Yes Yes Depends upon (On  13,05.2025, | Appropriate steps | Undertaking
001350-2019 | 50/2019 1PC MP 2020 | notice wit | Recor the order of | undersigned was | will be taken for | given by Ld.
ZEE MEDIA complai nes |ded Vide Vide order | Hon'ble High |on leave. a copy | expeditious Counsel for
CORPORATI nant's ses order dated [ Court of of order dated | disposal of the complainant
ON LTD. evidenc wer dated | 30.11.2023 | Delhi 07.05.2025  of | case after before Hon’ble
VS. eand e 07.01.2 | of Hon'ble Hon'ble High | vacation of High Court of
MS. MAHUA awaitin exa 021 and | High Court Court of Delhi | interim order. Delhi that he
MOITRA g orders min 06.04.2 | of Delhi was received /1 would not
R
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of ed 021, which through  proxy examine any
Hon'ble in Ld. records the counsel as per witness before the
High pre- counsel | undertakin next date of trial court.
Court sum for g given by hearing before the
of Delhi mo respond Ld. Hon'ble high
nin entwas | counsel for court is
B bound | respondent 11.08.2025
evid by the that he matter was re-
enc stateme | would not notify for
e nt given | examine 13.08.2025.
by him any
before witness
Hon'ble | before this
High Court till
Court next date.
of Delhi
that he
would
not get
witness
es
examin
ed
before
the
Trial
Court.
DLCT 12 CT.C. No. Ufs 499/ Two 18.03.2021 | 06.04.2021 Framin 4 | Not - Yes Yes Depends upon | On  15.05.2025 | Appropriate steps | Stay of
000028-2021 | 5/2021 500/34/35 accused gof wer | Recor the orderof | copy of order| will be taken for | proceedings by
Delhi Jal IPC persons notice e | ded Vide Vide order | Hon'ble High |dated 08.05.2025 | expeditious Hon'ble High
Board VS. are sitting and exm order dated | Court of of Hon'ble High | disposal of the Court of Delhi
Adesh Gupta MLAs. awaitin ined dated | 05.08.2022 | Delhi Court of delhi is | case after
&Otrs. g orders in 18.12.2 and received through | vacation of
of pre- 021, the | 01.11.2023 e-mail , whereby | interim order.
Hon'ble sum proceed | of Hon'ble the said matter
High mo ings High Court has  been re-
Court nin before of Delhi notified on
of g this
Delhi. evid Court 02.03.2025.
enc were matter was re-
e stayed natify for
by 09.09.2025,
Hon'ble
High
Court
of
Delhi.
=5 “ N P
/K@'\‘ e \
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9. IDLCT12 CT.C. No. U/s 499 t/w 1 | Former 16.11.2021 | 01.12.2021 - Framin | 4 | -- | 4 [ Not - - Yes Yes Depends upon | On  05.05.2025 | Appropriate steps | Stay of
000080-2021 | 21/2021 section 500 MP gof wit | Recar the order of | Counsel of bath | will be taken for | proceedings by
Tajinder Pal 1PC noticea nes | ded Vide Vide latest | Hon'ble High | parties submitted | expeditious Hon'ble High
Singh Bagga nd ses order order dated | Court of that the Hon'ble | disposal of the Court of Delhi
VS awaitin wer dated 21.08.2024 | Delhi High Court has| case after
Subramanian g orders e 04.04.2 | of Hon'ble re-notified matter | vacation of
swamy of exa 022, the | High Court for 26.08.2025.the | interim order.

Hon'ble min proceed | of Delhi reader of the court
High ed ings also verified the
Court in before same from the
of Delhi pre- this official  website
sum Court of Hon’ble High
mni were Court of delhi.
ng stayed Matter was re-
evid y notify for
enc Hon'ble 30.08.2025
e High
Court
of
Delhi.

10. | CNR No. Cr.C No. Sec 23 (1) 1 | Former 14.12.2010 { 05.07.2011 - Supply | 17| - | - | Not - - Yes Yes Depends upon | Matter was not | Appropriate steps | Stay of
DLCT12- 2/2021 r/w section 4 MLA of Recor the orderof | listed in May. | will be taken for | proceedings by
000057-2021, |R.C.No.AC-I- | (1)of docume ded Vide Vide latest | Hon'ble High | Vide order dated | expeditious Hon'ble High
CBI 2007-A 0003 | Foreign nts and order | order dated | Court of 07.03.2025, disposal of the Court of Delhi
Vs. Contribution awaitin dated 28.08.2024 | Delhi Hon’ble High | case after
Arvind (Regulation g orders 08.12.2 | of Hon'ble Court of Delhi has | vacation of
Khanna Act, 1976 of 022 of | High Court extended interim | interim order.

Hon'ble Hon'ble | of Delhi stay order till next
High High date ie.
Court Court 16.07.2025.
of Delhi of Delhi Accordingly,
whereb directions  have
y Trial been given to file
Court the copy of the
was said order on the
directed next date ie.
to 24.07.2025.
adjourn
the
proceed
ings.

i1l. | CNR No. Cr.C.No.13/22 | 186/353/34 12 | One of 28.07.2022 | 01.08.2022 - Scrutint | 28 | - | -- | Not - .- Yes Yes Depends upon | On  21.05.2025 | Appropriate steps | Stay of
DLCTI12- IPC accused yof Recor the order of | bailable warrants | will be taken for | proceedings by
000074-2022, persons is docume ded Vide | Vide latest | Hon'ble High | issued against | expeditious Hon'ble High
State asitting nts, order | order dated | Court of accused disposal of the | Court of Delhi
Vs. MLA argume dated |08.10.2024 | Delhi Amanatullah khan | case after
Hidyatullah nton 13.09.2 | of Hon'ble for next date of | vacation of

& Ors the 022, | High Court hearing. Ld. | interim order.
point of 19.10.2 | of Delhi Counsel submits
charge 022 and the next date
and 04.09.2 befare the
awaitin 023, Hon’ble High
g orders 19.03.2 Court is
of 024 07.10.2025,
Hon'ble Hon'ble further the order
High High has _not  been
3
A
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Court
of Delhi

Court
of Delhi
has
given
directio
ns for
stay of
Trial
Court
proceed
ings

placed on
record.Ld.
Counsel seeks
some time to file
the order. Re-
notify for
30.05.2025

On  30.05.2025
Accused
Amanatullah khan
has appeared
through VC.
Since the accused
has appeared, the
bailable warrants
stands  canceled.
Ld. Counsel
submits that the
next date before
the hon’ble High
Court is
07.11.2025. Order
of Hon’ble High
Court has been
placed on record.
Re-notify for
14.11.2025.

12,

DLCTI12-
000078-2023,
Manjit Singh
GK

Vs,
Manjinder
Singh Sirsa

Ct. Cases:-
09/2023

Sec. 500 IPC

Former

19.05.2023

22.05.2023

06.12.2
023

Stateme
nt of
accused
under
section
313 of
CeRC,

05 | Not
wit | Recor
nes | ded
ses
wer

min
ed,
cros

min
and

disc
har

No

No Depends upon
the order of
Hon'ble High
Court of
Delhi

Matter was not
listed in May
2025.Vide order
dated 24.02.2025,
Hon’ble High
Court of Delhi has
extended interim
stay order till next
date i.e.
24.07.2025.

Accordingly,

matter adjourned
for PE/ further
proceedings  for
28.07.2025.

Shortest possible
dates are given for
expeditious
disposal of case.

Stay of
praceedings by
Hon'ble High
Court of Delhi

13.

DLCTI2-
000093-2023,
State

Vs.

Brij Bhushan
& Anr.

Cr. Case:-
06/2023

Sec.
354,354D,35
4A,506(1),10
9of IPC

One of
the
accused
persons is
an Ex-MP

15.06.2023

07.07.2023

21.05.2
024

PE

43

04

5 | Not
Recor
ded

No

No July, 2025

On  08.05.2025
Witness PW-6
‘SR’ partly
examined and his
further

examination was
deferred.  matter
adjourned for PE
on  20.05.2025.

Page 6 of 16

On___20.05.2025

Shortest possible
date is given as
per the
convenience  of
victims/prosecutio
n  witnesses as
well as Ld

Counsel for
accused pem%

Detailed order on
charge was
pronounced  on
10.05.2024 and
charge was
framed on
21.05.2024.
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Witness  PW-6
‘SR’ further
cross-examined
and  discharged.
Witness at serial
no.2i.e. Ms. P be
summoned for
next date of
hearing.  matter
adjourned for PE
on  29,05.2025.
On  29.05.2025
PW-7 is partly
examined in chief
and further
examination-in-
chief deferred for
the reason stated
in the evidence,
witness has been
conseled by
retiring to the
chamber and has
been asked
questions as to
whether she is
under any undue
influence, threat
and assurance has
been given to her
regarding
protection.  Ld.
Counsel for the
witness has also
accompanied in
the chamber. PW-
7 is bound down
for the next date
of hearing. Matter
adjourned for PE

witnesses are
required to be
examined.

So far, 4
witnesses  have
been  examined
and Ld. Defence
counsel has been
conducting

extensive  cross-
examination  of
the prosecution
witnesses.

on 08.07.2025
14, |DLCT12- Ct. Case No. | Sec. 132 of one of the | 06.06.2023 | 11.08.2023 - Argume | 31 18 | Not — No No August, 2025 {On  04.06.2025 | Shortest possible | Filing of

000115-2023, | 12/2023 The Custom accused nts on Recor matter is listed for | dates are given | miscellaneous

DRI Act persans is charge ded arguments. Part (and  appropriate | application by the

Vs. asitting arguments on|steps are being | accused and

Baba Leather MLA charge heard. | taken for | extensive

Impex Pvt. Renotify for | expeditious arguments

Ltd. & Ors fruther arguments | disposal of case. | addressed before
on charge on the court on the
06.06.25. point of charge.
on 06.06.25
matter is listed for
arguments on
charge today. Part

@ arguments on \
A
A
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charge heard.
Renotify for
fruther arguments
on charge on
13.06.25.

on 13.06.2025
Arguments have
been heard on
behalf of the
complainant. Ld.
Defence Counsel
has sought
adjournment
stating that he
would address his
arguments on the
next date of
hearing. Renotify

for fruther
arguments on
charge on
26.06.25.

on 26.06.2025
Senior Counsel is
out of country and
would arive by
01.07.2025. it is
imperative to
mention  herein
that arguments on
charge on the side
of defence is to be
lead. Renatify for
fruther arguments
on charge on
12.07.25

15. | DLCTI12- Cr. CASE No. | Sec. 125 OF EX-MLA | 01.11.2023 | 22.06.2024 Scrutin - | -- | Not - No No Depends upon [On  26.05.2025, NA Revision petition
000198-2023 | 14/2023 REPRESEN yof Recor the orders of |The court heard was filed by the
STATE vs TATION OF docume ded Ld. further part accused  against
KAPIL PEOPLE nts, Revisional arguments on the  summoning
MISHRA ACT argume Court. behalf of the order was
(RBT ON nts on accused, focusing dismissed on
16.12.23) charge on the adequacy 07.03.2025 now

and of the matter fixed for
filing of investigation arguments on
status regarding  para point of charge
report. 9(d) of the order- for 08.04.2025.
sheet dated
04.03.2024. The
court made
diligent efforts to
collect evidence
from the accused's
Twitter  handle,
but no one was
Acep™-
Q&T -
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present to follow
up the directions.
The court s
appending  only
order-sheets  of
20.03.2025 and
08.04.2025 and
the  order-sheet
dated 04.03.2024,

where the
directions for
further

investigation were
laid down by the
Ld. Predecessor,
for the Worthy
Commissioner of
Palice, Delhi

Police, and
Worthy Joint
Commissioner,

Northern  Range.
The court is also

urging the
Investigating

Agency to
procure the

relevant material,
as the charge-
sheet is pending
from 20.03.2024.
If the Delhi Police
fails to investigate
or there is any
obstruction, the
court will report
it.Copy of order
be sent to Warthy
JointCommission
er, Northern
Range to do the
needful as already
hisWorthy office
was well-
acquanited  with
the state of affairs
0n20.03.2025.Ack
nowledgment of
receipt of this
order-sheet bealso
called from the

Office of
Commissioner of
Police,

DelhiPolice from
the concerned

B

au)
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officer, whom the
WarthyCommissi
oner of Police
delegates to.
Matter Put up for
further arguments
on charge and
statusreport from
the Worthy Joint

Commissioner,
Northern
Rangeunder  his
signatures be filed
before this Court
on 07.07.2025
16. |DLCT-12- Ct. Case No. | Sec. 12 of Sitting 03.06.2024 | 08.07.2024 -~ | Appear | - | - - - — - - Yes Yes Depends upon | Matter was not | Appropriate steps | Stay of
000163/2024 | 12/2024 the MLA ance of Vide the orderof | listed in May | will be taken for | proceedings by
Protection of accused order Hon'ble High | 2025. On | expeditious Hon'ble High
Woment dated Court of 26.04.2025, a [ disposal of the Court of Delhi
BHANVI from D.V. 11.09.2 Delhi copy of order | case after
KUMARI Act, 2005 024, the dated 22.04.25 of | vacation of
SINGH Vs. proceed Hon'ble High | interim order.
RAGHURAJ ings Court of Delhi
PRATAP before was placed on
SINGH this record by the
Court counsel for
were respondent
stayed whereby the
by present
Hon'ble proceedings have
High been stayed till
Court 18.08.2025.
of Accordingly,
Delhi. matter adjourned
for 20.08.2025.
17. {DLCTI12- Ct. Case Uk 223 & One of 27.09.2024 NA NA Filing [NA [NA [NA| NA NA | NA NA No No July 2025 On  28.01.2025, | Appropriate steps|On  27.09.2024,
000268-2024 | Ne.17/2024 175 of the of ATR. clarifications have [are taken by | fresh complaint
BNSS, 2023 accused been taken from |giving  shortest|was received by
Gyanendra persons is the counsel for the | possible dates for | way of
Singh v. Ajay sitting complainant . | expeditions assignment.
Mahawar & MLA Arguments heards | disposal of the
Ors. on and application | case. On  25.02.2025,
u/s 156(3) was the  application
disposed off vide ws 175(3) of
separate order of BNSS was
even date. dismissed  and
However opportunity is
opportunity is afforded to lead
afforded to lead pre  summoning
pre  summoning evidence u/s 200
evidence ws 200 Crpc and matter
Crpc and matter adjourned far
adjourned for 11.03.25,
13.02.2025. 14.04.2025.
On  13.02.25
/Qb&i\“‘A/.
(Ahlmav, Page 10 of 16
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Proxy  counsel
submits that he
seeks to file
revision  against
order dt. 28.01.25,
S0 matter
adjourned for PSE
for 25.02.25.
On 25.02.25 again
Proxy  counsel
submits that he
seeks to file
revision  against
order dt. 28.01.25,
) matter
adjourned for PSE
for 11.03.25.
On 11.03.25
counsel for
accused submitted
that revision filed
in session court
was adjourned so
matter adjourned
for 14,04.2025.
On 15.04.25 in
Crl. Rev. 06/25
matter was
scheduled for
01.05.2025 in Ld.
Sessions  Court,
hence matter was
adjourned for
07.05.2025.
On 07.05.25 vide
order dated
010525 in Crl
Rev. 06/25 file
has been sent to
the court of
Sh.Vishal Gogne
Spl Judge PC aCt
-24, which is
scheduled for 27-
05-25.
On 31.05.25 file
in Crl. Rev. 06/25
file has been sent
to the court of
Sh.Vishal Gogne
Spl Judge PC Act
-24, which is
scheduled for
09.07.25.

/%‘YA/
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DLCT12- Cr. CASE No. | 3 DPDP 1 | Sitting 21.12.2024 —— —- |Argume| 2 | -~ | - [ not - - - No No Depends upon | Matter was not | Apopriate  steps | Stay of
000393-2024 | 17/2024 ACT. MLA nton record the order of |listed in May |will be taken by | praceedings by
STATE vs cogniza ed Hon'ble High | 2025. giving  shortest | Hon'ble High
KULDEEP nce Court of On  15.04.2025, | possible dates for | Court of Delhi
KUMAR @ Delhi Hon'ble High | expeditions
MONU Court of Delhi|disposal of the
was placed on|case.
FRESH record by the
RECEIVED counsel for
ON 21.12,24 respondent
whereby the
present
proceedings have
been stayed till
08.08.2025 SO
praceedings
before trail court
have been stayed
till the next date
i.e. 20.08.2025,
DLCTI12- Cr. CASE No. | Section 2(H) 1 | Sitting 18.01.2025 - -—- PSE |3 |- |03 not - - - No No July, 2025 On 20.02.25 | Apopriate  steps ——
000043-2025 | 02/2025 BNSS 2023 MLA wit | record lawyers are | will be taken by
Ct. Case nes ed abstaining  from | giving  shortest
02/2025 ses work. Matter was | possible dates for
Suraj Bhan wer adjourned for | expeditions
Chauhan vs e purpose fixed on|disposal of the
Saurabh exa 18.03.2025. case,
Bhardwaj min On 18.03.25
ed complainant
FRESH in submitted the
RECEIVED pre- electronic
ON 18.01.25 sum evidence
mo . regarding
nin defamation  and
list of witnesses,
evid matter  adjourned
enc for further
e proceedings  on
28.03.25,
On 28.03.25
complainant
submitted the
electranic
evidence
regarding
defamation  and
list of witnesses,
matter adjourned
for Pre
summoning
evidence on
09.04.25.
On 09.04.25
complainant and
witnesses  were \
5 not appeared
(Ahlmad} Page 12 0f 16 mg@m TINTH-0g
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before
undersigned. Last
and final
opportunity  was
given to
complainant and
matter adjourned
for purpose
already fixed on
21.04.2025.

on  21.04.2025,
two witnesses
alongwith
complainant were
examined. Matter
adjourned for
further PSE on
26.04.2025.

On 26.04.25,
undersigned was
on leave, so
matter adjouned

for purpose fixed /
PSE for
03.05.2025.

On 03.05.25
matter fixed for
evidence an
22.05.25.

On 22.05.25 son
of  complainant
untoward incident
has been taken
place on 16.05.25
thats why matter
was adjourned for
10.07.25.

20. |DLCT12- Cr. CASE No. | 186/353/352/ EX.- 16.09.2015 - - | PE 231 - | 18 3 - No No — Matter is at the | Apopriate  steps -
000040-2025 | 01/2025 147/148/49/4 MLA (Actual) stage of  will be taken by
271PC (Bijender | RBT on prosecution giving  shortest

RBT on Singh) 20.01.2025 evidence, some | possible dates for
20.01.2025 witnessess  were | expeditions

not appearing | disposal of the
STATE vs before the court | case.
VIVEK & even after
ORS. repeated
FIR NO. summons. Now a|On 05.06.25
244/12 strang action [ matter has been
Ps taken against  disposed off as
MIANWALI these  witnesses | Acquittal.
NAGAR and bailable

warrants  issued

against them.

Matter was fixed N

E ReLV
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up for PE on
12.03.2025.

On 12.03.25, 3
eye witnesses of
Delhi Police
examined and
discharged  and
matter adjourned
for argument on
27.03.25,

On 27.03.25
arguments  have
been heard on
both side. Ld.
APP has drawn
the attention of
undersigned that 3
material witnesses
of Palice need to
be cross examined
50 3 main
witnesses was
summoned far
evidence for
03.04.2025.

On 03.04.25 two
material witnesses
examined and
deferred for next
date and 3 more

witnesses
summoned for
evidence on
16.04.2025.

on 16.04.25, two
witnesses

examined and
discharged, 4
witnesses
summoned for the
next date for
evidence an
24.04.25,

On 24.04.25, two
material witnesses
were  examined,
cross  examined
and discharged. 3
witnesses  were
summoned
through DCP
concerned for PE
for 06.05.2025.
On 06.5.25 Pw-
16, Pw-17 and
Pw-18 _examined

Page 14 of 16
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cross-examined
and  discharge.
Matter is put of
for PE an
15.05.2025.
on15,05.25Ld.
APP submits that
there is no witness
to  beexamined,
henceforth, PE be
closed. In view of
the
submissionsgiven,

PE stands closed.

Matter put up for
recording of
statement w/s 313
CrPC  ofall the
accused persons
on 21.05.2025

On  21.05.2025
Statement under
Section 313 CrPC
of all theaccused
persons have been
separately
recorded.The
accused persons
do not wish to
lead
defenceevidence.
Put up for final
arguments on
23.05.2025.

on 23.05.2025 the
undersigned was
on leave. Matter
fixed for
24,05,2025

on 24.05.2025
Final arguments
heard.Matter  is
reserved for
judgment.matter
Put up for
judgment/any
clarifications,  if
required,on
05.06.2025. On]
05.06.25  matter

fias been disposed
off as Acquittal.

/\?\‘ N2 ”
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21.

DLCT12-
000088-2025 | 08/2025

Case RBT on
11.03.2025

STATE vs
Roshan Lal
Verma &

FIR NO.
91272015

BHAJANPU

Cr. CASE No.

419/420/467/
468/471/120-
B/341PC r/w
3/4/5
Gambling
Act, 30
Arms Act,
66(D) IT Act,
and 4/7
Name &
Emblem Act.

28

3
abat
ed)

Former
MP &
MLA

A-19
(Dharam

18.11.2015
(Actual)

RBT on
11.03.2025

Argume

nts on
charge

- Not
record
ed

No

Tuly, 2025

on 10.06.25 The
court has allowed
oral  exemption
for accused Sakil
Ahmed, but
directed him to
remain present for
the next hearing.
A report from the
DCP, North-East,
revealed that non-
bailable warrants
against Arshad s/o
Ashfag, Mohd.
Hasib s/o Shri
Basiruddin, and
Mohd. Nazim s/o
Mohd. Liamo
remain
unexecuted. The
court believes
these individuals
are  concealing
themselves or not
appearing before
the court despite
coercive
processes.  The
court has ordered
proclamation
proceedings
against them
under Section 84
of BNSS, 2023,
and directed
publication in two
daily
newspapers.put
up for procedings
under section 84
BNSS,2023 on
11,07.25

Apopriate  steps
will be taken by
giving  shortest
possible dates for
expeditions
disposal of the
case.

RBT on
20.01.2025

AegsZ

(Ahlm ha )
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